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Advocate for APP1ICSr1t(s) 	.k. 
Advocate for Responc1eflt(1) 	3 
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Ut nition 

	

4.4.2001 	Heard Mr S. Sarma, lear 

	

C F 	
counsel for the applicant. The fot 1, 	rj, 'ed vidr 
applicatio is admitted. Call for 

the records, returnable by four Dated 	

weeks. List for orders on 9.5.01. 
O,.RqJ?.rev, 

Vice-Chairma 

nkm 

2-/ 	. 

? A.Deb Rcy,laried 	.O.G.S.0 (Kohirn 	
Prsy3 for four weeks time for 

	

//%c 	
filing writton stJternent 

: 

N 

Q1llo€d. 

List on 5. 7 .2c01 for orders. 

Member 

- 	.; . 

nJcm 
vQ 

av  
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Al 
	 O,A. 127 of 2000J 

	

.7.01 	 L.tt on 17.80j to enable the 

ren.ient t f.1c written statement0 

A 

Vice-Chairman 

IM 

	

17.8.01 	At the request of Mr.A.Deb Roy, 

Sr.C.G.S.C. 2 weeks time is a1owed for 

filing of written statement. LLst on 

5.9901 for filing of written statement 

and..further orders, 

Member 
un 

s.;.o.i Written statement has been filed. Two ueeks 

time jj 21lowed to the applicant to tUe rejoinder,' 

it any. 

List on 2e/9/01 for order, 	
S 

Nember ' 

• 

28.9.01 
S 	

, 	 OL-'L 

--- 

im 

are 
pleadingscomplete. List for 

hearing on 21o11.01.The applicant may 
file rejoinder if any within 7 days. 

Vice-Chairman 

1t 	21.11.2001 	Adjourned on the prayer of the learned 

counsel for the applicant. List for hearing on 

12.12 .01. 

-t)' l2 	 S 	
nk m 

12,12.01 

o,  

Vice-C hair man 

Sri S.Sarma, learned counsel- for the 

applicant submits that he will file.rejojn.. 

der and jants for short adjournment. 

List on 16.1.02 for heari-ng.. 

•5 5, 	 - 

SS_ 	 •5V* 
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16.01.02 	On 	the 	prayer 	made by Mr. 

B.C.Pathak, learned Addi. C.G.S.C. on 

behalf of Mr. A.Deb Roy, learned Sr. 

C.G.S.C. who is out of station, the 

case is adjourned to 22.02.2002. 

i 4ce - C hairm, 

	

22,2.02 	 LI 
Request has ( madG on behalf of 

Mr.S,Sarma learned counsel for the 

applicant that he is unable to attend the 

Court to-day for his peronal diff1culy 

• 	ndpa 	 4irent'2 Mr • A. Deb Roy, 

Sr,C.G.S.C.has no objection. Prayer is 

allowed. List on 6.3.02 for hearing, 

M rnber 

Irn 

	

6.3.2002 	Heard learned counsel for the parties 

Hearing concluded. Judgment delivered in 

open Court, kept in separate sheets. 

The application is dismised in terms 

order • No order as to costs. 

Vice-Chairman 

bb 
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"NT RAL JDMINISTPJTT)E TRIBUIqU  
GUWAJ-LTI BENCH 

Originj Application No. 127 of 2001. 

Date of Decision. 3.2002. 
. . . a a . • •• • • • • 

matar & 3 Others. 	
Petitioner(S) 

By Mr.13.K.Sharma, Mr.S.Sara & 

JQvocate for the Mr U ...Gowmf. 	
Petitjonr(\ •Versus. 

esr)rAdent . ) 

L1Rgy, Sr.C.G.SC. 	

fo.r the 

THE HON'BLE MRJUSTICE D.N.CHOWDHrJRY, VICE CHIRMN. 

AJ 
THE H : Nf j  

1 	
ether Reporters of loc 

.judgnien ? 	 al papers may be alloq to se the 

26 To Lé .Lëferred to tha Reporer or not ? 

Whethertheir Lordships wish to see 
the fair copy of the Jdment 

Whethr the Jdgme is to 
be 

circulated to the other Benches 	? 

Judgment, delivered by HOn'ble : 
Vice-Chairman. 

4 
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CENTRAL ADMINISTRATIvE TRIBUNAL, GUWARATI BENCH. 

Original Application No.127 of 2001. 

Date of Order : This the 6th Day of March, 2002. 

THE HON'BLE MR JUSTICE D.N.'CHOWDHURY, VICE CHIRMN. 

Sri Udhab Basumatary 
S/o Late Golap Basumatary 
C/o AIBO Tombi Singh, Dimapur 
Sub Post Office, Dimapur - 797112. 

Shri Nityananda Basumatary 
S/o Shri Nilalcanta Basumatary 
C/o AIBO Tombi Singh 
Dimapur Sub Post Office 
Dimapur - 797112. 

Shri Lalit Ranjan Prasad 
S/o Shri Prithvj Nath Prasad 
C/o Shri D.N.Prasad 
Dimapur. 

Shri Ram Prabesh Prasad 
S/o Late Ram Brista Prasad 
C/o Suman Pan Shop (Ram Narayan) 
Sainik Canteen, Opposite to 
Railway Station, Dimapur. 

By Sr.Mvocate Mr.B.K.Sharma, Mr.S.Sarma & 
Mr. U.K. Goswami. 

7kpplicants. 

- Versus - 

The Union of India 
Represented by the Secretary to the 
Government of India, Ministry of Communication 
Dak Bhawan 
New Delhi. 

The Chief Post Master General 
N.E.Circle 
Shillong. 

The Director of Postal Services 
Nagaland 
Kohima- 797001. 

4. The Sub Divisional Inspector 
Dimapur Sub Division, Dimapur 
Nagaland. 	 . . . Respondents. 

By Mr.A.Deb Roy, Sr.C.G.S.C. 

Contd. . 2 



CHOWDHURY J. (V. C.) 

The applicants are four in number. All these 

applicants were engaged by the respondents in different 

capacities. For example, the applicant No.1 was first 

engaged temporarily by order dated 3.12.97 as EDD1 

w.e.f.1.12.97 vice Shri Ashok Chakrahorty promoted to 

postman on adhoc basis. By order dated 31.10.98 he was 

appointed as EDDA at Rangapahar Branch Office (Dimapur 

Section Office) w.e.f.2.11.98. His appointment was 

made on following condition 

" 	Shri Udhav Basumatary should clearly 
understand that his employment as EDDT 
Rangapahar will be in the nature of 
contract liable to be terminated by him, 
or the undersigned by notifying the 
order, in writing and that he shall also 
be governed by the P & T ED?k (Conduct and 
Service) Rules 1964 at amended from time 
to time." 

The 	applicant No.2 	was 	provisionally appointed 	as 

EDMC/Khelma, BO (Jalukie) vide order dated 29.11.°7 	for 	a 

period of six months upto 31.5.98. By order dated 1.12.97 

he was ordered to remain attached with Zalukie SO and to 

perform the duty of stamp sale and other attched works as 

may be entrusted by the SPM. By another order dated 3.3.99 

the applicant No.2 was redesignated and was appointed as 

EDD\ of \uthibung BO w.e.f.1.3.99 vice Shri Helkho Jang 

• 	
uki deserted the post during Septrnber, 1997. The 

appointment letter was issued on following Condition 

Contd. .3 
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11 	
Shri Nitya Nanda Basumatry should 

clearly understand that his employment as 
EDDA/uthibung will be in the nature of 
contract liable to be terminated by him, or 
the undersigned by notifying the order, in 
writing and that he shall also be Governed 
by the Posts and Telegraphs extra 
Departmental agents (Conduct and Services) 
Rules, 1964, as amended from time to time." 

The applicant No.3 was similarly appointed as ED Packer of 

Chumukedjma SO w.e.f.1.2.99 vide order dated 10.2.9. In 

this case also, the similar condition was enjoined. By 

order dated 8.12.97 the applicant No.4 Shri Ram Prabesh 

Prasad was ordered to take charge of EDMC cum EDDA of 

Diphupar BO against the post held by Shri Kumardhan Singh 

EDMC cum EDDA on temporary basis till final selection was 

made as per the normal Recruitment Rules. By order dated 

28.1.99 the said applicant was appointed as EDDk cum EDMC 

of Diphupar BO w.e.f.9.12.97 containing the same 

condition as mentioned in the case of other applicants. 

These applicants were subsequently given notices as to why 

their services would not be terminated. In the case of 

applicant No.1 vide notice dated 31.1.2000 the applicant 

was informed that since he hailed from Nagaon District of 

ssam and he did not produce Employment Registration Card 

of Nagaland at the time of appointment he was terminated 

from service and he was advised to explain as to why his 

service would not be terminated. The other applicants were 

also served with similar notices. However, by orders dated 

14.3.2000 and 18.3.2000 respectively the applicant Nos.l & 

2; 	3 	& 	4 respectively were terminated from their services. 

The applicants preferred individual appeals before the 

Contd. .4 
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appellate authority and the appellate authority considered 

their respective appeals and rejected the same. Hence this 

application assailing the legitimacy and validity of the 

order of termination. 

2. 	The 	respondents 	submitted 	its 	written 

statement. In the written statement the respondents 

indicated about the appointment procedure of Extra 

to 
Departmental agents. It is specifically mentioned as Lthe 

eligibility conditions and one of them was that the 

candidate was to be a permanent resident of the delivery 

jurisdiction of the Post Office. It was also mentioned 

that the recuitmenis were to be made through the Employment 

Exchange and for that purpose the recruiting authority was to send a 

requisition to the local Employment Exchange having jurisdiction over 

the area,, requesting nomination of, suitable candidates for the post 

within thirty days. The vacancies were also to be 

simultaneously notified through public advertisement and 

the candidates nominated by the Employment Exchange and 

also those responding to the open advertisement were to 

be considered. In the instant case the appointments were 

made irregularly and temporarily without following the 

prescribed recruitment procedures. During annual 

inspection in December 1999, it was detected that the 

applicants were appointed as Extra Departmental Agents by 

the then Sub-Divisional Inspector of Post Offices, Dimapur 

though they did not fulfil the eligibility 	conditions 

of recruitment as per the rules of recruitment. 	Ti-i the 

Contd. .5 
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set of circustances the respondents issued notices and 

after considering their replies terminated their services 

in terms of Rule 6. Their individual appeals were also 

duly considered and thereafter the same were dismissed as 

per law. 

Mr.S.Sarma, learned counsel for the applicants 

submitted that the order of termination is contrary to law. 

Referring to rule 6 of the Rules Mr.Sarma submitted that 

the termination of the applicants in the manner cited was 

irregular and without justification. On the own showing of 

apolicant's 
the respondents, the 7 appointment were found to be 

iproper, 	in the circumstances the respondents could not 

have terminated their service without offering them a fair 

and reasonable opportunity to put forth their case. The 

learned counsel for the applicant submitted that the 

impugned orders were visited with civil consequence and 

therefore, the applicants ought to have been provided with 

reasonable opportunity in consonance with the principles 

of natural justice. Mr..Deb Roy, learned Sr.C.G.S.C. for 

the respondents contesting the claim of the applicants 

submitted that the very appointment of the applicants were 

illegal. Nevertheless, they were given due opportunities 

and after that the applicants were terminated from their 

service. 

I have given anxious consideration on the 

matter. From the materials on record, it appears that the 

appointments were made on adhoc measure without following 

the prescribed procedure. The applicants were indicated 

Contd..6 
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about the same and for that purpose notices were issued. 

The applicants submitted. 1  their replies and stated their 

case. Their case was duly considered and then termination 

was made. Mr.S.Sarma submitted that the procedure adopted 

was not adequate. The principles of natural justice cannot 

be put as straight jacket. It all depends on the fact. 

situation. The applicants were made known the facts and 

since their appointments were found to be in breach of the 

Rules they were terminated fromtheir service. No stigma is 

attached to the termination of the applicants. The 

appellate authority also duly considered the case of the 

applicants and dismissed the same as per law. I do not 

find any infirmity in the termination orders. The 

application is accordingly dismissed. 

However, the dismissal of the application shall 

not preclude the applicants from offering their 

such 
candidatures, if any/'fresh advertisement is made by the 

respondents and if such applications are made, the 

respondents shall consider their case as per law. 

Subject to the observation made above, the 

application stands dismissed. 

There shall, however, no order as to costs. 

D. N. CHOWDHURY 
VICECH7\IRMkN 

bb 
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THE CENTRAL. ADMINISTRATIYE TR I BIJNAL: ; 6UWAHAT I BENCH 
6UWAHAT 1 

/ AppIi:etion 	!.(flcjpr 	Sec:tic;3n 19 	of 	the 	Central 
Adinistrjt:j0ii Triburii Act 198) 

BETWEEN 

Sri. UrJhab 
Son of Late 300p B.nat.iry, 
CJo AIBO Tombi. Singh, Dirnpur 
Sub Po3t Of f.ic:e, Dimapur-797112.  

Shri QtYanandp:GsL 	r• 
Scm of Shri Ni I akntai Bitterv, 
C/ri PLIBO Torthi S.ingh q I)itpur Sub 
Prit: Off ice Dim.pur-7971 12 

Shrj. L.alit Rn Jan PrsiJ, 
on of Shri Prithvi Nth Pr.uj 

C'O Shy- i. D.J'L Prd, D.imepui- 

4. Shri Ram Prabesh Pr aiid 
Son of LAte Ram DristsPrasuj 
C/On Swntn Pi.n 	S -iop 	'Riii 	Nrayin) 
Si.ni. k: C.er) 0ppoi.te 	to 
Railway Sttin ., Di.m&.Ar 

7 tD 

MC 

AND 
	 ' ____________ 

The Union Ofi ndi 
	

represented 
by 	the 	Ser:retary 

	
to 	t h i 

over' ,ieni: of 1 nd.ia 	71i.n.ic.try 
Drk 

New Deih.i-'-1 

2 The Chief Pc t: Mestr Gener1 
N.E. Circle,, Shiflong. 

3The Qirec:Lor of Postal Services, 

4 . The Sub Divisional IrspCctc3r 
D.maur, Duniapur,  
Naga 1 and 

DETA : L.9 or.: 	- 	I CAT I O ILI 

1 PARTICULARS OF THE ORDER AGAINST WHICH THE 
APPL. I CAT I ON IS MADE 



The irtant app I ic:atic3ri is d:irec:ted agd.nt the 

actirn of the respondents,in ter .i.natirj the ervicre 

of the app I icant s The respondents issued noticesto  

the applicants without fol lowing the due process of law 

and thereafter arbitrarj I y their services have been 

t.err.inated by issuing vari.oi_is orders more specifically 

:inci.jcaterj below 'Fac:ts of the case). The appli:ants 

thereafter preferred individual appeals against the 

said orders of tern. at:jon but the authority ccmcerned 

rejected the aforesaid appeals .Ueg.Hy and 

arb:ttrar.i. ly by issuing various orders more spci.fica1 ly 

int .i ored herei.nbe 1 r.w ThroLgh t h is app I i.cat ion the 

aopl i.c.- ants pray for their r -in tenient in their 

respective serics by setting aside the orders of 

termi.nt:i.on as weU ast.he rejection order in response 

of their appea1s 

2. JURISDICTION OF THE TRIB1JN/L 

The app lic:ants declare that the subject matter in 

respect of which the appl ic tion is made is within the 

jur isdi.ct i.cm of this Hon 'b le Tribunal 

3,. L1M1TAT:toN 

The 	applicants 	further 	decla.re 	that 	the 

appi ication is within the 1 imitation period prescribed 

under Sect; ion 21 of the Administrative Tribunals Act 

1995 

FACTS OF THE CASE 

4. I That the appi icants ary citizen of india 	and 	as 

such 	they 	are 	ent.i.t 3C11 to a J 1 the 	rights 	and 

Privi2eges 	as 	guar anteed under the Cnst ii: ut .ion 	of 



-- 3 --. 

Jndi1 ard I 	fr r?l: teruncier 

4.2 That 	Fill the pp I. .i.tinthave,  sini. 1 .r 	r.ivite and 

6S sui:h they 	ve preferred the pr€r:t. OA Jointly.. The 

c:ru>; 	cyF 

 

t h e,  rttey rel a tes to terii.nt:jrn of the 

Cryic; of the pp1icants and the ç3rounds 	tatd by 

the r 	ondent for suc:h terminatj.on are ident: .i:a I 	It 

J. therefore, the anpi .iznt s pray before this Hon b ic 

Tr..bL1na1 to a I 3.ow t:hern to Join together' in the s.int I.e 

appi icatJ.on invoking rule 4 %) a) of the Central 

(rn.itrt:i,ve Tribunal (Proedural ) Rules. 	19B7 	to 

ii1a1se the nuther of I .it ga Ion as tl I as the czc.st: 

of the aopi :ication s:i.nc:e they he).OncJ to the lower 

statTLUB Of S(iCty 

4.3 That the present applicants ir e aggri.fwed by the 

act:&cen of the Ye5pC:?rts in terninat.ing t'h..ir 

respect I v e services.. The app I i : ants :i.n ? sponse to an 

advert.jsejjient 
1 app led for the post of EOA under the 

respondents, and after fol lowing the due process of 

sd A ect.ion t h e appl ints got appo.thtinent: as EDA under 

espondent No.. 3 in the year 1997. Thereafter they 

continues in their resoective Al 1 on a sdth- on 

31 1 2.00O 	they 	re::eived not:ices :issued 	by 	the 

respondent 	No,. 	3 alleging 	therein 	that 	their 

appointments were i.rregui ar and asked to show 	use 

w:ithin a period of 3 days Pursi.iant to that. not.ice al I 

the app I. irant s submitted thai.r show c:ause rep 1 y 	But 

t.b e 	 No 3 1 ssued th termination order on 

14 .. 3..2000 by wh:it:h the services of all the appi ;itzants 
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ave been t?rmiated Theieafter all the appiir4wti 

preferred individual appea ls before the respondent 

2 	But the resoc:JcantP4o 	2 rejected thE' appais 

preferred by the applicants. Thus fincLtng no 

altev'nat.ive 	the applicants have come before 

pctei:::t :i.'ve hands of this Hon h.ie Tribunal and SC ing 

an appropr ite rd .ief 

4.4 That the app 1 :icants got their appointment as EEi 

: ssu.e(J by the respondent No.3 an different dates in 

the year 1997 and they were holding various posts I .ik 

EDA ED packer etc. after fol iincj due process 

lec:tion Prsuant to such appointment the appi .i::r3ts. 

io:i ned and worked under the respondent No.. 3 aiffi 

di scharcjed their duties to the sat is'f action of 'all 

f::oncernec} 	/ithcugh they got thir appointment cn 

temporary basis the resnandents adjusted them 

the ci er vacant posts and for all ptctical 

they had been treated as regul ar employee and thy 

ccmt inwed in their services U 1 1 january 2000. 

Copies of the jt_tnirg report are anne>ed herewi. tb 

and marked as Annegure -A coil' 

4.5 That the app I icants beg to state that on  

they 	ieceiverJ identical noi.ces 	isstJ by the 

repondnt 	No.. 3 to each of the 	app i .icants al Ieg:i n 

mainly therein that the name of the api.icants have not. 

been 	sponsored by empi oymen'l 

they 	are 	not dom.ica 1 of Naqe i and .. in the case of 

applicant 	no.. 3 in the show cause notice 	no 



re rl5o'fl ha ve been aained and the same is vaie 	By 

the said notices they have been asked to show c:ause as 

to why their services would not be terminated.. The show,  

cause reply to be submitted with:in a three days from 

receipt: of the not.ice 

Cop.ies of the show cause notices are aT7eed 

reith and tfi1 kCC as AflT ..>ur-B coil y.. 

4..6 That the app J.icants beç to state that after 

rece.ivinc the show Cause notice they subm:itted their 

respective reply within the stipulated time peri.od.. In 

their repi les the appi icants while hih3 .iQht:ing the 

fac:tuai aspects of the matter gave a). iirrf ormation 

rarding their service. 

The 	app I icants crave leave of the 	Hon ble 

Tribunal to rely and refer upon the statements 

made in their replies at the time of hearing of 

the case.. 

I 4..7 That the applicants beg to state that thereafter in 

I the month of Marth 2000 the respondents No 3 issued 

termination 	orders whereby the sv.ies 	of 	the 

appi .nts were terminated with immed.i.ate ef fect 	The 

respondent author itv arbitrarily terminated the 

serv:ic:es of the applicants and has not complied with 

the relevant rul ee. under the EDA s C&S) F&i l?s 1964 

Cp ies of the term.i.nat±on order issued by the 

espondent No.. 3 are anne>ed her ew.i.th and mar ked 

as Arnexu . ,Q, co a :. y 



4,8 That the appl ic:ent; beg to state that threfj:er 

they preferred incI.iv.ic1i.il  appeals before the r;pondent 

W. 2 5tat.ing te - e.in that the te,Y3inatli:)y) order isued 

by the respondent Nc-3. 3 is not accordance with law and 

arnp phall be 1 lab]. e to be set aside  and iu8shed.  

The 	applicants crave leave of the 	Hon 'hi e 

Tribunal to rely and refer upon statements made 

in the said appeal E. at the t line of Car i.nj of the 

case with afurther prayer treat the same as a 

p i r t of t he C). A. 

A 	copy of ±h6 indiviwaj appeals 	are annewed 

herewith and marked as ArineurejJ 

4.9 That the appi icants beg to state that , 1 .2001 the 

recdenjc. 2 iuerJ an order vide memo No. A-

1 lED/Ste-f f/Mic:!Corr whereby reje:.t:ed the OppeaI5 filed 

by the app] ::ants Dwinçj the time of di spoiing the 

appeal 5 the respondents authority did not app I y thel r 

mind and arbi trerl I y passed the impugned orders. it i 

pert .rT)t to mention here be -fore prefer - ring the appeal 

the Al] India Postal Employee Union o  Diy.i.sional Branch 4  

cime has per sue t.he:ir matter before the Direct:.or -  of 

Postal Service, Kohi.ma Natja land and preferred a review 

application before him aga inst the i:irders of 

termination ( .i. .e. Annexi.erp- D CO]. ly). That rev:iew has 

been virtually disposed of by directing the a pplicants 

to file appeal. 

The 	app .1 ic- ants crave I eve of the 	km b le 

Ti-  ibuna i to produce the review petition during 



the 1: lfrle of heEr :Lnçj of the c se,. 

Cciies of 	the order dated 2. 1 .200i. 	3.. 1 2001 

1+.. i 	2001 antl 	5 	I •.200i are annuxed he - wjU- ind 

marked as 	r3eur e-4 colly , 

i 	10 That 	the ippi icnts beg to stnte thnti: ail the 

ppi :i.c:nt. are permanent resident of Ng13d and to 

that effect the 	crei'j authority has i.ssoed 

The respondents have aJ. so at the t:iille of 

Weir respe: 1: lye appoint ent . \'er I ft ed the correctness 

FFC submitted by them.. To that effect a 1tter 

at?d 16 ii 2C:00 may be referrE to.. 

Cpy of the c:ert:i.fi::ete c}a'ed 	16.. 11 ..2000 i 

akexed herewith and mar ked as Anna ure-. 

ii. 

 

That the 	
i 

are notified in the,c al empjOym,,t e>:chanQe 

the c:opy of not ice of the corernc post 

fire 	here vacy arlse, i rj abseq: 	of 	AR ni 

Candidates 	from 	the 	empi oymerit ex:j- yfr 

Jiere is a Provisip- 

of the pesent a:p 1 :icants there was r 	:ojr,mencjt• 

M UM the 
III 

C:oncei-- 	author ity.. 	 - 

..k$ ThaI: the app icants bcj to state that çenera 1 y 

oLfai. 

 

people in N 	land 

his kind o 	Threfoye in this k:ind of 

rc4m other state are ahSo:rbfE.d.. 

13 
That the ap 1 icants beg to state that in the 



0 
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case, the app] .icants have PRC of Na] and 

their 	Imes 	have been recornmenc}pd 	by the 	c:oncerç 

authority for the Job and that fact hs been made mzn 

s eYCM at  the time of the:i r appointmeL a. 

rerr.itsnr,F rule 	The:refor q 	there 	s no Ii leai.it.y 

the appoi1t,ent:s. 	Th 	rmc)at ion order iued by 

he repo dn+. 	c thr.tv is 1 iae to he set aside ann 

he 	P PI J. 	 r r a v e ç 	f hi t 

Tri.jna? 	for 	a direc:t.oT) to the rEpc)ndt%; to 

produc:e 	the 	records PC rta.in:i.g contending the 

selection 	i:rf 	t h e 	app I .i.cants 	at teb 	t irne of 

hear ing of the case 

4.1 14 That 	the 	app? :icants beg 	to 	suhm:it that the 

trm:inat.jon order dated I 4 3200O and 	1 	3 2000 were 

arbitrarily wi:t:hoL(t 	c:omp I v.i.ng with 	relevant rule 

i. Je 	Rule 6 of EDA ServIce and Cond uc t: Ru.i es and the 

sLme j. 	liable to be set ai±de and quashecL 

5 That the app? :icants beg to submit that the 

on order dated 14 3 2000 and lB 3 2000 ar 

cle L,11i Of t-he-,  rnr,i+ 	icn 	ç 

flU i n' 	he 	h ic 	 fr ] 	Ni 

cut Ic proc:edure prescrher under the 1. aw Hnc 

liable to be set aside and quashed 

.11 6 That: the app? .icants further state that 	1151  

5s'ponder,ts author:i?y h a v e terminatec 
Ofli the services 

f the present: app? .icar1ts whereas t.here are seyci - aSi 

ntancee. where sim:i I ar? y situated canct:j.detes like that 

f the app? .icants are 5, t.i..l 1 c cj ntinu.irg the respective 



ser vichs under Pcst a I SOepar t cent.. Nagaland ,  of wh I c:h 

rnrl1 rn may be made of one ErC Shri Sunil  Kumar 

Erabil Branch Post 131 T C 3 h P' 3  L 

office and one Shri. Rain Nare.h is lantinuing in 

Nai and state transport  anc:h Fcx:t Of f:ice Shri. Sn:i.i 

the Branch PostMaster of Er ahi 1 Branch Post 

fl4fiçi s st ill ( 0111W his ser v ice sincel ast 70O 

years without: any fal appoint: ant 	But in the - 

("1 r111. case the respond entsau thorit y arbitrarily 

t'rmi,natec:; the services of the appi ic:ar.s w ho were duly 

apponterJ 

17 	That before i:rjnat.jon of the services of the 

app I i.caii:s r1c11 	inotei.n the presc.r .i.biz form has 

)eT -Ua serve:1 On t1em, in fac: t 	wh.:Ll a issuing the 

Ill et ters dated 31 1 .E?000 and 12 2000 the appl icants  

are asked to expi mined the facts regarding thei r- 

EA ppointments. But the mat: t: er .i nvo 1 veci I n the present 

can be sorted out by the f - ii: nI y . The q - r•±as 

Thade in the letters riated 31 1 2000 and E 1 8000 is 

¶ntarffi.ce matter and they hing the appiicants, the 

resent posi.'Licm IS not known to them ast:o whethey .  

elat:icin has given to th em ,  It is pertinent to 

ention here that in absenre of any 

procEedings 

àgaiT1st 	tha:i.r aopai.nt.i.ng  at:hor.ii: las 	:i. t:is 	not 

ryossible for them to e<pia.i.rl the p05.1 t: ion clearly .  

B 	That in any view of the matter pursuant to the 

't.ters. dated 31 .. 1 .,2000 and  1.2.2000,  the applicants 

thmitted ti.r repi y but whil e  .issui ng the orders 

~ IV 



1: 

0~1/  

Jt) 

9ted 	14 320OO 	and 18 . 3. 2000, 	 h'.ncj- : 	cen 

aken into c:orI :L er.4tion 

-' 19 That the lettyrs dated 31 1 2000 and 1 22O0O h as  

r .ted st: ima on the Wl icants and as per Art.ic le 311 

the Constitution of India they are entit led to due 

I 

v  
i 

Lti.e as well as hear ing. ' In fact, ri gorous enquiry 

1 d have been made in the case and the rule ivclved 

cJ rule quoted are d.iffeent. 

4! EO 	That before is suance of the l etters 	dated 

1 . 8000 and 1 E 2000 and termination 1 ettere dai:ed 

32000 and 1 8.3. 2000, due approval has been  

old no enquiry in the natter has been done proper I y as 

tc w hether £ ilL si:rati.cm is applicahieji, their c:ase cm 

c:rssjderatjon of the,i.r 1erth of services.  

401. That issuance of letters dated 31 1 2000 and 

1 	2000 and t:er'jnir tin letters dated 14.3. 2000 and 

i. B 3 2000, :1. f not in the interest of publ ic service and 

is not at: al sustajnab:je in the eye of law as the 

1 etters were issued without considering the I enth 

ser v.ce 	rendered by the app I .icnts 	in 	the 

eBefore terminating the service of the 

?:1 icants, te coni:ern al.thority should hay etakeri a 

LYk ic liew of the matter .  

1 For that the the appo:intcent of the app 1 i.cant:s has 

of fered a fter clue c:cosjderat.jcm of the facts a s  

as the documents subm:itted by them along with the 

~ Yll /-*~~ 
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PPl ic ations a nd or±gined Eertificates produced bythg.m 

t. the time of interv i ew.  

2 	Tt.bf•• tmjitj0i ofe services of  the 

L
pp i.i:nts, no formal n otiej:, the precr ibe form has 

l
ne sarved on i:he.q,. in fact 	while isuinc the 

etterl.-.-  dated 31 1 2000 and 1. 2.2000 the appi icant 

asked to Epiaineij the facts regarding their 

But the matter invo-ved in the prent: 

can be sorted out by the office only. The quarries 

de in the I etters dated 31 1 2000 and 2. 1 8000 is 

iteroff.je suiatter and they being the app:t ict 	the 

preseT3t Position is not krtm to them as to whether 

i 

 

12 am ation has given ttsn. it: is pertinent to 

mint i on 	here 	that 	in 	absence 	of 	any 

1 anat: ion/chargeshKt/partpn-- 	 prceed.ings 

their appointing authorities 	it is 	not 

p 5Lsible for them to exp I sin the posit ion c I ear I y, 

I 

 

1 5 -~2 For that while issuing the ltter 	dated 	31 . 1 .2000 

I .2. 2000 the resp ondents authority 	has nt 	taken 

:msideratjo7) the relevant: 	rt..tes 	.1 .e 	Ru1s 6 of 

EDA Conduct and Service Fle In 	the 	said 	letters 

there has been no ment::ion r - egard:ing 	serving notice on 

the icants, appi 

- • For that in any view of the ma:tter , 	pursuant, to 

leiters dated 	31 	.2000 	 .2. 2000 ,   t: LI
the 

ALtssubmitt J 	 pp I 	Uu hilhile issui ng  th e  

I rd,ers-  dated 1 	.3.2000 	and 1 EL 3, 2000 	same 	has no t 

taken nito cons,idey- atjon, 

3 
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S . 5 Fo rthat: the 1 etters dated 31 1 2000 and 1 2 p2000 

has c:usteci stigma cm the appi ic:ants and as per Article 

311 of the c.or .t tuticm of india., they are entitled to 

due notice as well as har.incj In fact rigorous 

enqui.ry shu Iii have been made in the ca.se and the rule 

invc3I vecJ and rule quoted are d:ifferent 

5. 6 For that before issuance of the 3. etters dated 

310.2000 and I .22O0O and termination letters dated 

I 4 3 2000 and 18 3 2000 due approval has been taken 

and no enquiry in the matter has been done proper I y as 

to whether ii lust.rat 1cm is app 1 icab je in t.hei.r case cm 

c:ons.ideratjon of their ingth of services.. 

L. 7 For that issuance of letters dated 31 1 ..2000 and 

2 2000 and termination 1 etters dat:ed 14.. 3 2000 and 

8-3,2000v if not in the i.nt erest of pub I Ic service and 

acne is not  at al sustainable in the eye of la w  as the 

aid letter- s were :sued without ccmsi.der'i.ncj the lerujth 

f serce rendered by the i its .in the 

epartcnertt 	Before tar minatirj the servic:e of the 

pp 1 icant:s 	the concern authority should have take,i a 

r agmat ic view of the matter.  

8 For that by the said letters dated 31 1 ..2000 and 

.. E'..2<:oo and terfnjnatjcyn letters dated 14 3.. 2000 and 

3..2000, the concern authority has custed stigma cm 

ic appi i.cants and as a measure of pL.m:ihment their 

?rv1ces has been terminated which is violative to the 

tic le 211 of the Constitution of india.. 



•The 	app. 1 ic:ant 	crave 1 ea ye of this 	Hnn bI 

ri.bt.Ana t:o advance fl1O1? grounds both legal as well as 

actual at: the 'Liiie of hearing of this c:se 

DETAILS OFEriFr) C' cp 

The app I icant dec 1 aes that: they have n 	other 

alternative and e'ff.icaciai.is reiuedy >c:ept by way of 

fi1ing this appic:at.,icyn., They are 5eing urgent and 

.i.(fflerJjate re] if 

MATTERS NOT PREVIOUSLY LED OR PENDING 1EFo: ANY 
OTHER COURT 

The appi icants further declare fht 	nc .-YLher 

J i  b I re

:i.c ati on 	wr it pet: it :oy or suit jfl ;- espec:t of the 

matter o f the i7str:t appi ication is fU. ed 

hfre any other Court i, Authc . it:y' or any other' Bench of 

t. Hon b I a Tribunal nor' any such app). .icat ion writ 

pt t :ion or suit: is perici:i.ng before any of ther 

G. FEi,..FSOUGHT FOR 

Under the fack and ci.i - cumstzan 	stated above 

t.he pp 1 it:ants 	 this app I .i.cat:i.on be admi.tted 

-, AILl- he cal 1CC) for and notice he issued 	the 

s to show cause as to why the rei iefs sought 

foi i., this app I 	ion thou id not he granted and opcm  

arig the part :Les and cm perusal of th records 	be 

p1 	 grant the following rel ie'fs 

2 T6 di.rc:t the respondents to i - etain the app) .ican'ba; 

as ¶DP at tb.i.r respective pr.st C3ft.2.ce at Dima.pur with 

ai .1 con seq I.v ent:i. al service after' 



z:ancel .inglsett ing atde/ashincj the termination orders 

43.2OOO ann I G3.2000 (Annexure-D co). ly) E2 

To c:anc:ei / set asideJqshed the impugned orders dated 

2. .1 .2000, 3.1 .2000 4.1.2000 and 5.1 .2000 (cni.reF 

c:i I y: Pa. by the r ponden: No. 2 rejecting the 

appeal fi led by the app I :i.carits. 

C:t of the ar) cation. 

8.4 Pan' cr: -  relief /rlief to whic:b the app 1 icarrt: is  

er,f.it 1 esi to and as may be deemed fit. and proper by the 

Hon bie Tribunal 

lNTER:M ORDER PR/YED FOR 

Under the 	facts and c.: ii 	mstanes of the case 	the 

appi icants pray 	for interim 	order s:ii.rec:ti.ng 	the 

respon(Jients to consider the case of the applicants 

 

The application is fi. led through Jvate 

1?,, PARTICULARS OF 	THE 	I ..F'.O. 

ii I 	P. 0 	No. I 
 Date 

 Payable at f3usahati 

12.. LIST OF ENCLOSURES 

As stated in the Index. 



i 

15 - 

V E R I F I C- A T I 0 N 

I 	Shr.i. iJcihb :Esittar•i, a.iec} about 2E years, SOTI 

rd -f Lte Go1p BcsLtmi:Etry, resint of Dimapur,  

Negind., do hcr&.y s hwnI y affirm and vr.i. fy that I 

am one of the app]. i:ant i. r this .intrit application and 

ccmvernt: with the fc:tj3 and circumst a nces o f the  

c:se ThL5 3. am cocpetent to verify this Cease and the 

taements 	 paragraphs  

knowledge 	those itde in parçp aphs 4''4', 10" Of  

are true tomny .inforn t:ion dived 

frc2'm m' :ords and the rents are,  my humb 1 e ssi ons 

E'fore this Hoi, 'ble Tr:ibunai 

And 	is.içjn this ver ifict.ion on th:i.s the 

day of Mar:h 2OO.1 



-I 	 H. 

LI 	 ANNEXURE-A coUv 
Appi icant no 1 	- 

i)epartment of Posts 

0/0 the Sub-Divisional )nspector of 
Pest Office I)imapur Sub-Di vision 
Dmapur-7971 12,Naqaiard 

No.A-i/EDDA!N3aon S . O.Dated at DMP the 33. 12.97 

Shri Lidhav Easumatary S/o(L) Gui ab Dasumatary 

of Ranapahar Sanctamt iii a is hereby temporar :1 ly 

appointed at EDDA of New Nepal icaon 5/0 w e f 31 1$97 

vice Shri Ashok Chakrahorty promoted to Postman o n 

adhoc basis 

The appointment of Shri Udhav J:asumatary will be 

I purely on temporary basis and will stand ter'minated as 

soon as Shri Ashok Chakr aborty is reverted back to his 

oriinai post. 

The 	undersi c!ned ais:reeerves the ricrht 	to 

terminate this arranQement (before reversion of Shri 

Ashok Chakraborty ) at any i; ime without ass iqn inc any 

reason and Shri Udhav Dasumatary w.i : I have no claim or 

riqht over the said post or for recui ar absorption in 

that post. 

Sd/ D.K. Dora 
Sub-01 visional Inspector of 
Post Office 
D:imapur Sub-Di vision 
Dimapur-7971 12, Naca land 

Copy to 

I The Post Master. Kohima HO for iriformatin & n/a. 

The SPM/New Nepal icaon SO for information & n/a 

Shri lJdhav Basumatary for inform and n/a. 

Sd / I) K. 1%o r a 

4160,  ~~ 



- 

Ls!LL. 
Applicant No. 1 

r)epartmnt of Pc.;t 

0/0 Sub—D visional lnspect:r of 
Post Office 
Dimapur Sub-Division 
Diiriapur-7971 12, Naqal and 

No1/EDDA/Ranqapahar Eo dated at D1P the 31.10.98 

0 R D E R 

Shri Udhav Easurnatary now work inq as EDDA of 

Nepalicaon S.D. is hereby appointed as the ED:DA of 

Rangapahar DO (DimapLr SO) w. e 	f 	2.11.98. He should be 

paid pay and al lowanc:::ee. as admissible from time to 

t i me 

,Shri Udhav Dasumatary shou]. d clearly understand 

that his employment as EDDA Rançjapahar wi .11 be in the 

nature of contract; liable to he ter'minat ed by him, or 

the uncJersgned by not i fyinQ the order, in Iijri ti ng and 

that he shall also be governed by the P & I EDA \ 

(conduct and Service) Rules 1964 at amended from time /\ 

t c: 	't; :i m€? 

F'ol iowinn this, the arrancement made under this 

office memo, cit even no dated 15.5.90 will stand 

t: e rm i n at e ci 

Sd/- lllecible 

Sub-Divisional Inspector of 
Post Office 
Dimapur Sub-Div isiori 
Dirnapur--797112, Naqaland 

Copy to 

1. The Postmaster., Kohima HO for information & n/a. 

2 The PSM/Nepa). igaori at Dimapur for :inforcnat ion & n/a. 

Shri. Lldhav Basumatary, he should forwarded the copy 
of joining charge report to all concerned. 

Ranoapahar DO for informat:ion. 

Sd/-- :clleqible 
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01.: 	Ui-DiVL1UNAL ii'L, 3;TO OF Po3 'r 01'FICES . 	 . . 

DLyilJr 511 	(PI1.It.)N 

Zt) 	 at U1rnC 1 U1 

LLu1LL OL_ 	 / 

u711 	at, 1 ')  
hr 

(Jj4iZ 
a 	S 	I 	• 	• 	S 	S 	S 	S 

pQ 	.. 

. 

37J..Ct :'t[ei'f_(..i t• • • 12 i)?Xeby apoincd FIS  

i/jftt 	ffctfroi 	F/1..-A-/N of 	 ) 	a a a • • 	SI. 

ii/n 	ha11 b,.j: 1 icuch. allowances •is 	cnis.Lh1.: ~ from time 	time5 

2. 	&triLrr 	 I 	 . bhOUld 
c1iy-understd w - is/hr employrnemt as...i-fJ.  

1 b in natu r ej uZ contract 1ia513 to tcrminatd by ,  him/he.c ior 
••iunders.ined y notify inj the oth.r, in writing ni that 

'Thall also beGv?rncd by the Post2' and To1graphs Ext:a Depi:ct:nti 
i,62n 	(Conduct n 	ervlco) Rules, 1964, aG anndod Iron t'm(' La 

• 	 . 

If these conJ:Ltions are acceptab1 to him/her, h'?/sho 3haU!Y 
cr.uicate his/h'' Qc:ptance in the prescr.bd  .proforma nclos€j.c! 

• iz,'';! 'Lth. 
 

I 	. 	 a 	 I 	' 	 ••.• ( .I , 	 I) 	
.J':"i.ct 	/ 	/ 

1 	 -. 	 . 	 .. 	 •. ,. 	 a. •••- 	I 	/'._-f. 	 I • 	 . . 

	

. 	 ." 
• 	•. 	

IJ.),ji 	 / 	•/ 	 . 

	

0.-L1-' 	of Post 	iciS )V{SjOL ic .. 	t. 	 Dimna our 4J)1ii i ' 	btm 
jQy.1 	 . 

(p,'.(•I. ,-.0 L't' 	Dimaby&u 	Na1 

•Ccpy forwarded to:— 	j. . 	. 	 . 	 .. . . 

1hO 	t1i .t3 G'r, 	ohim it 	for iiifontiot 

Thub—Pos 	 . . . 	 I 

g 	 I 

I I , 	
S'b 	 •I4 • 	 5 	• I 	' 	• 	• 	• 	• 	• 	S 	S 	

I 
I

'T 	
t) 	 1I 

c/ 	
i
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ep o N 0
Dated at Dimapur, the 

03 rf J pos of 	4 • 	• 	• 	. 	. 	. 	. 	. 	. 	. 	. 	. • 	. 

• 	
has bco1 	

Vacarj/has be flovily cr;;ud and IL is no; 
pO3sj32 

to tilak' re;3iar a oinenL to th3 said post 
iffilTi iae1y th2 • . has dCjdd to m1

appOint-- 
innt to 'Ui'. 	ost fv a prtod of • • 

om 
• 	• • • • • • 	to • 3 i inad 	 • . or till 	ain 

s 	, Yl 	 period is sj1ortr, 	 u1ar - 
Shri 	

th Povisj0- appojnLmG(j.L He should clearly Ufldoxstafld that th P1'ovisj
1 1 I aPpointnt w111 he terminated when requ1 	

a))pointmn t is iad& 
and he Shall hv fl 

claim for appointment to any pos t. 
Th 	

. . also rvs th1 i(ht; o termjnat, th p:o'jsjon1 appoine. at any t imc bo 
fo Priod mcnjnci In para 1 

above vJ1thu flotjc 	nd "i;Iou 
I i aSsicJnj.t any rocon, 

4 	 A  
1 	 OVcci by 

• 

	

	xtr a De l)a:,.pti Agents (Conduct and Sorvice) 
I:uL , 1 94 cs from im to tide .nd 

all othr ru1s and orde:s appli-. I.cabl to 	
tepartrflentaj Icjonts1 I •  - 	

•_-.- 

• 	5. 	In 	tho above pofldj i;ioS ro acceptjj. tO Shrj. SitoUld Sj,fl Lhe UUJCIL( Co ' ot 
mi 	eturi th 	am to the Uflue1s 

1nd, 1L!ThtC'1tEly.  I,.I 	

• 	 •• 	 • 

rrl I 

	

	

.1 	

I 	
li 

I 	 I 	
ApPoin Lino 	LFp1ty  

OPY t7) 

 
AL 

' 	

f 	 IL 	
•:II 

	

I 	

I 	IT Iii 	) 1 * • 	• 	• I 	• 	• 	a 	• 	• 	• 	• 	a 	• 	• 	• 	
1Jfl 

.fI:!. 	 I: 	 • 	• 	. 	• 

1, 2, Th is tor, Kohima H ,O, 
f and fl(CSsary acio, 

	

I! 	i. 	(' 

	

3 	II 	p ii 	 -. 

4: 	
B:Pj, 
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jNEXURE-A c9j 
ppli.cant No 2 

Department of Posts 

: 0/0 Sub-Divisional inspector of 
Post Office 
Dimapur Sub-Division 
Dimapur-7971 12,Nagaiand 

No.A-1/EDMC/Khelma £30 dated at DMP the 112.97 

ORDER 

Shri Nit.yananda Basumatary EDMC of Khelma BO 

is hereby ordered to remain attached with Zalukia SO 

and perform the duty of stamp sale and other attached 

works as may be entrusted by the 6PM for smooth 

functioning of the office until further orders., 

Sd/- D.K.Bora 

Sub-Divisional inspector of 
Post Office 
Dimapur Sub--Division 
Dimapur--797112, Nagaland 

Copy to 

The SPM/Zaiukia SO for information & n/as 	- 

Shri Nityananda Basumatary, for informatin 

Sd/- D.K. Bore 



r - 	 • 	 - 	 -- 	 , 	 . 

1,. 

, 

.DEPARTMNT OF POSTS 
OFFIcE OF THE SUB- DIVISIOjj INSPECTOR OP POST OFFICES 

DI1'IAPuR SUB- DIVISION 
PimaPur 	112 

1'1emo NO, A-1/EDJJA/ ATHII3tJI\1G/Dated at Dimapur ,the 03/03199 

TTER °FOINTNENT 

Shri 	flanda Basumaty who is worldng as EC/}ema BQ:is hereby 4edesjgnated and appointed as EDDA/ of Athibung/ •BO with effect from the F/N of 01/03/99 vice Shri Helkho bang 

	

HKuld 
desertedithepost during Sept ' 1997" He sha11 	paid such 	

pay ar'd llowarices as admissible from time to time0 

2) 	
Shri Nitya Nand.a Basuniaty should c1early understand 

that h.L eIIp1oyrnunt a EDDA/Ath.tbung will ho in the riaturc of coriLrac li.L;i to be ternhjrated by him £o tIie undern.ed by notifying 	Other, in writing and thaL he shall also be Governed b th posts and Tel( raphs extra Dcp'tfl1enLdl 	orits '(Conduct £nd'.Serv.jce) Rules, i9b4,s amended. £r.m iu to time
0  4. 	 . 	

:. 

3) '  If these conditions are accptab1e to him , he should ;• 
colrnnunica.te his acceptance in the pr •cribed Proforma enclosed herewith, 	 . 

This order is issued in accordance with the Dte letter 1 OoI3/27/85 Pen deated 12 /09/38 and the Offical will be entit- : led to the 
benefjt of his post services at Kheima for all - PUI'pOses 0 	 . 	

0 

,, 	 •. 	't 	.' 	•' 	 0•, 	

H 	
. 

TX iI II. 	

, 

(DOK..13ORA) 
1 I1 	Pfl 	((Ytr 

ii 	S b 	/ 	Fl • 	 S 	

,..: 	 . 	 iid 
Copy forwardectj :-  

TI.-
je Postmaster , KoFam H00 for inrorniation and •necessai'y action 0  

The SubPostmat(_,x Jalukie , S00 for informatIon and necessary action 0  
5) 	The B.P.IoAthjburi 130, for information 0  • 	

": 	
4) 	

Oflicai Coflcojfled , 	UiAZL  

H 	
. 

( D0K,J3Oj ) 	I 

.7 

'f' 	;•.:' 	,, 	

•: 	

.: 	 , 	. 	. 	 . 	 . 	- 	 - 
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Department of PosLsIndia. . 
Office Of the bUivisioruj. Inspeätor of Post Offices 

Iimapur StLb-Divn, Ditnapur-797112, 

Menu No.A-1/I) Packer/ChuMukedinia Dirnapur. 

Dated at Dituapur the 10.2.99. 

IALIT RANJAN PRASA •  .5/0. SItRI PRIThXVI NATH PRASAD O Oocp ROAD DIMAPUR 18 hereby appointed as ED Packer-of. Chumukedjnia Li.O. w.e. front 1.2 •99• He Sha] 1 be paidauchl  allOwAlIcUm80 AdMiritible 1rom time to tint, 

20. 	•-8hr. LAL-ITKJJAN PRASAD should c1erly understand that his eniploymQrit as ED-Packe'r bhall be inthe nature 
of a contrac liable to be teinated by him or the 
undersigned by notifying the other, in writing, and. that 
he ahli also be governed by. the Posts and 'lelegraphs 
Extra Detpar krit.i1 Agents (Conduct and Service). Ru1e,1964 au antendecj front time to time. 

r 

3. 	
Xf hee Conditions are acceptable to him, he 

shnld cc ujctc  
-bø]ow. 	

h15 4uueptance in the proforma reproduced 

Al 

(D.K. BOJ) 
SDIPOa, Dlmapur SUb-Djvn, 

Suor7.? 7 1ettor 

Copy fo iitsd 
 

- bitit_; 	/9 i 12 LiJand 10 
 ITho Postmaster Kohiina HO for informatIon 

and flOcOsary actjon. 

2. The 5pM, C'humukedima S.C. for iflfonitj0 	nd necassary 8tion. 

: 	 .:.Ltt 	P*asad EDacker Chtkeci 

- 	 S  

(D.K, BORA) 5 	 . S 	

s..... 	 L)IPQs, Diniapur SUb-Djv, 
S 	 S 

	

• 	 . 	 S 	 . 	 . 	 L 
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Applicant No. 4 

Department of Pests 

• 0/0 Sub-Divisional Inspector of 
: P05t 0ffiC 
Dimapur Sub-Division 
Dirnapur-7971 i2Nac1ard 

Na - 2/Sbaff/Deputatjon/ApS dated at D1P the 8.12.97 

The fol 1oic1 orders are issued in the interest of 

hervice to have immedi ate effect - 

1, Shri Kumardhan Sinh EDiIC cum EDDA of Diphupar ED is 

hereby ordered to hand over the charQe to Shri Ram 

b ravesh Prasad and report to BRO Ranapahar P/o>-107 

J imapur vi de DPS Nagaland Koh ima Memo No. BI/33/R 

l td. at Kc:'h:ima the 4.12.97. 

The charqe of EDMC curn EDDA he id by Shri Ram Pravesh 

rasad wi i. 1 be on temporary basis till final selection 

is made as per the normal recruitment Ru:ies and 

rocedue prescribed for ED agents and that t;his order 

11 

 

:1t confers upon him any riqht or claim for 

egu1ar appointment. 

Sd/- D.K. Bora 

Sub-Divisional InapectaT of 
Post Office 
Dimapur Sub-Div i si on 

Cpy to 	
Dimapup-797112 5  Nagaland 

11 The DPS Nacjal.and Kohima 797112 for information & 
n/a with his memo cited above, 

The Post Master, Kohima HO for infor'maticDr & n/a. 

3; The SPM/ARTC SO for information & n/a. 

41 Shri Ram Praesh prasad 

': Official concerned. 

6. 	Ect files. 

Sd/-- D. K. Dora, 
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shall ,.,.. 1 )ji 	) U'U ahowanceb is a(J 1 1S-11) 1 	tfOifl LI1IW 	U 

' 2. 	.hri/...3rrt. 	 , 	 • • • • 	
3QU1d 

•::\ clz1y. und'tfl.1 .thGnis/hex employment as 	 i 

- 
 \

i1....b in n t.:è o.f.cotract liable to trminatd y him/her  

.th unciers in by .notifyirg-..the othr, in writing rid that h/shc 

ihLi also b bL' y tiG Posts and Telegraphs EXt DepnnLLl 

(Conductaiu 	vico) Rules? 1964, aS amLndcd lrocrt time to er  

	

3. 	If these CO1iCitiOflS ar ~ acceptable to him/her, h/shc houid 

• c111Cun1cate. his/hi' ccptrtce in the proscrthed proforrna tciosec1 

	

ith.. 	• : 	

. 	 •• 	 S 	 S  

• • 	I 	 • 	 • - 	 • ..: 	• 	 S 	
•', 

( 	 14 	1 
ub— Uiv 	 1Wpcc tot 

of Pob t 

	

S 	
• 	• 	 S 	 Uimaour 3tjb---UiviS3.Ot 

Dima p.h1t /1 	L)tVi d011 

DImUPUL 191112 Ng t18(ld 

or1ç forwarded, o 

s 	, Ko1ir' 	1.0 for in fomation 	I I 

2H 'Th. 	_postrnastr, q1-e,.  

• 	I 	Lh 	,t3 , .i.j 	
, f -t\f__, 	• FJc_ •.iJr ) r.. 

-• 
1 	 i • ( c 
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(Applicant No.i) 

	

DEPARTMENT OF POST 	INDIA 

Divisional inspector Post: Office 
Dimapur 	Sub-Division 
Dimapur7971 i2NAGALAND 

No- (1/EDDA/Ranqapahar 
L)te 3l I 2ø33 

L10 

Shri Udhav BasLimatary 
:DDA Ranapahar P €J 

V±a-Dimapur 

Sub j  ect -- 	I rrepui ar appointment 

It 	was 	observed 	by 	the 

Ps/Naqai and Kohisna while inspected o/o the u/s on 

lB 12S9 that you were appointed as EDDA /Rana7; 

WP O v ide this off ice 1 etter of even no dated 9 lI' 

/ 	S:ince you are hails from Nagac.n Distric:t. of Assam 

And has not produced ecnp loyment Req ist rat ion card of 

Naqaland at the time of appointment 	I have been 

1iirected to terminate your serviced 
I 	You are c I yen an opportunity to explain as to 

your service will not be termin4:'ted 

Your explanation should reach to the u/s 

laithin 3(Thr) days on receipt of this ietttr.  

Sd/Il leqibie 

Sub-Divisional inspector 
Post office 
Dimapur Sub-Division 
Dimapur-7971 l2Naqa1and 



- 	cm- 
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Applicant no2 

Department of Post India 
SuhI)i visional Inspector Post Off icE 

o/o the Dimapur Sub-Division 
Dimapur-7971 12. Nagal and 

No 1 /PF/F )DA/Ath :ibunq Dated 31.1.20M.1 

Shri Ni tyananda Bsurnatary 
EDDA/Ath ibLing P o 
Via Zalukia Naal and 

3uh ject 	I rreguiar appointment 

It 	was 	ob.erved 	by 	the 

1 PS/Nagal and J<oh i ma 	that 	you were 	appointed 	as 

DMC/Khelrna 	P a 	vide this offic:e memo 	No. 

/EDMC/Khe ima P a dated 29 ii 97 for six months wi th 

i ffect from 1.12.41 to 31598 and you were 
edesinated and appointed as E:n:c/AthibLu1c Po v:ide 

Pemo NOn A-I/EDDA/Athibung dated 3.3 . 99 without 

bservinq any forma1ity.  

AS per certificate ftirnished by you are hails 

from Karb i-Añg ionc Di.stri ct of Assam and is reci iste red 

ii th Employment Exchange , J:iiphu which is not appi icabi e 

in Nagal and As such I have been directed to terminate 

lour services 
You are given an opportunity to explain as to why 

r service will not be terminated 

Your expi anation should reach to the u/s within 

(three) days on receipt of this •lettern 

Sub-Divisional Inspector Poet 
Off i c: e 

Dimapur 3ibDi vision 
Dimapur-797112Naalancl, 



0/0 the 
Sub-Div:isionai Post Office 
Dimapur sub-division 

Dirnapur7971 12 NaQa1 and 

AL 
Appi ic ant no 3 

NoA" i/ED 

Pacl<er/ckdas 

Dated. 3ii2k 

To 
Shri Lalit Ranjan Prasad 
ED Packer g  €iunu Kedina 
Naca land 

Subject lrreQLtlar appointment 

It was observed by the D. P S/Nacial and 

Kohima while inspected the o/o the u/s on 18 i299 that 

you were appointment vide this cLff ice memo o f even 

no 30 1 99 A / N 

The requi red formal :1. ties were not oDse 	
/ 

while appointment made as such i have been di rected 

terminate your servlcC 

You are there for 	Qiven an opportunity 	tc 

explain as to why your service will not be terminated 

Your explanation sMould reach to the u/s within 

3 (three) days on receipt of this I atter 

sd/ 
Sub Divisional Inspector 

Post Office 
-Dimapur Sub-Division 
Dimapur -7971129NaaIand 



6NNEX URE-P_Lolj _y  
Applicant no.4 

0/0 the Sub Divisional. Inspector 
Post Oftice 
Dimapur Sub--Division 	 NoAi/EDDACEDjvtC, 

OifuparDated1 22øøø 
L)1mapur - 797112Nagaiand 

Wo 
Shri Pam Pravesh Prasad 
EDDA(C) EDMC/Diphupar 
Now act inç as BPM/Di phupar 

Sub j ect : :i: rrecul ar appointment 

It was observed by the DPS/Naqaland.2 Kohima that 

you were appointed as EDDA cum EDMC of Di phup:r P o 

vide this office of even nodated 2EL I .99But your name 

was neither sponsored by the Employment Exchange :i -  ima 

nor by village council Further you failed to produce 

Employment  or card in support of your 

candidature 

Your c:andidature As such I have been directed to 

terminate your service 

You are there for c(iven an opportunity to expl am 

as to why your service wi I]. not be terminated 

Your expi. anat ion should reach to the u/s 	within 

3(three) 	days on receipt of 	this 	latter. 

sd / 
Sub-Di visional Inspector 

Post Office 
Dimapur Sub Di vision 
Dimapur.....797ii2Naqaland 



4N ,VEXuc— C CcUy 

DEPAMENT OF POST : INDIA 

OFFICE OF THE SUI.. DIVISIONAL INSPECTOR POST OFFICES 
DIMAPUR SUB..JDIVISION 

• 	 DIMAPUR 797 112 s NAGAIAND, 

Meno No.A_l/Rangapahar. 	Dated at Dirnapur the /3-2OOO 

TERMINATION OF SEFVICE 

Under the cover of Rule..6 of P & T E.D. Agents 
(Conduct and service) Rales, 1964 Service of Shri..Udhab. 

Basumatary E .D .D .1 ./Rangapahar B .0. in a/c with Dimapur S.O. 

is hereby terminated with immediate effect.  

(D.K.DEY) 
i:II' 	ii 	

;J1 

Shri. 
S 	 S_S 	 - 	 I 	1. 	tJh4lfud 	 -- Udhab T3aumatary, 

E.D.D.A/Rarçjapahar B.O. 

Via.... Dimapur, Naqi1and. 

pyto 	:.. 

1 The D.P.S./Nagaland Kohima w/r to this office I.R. 
dated ,12..99para 7.3 for favour of kind informati3n1 

2. Pstniaster, Kohima H.P .0. for informatin and necessar 
• 	

. actj!,fl. 

H S.P.M.i'Dimapur for information. 	: H 

4., B.P.M./Rangapahar B.0. 	Delivery wrkswil1 be. . 	H 

entrusted to SmtL Maola Ao o  EDDAII till further 

arrangement is made. 	 S  

• 	

5 	

5 	 .. 	5, File 	).A4/E.D.D.A/Rangapahar 	S  

6. 0/C 

Attolted 
( D. K.DEc 

S 1113pu4tor ?øst Ut1Ie. 
Ui .wur Sub •Divisi, 	

• 	 S 
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DEPARTMENT OF POST : INDIA 

OFFICE OF 
THE SU B_DjviSIONkL INSPECTOR POST OFFICES 

DIPUR SUB DIVISIOt4, 

DIMhPUR19'1112  

Dated, at Dimapur the ILI th March2000I 
Meno  

TERMINATIQN OF SEY 

Under the 
 cover of Rile ...6 of P & T. , E.D. Agent$ 

(COndUCt and service) ile8 
1964 Service of Stri. Nityaflanda 

.A/Athit9 B.O. in A/C with Zalukie. S.0. 
I3asumatary E.D.D  
is hereby terminated with immediate effect. 

0 • K- 
litspector Pzt UIttct 

To, 	

1 

: 	

('iid%Ifl 	1I1 t I. I\iIi aLtnd 

Shri, Njtyaflaflda Ba5UITltarY, 

E.D.D.A. Athibung BO. 

Via- Zalukie, Nagaland. 

Copy to 

1. The 0•pS./Naga1a Khima w/r to this 
0ffice I.R. 

7.5 for favour of kind infOThati0fl0 

dated 18-1 99 para  

i: 	2. 	ostmaser 
l 	

Ihima .H.P.O. for irformation and 

necessary ,  action  

3• $.p.M./ZalUkie for information.  

The B P .M ./Athing B .0 • He will crut 
i  the 

f E.D.D.A. in addition to 
his works and without extra 

ill rther 
re flerat fl t 	

rangement1 	I  

5. File 	
/E.thi' 

. 0/C. 

	

• 	( o K. DEY ) 

I' 	
Sul .UiiSiOii 

	

- 	2. 



3i 
Ap(CtC'- 3 

DEPARTMENT OF POST ; INDIA 

OFFICE OF THE SUB...DIVISIONAL INSPECTOR pOST OFFICES 

DIM?PUR SUB...DIVISION 
DIMAPUR 797 112 * 

Dated At Dimapur the I-.32000. 

\1 

TERMINATI0 oFSERVI 

Under the cover of Ru1e.6 of P & T E.D. Agents (C0nñuct 

and service) Rules 1964,SerVice of Shri. Lalit Ranjan Prasad 

E.D. Packer, Chu!Tukedima S.3. is hereby'terflinated with immediate 

effect. 

	

. 	--• 
(D.K.DEY) ' 

-UvIflfl 	tSIitW Pugt Ufttu. 

.r 

Shri, Lalit Ranjan Prasad 

E.D. Packer 

chutru 	Nagalefld. 

Copy to :-. 

The D.P.5. Na;a1and Iohima w/r to this office I.R0 

dated lB-.1299 pars 7.2 f0 favour of kind infoatfl. 

2. PostmaSter Kohirna).P.O, fpr information 
and necessary 

I 	

Ij 

action. 

36 S.p,M./Chumukedima. rjs prary  ].ocal arrangement .  may 

be made in place of E.D. Paker. 

40 
File No.A_1,E.D.packer/Cdmfha1 

5. 0/C. 

H 
( D. K. OE ) 

51 	
.V$3IOfl 	ueCr Pt tit 

r Sti' 	vItt 

Mem NO sA-.1/Ctufl.1kedima1 



32 , 	ArYR - Lly 
tIo4 

DEPARTME OF poST : I14DI1 
	 WIA 

OFFICE OF THE SUB_DIVISIL INSPR 
poST OFFICES 	 -EC 

PIWPUR SUB. PIVI5I0 
DIMAPUR.. 791 112 S NAGALAAD. 

Mezzo 	...1/Diphupars 	
Dated at DimapUr the I -3_2000. 

TERMI4ATIN OF SERVI 

and servjceTi1e 

Prasad, E1J.D.A. cum E.D.M.C. 
Diphupar B.O. and now acting a 

P.M. in 1/C with j.RT.C., S.O. is hereby terminated with 

immediate effeCt, 

( D. KDEY 
)1413 

	

I04V4IOr 	spt3r Post Uflios, 

tiuIr 

43, 	 - 
- 7iU2. NS4eaad 

ri. Ram Pravesh Prasad 

• 	E.D.D.A) E.D.M.C, 
now acting B .P .M./Diphupar B .0. 

via- t.R.T.C. Nagalande 

Copy to ;- 

1 	The 
D.$' Nagaland# Kohiflia w/r to this 0ff ice 

I.R. dted ],B.42-99 Para 7.6 for favoUr ofkind 

information. 

postmas 	<ohia 	• 	informatiofl a 
t er 	H .P .0 for 	

nd neces'n 

i1II 	

it 
S.P.M./A.,T.C. for information. 

Shri. L.R.M. Slngh o/S mail Dimapur. He will, take 

charge of the 0ff ice till further order. 	• - 

5 File 
Nol/PF/(C) EDMc/DiphUPar. 

a 	 6. 0/C 

DEY) 

- 	
• 	 uvioaI111 sp ec tor Fast I 

t SUb .OIVIiiIOfl I 
- Jfl1I 
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The Aiotor of Postal 	ZVjO1, 

Niad, Kohiva. 

(Cuw 

b1st;" 	A.L. 	£AIi'i..l 	O1iMLL Qif 	ItXWIOH 
A:b 	 1Q 	T'fI 	Q'Jt 

./.._ç- 

DTJ\ 	1I - ' 
Zernu;.'(1) 	pJ•"- 	/J_ f/'.ri2 /1 .1 '  

(2) 	/)//) 	p\lc ~ . 	/) 

() 
 

With due def~;ran na and profound w1bmi g isioti\ 

1 b1 	to a tate 	roi.io14ig 	1tha bv ro4ro your  

honour for icin4 aiii alde ra tic),U :tml 	ttvourb1e action 

That aftur due valaction ' by duly or.atitute 
Lcti 	ziittue, I wan uxiuLwous1y salract od and 

oi't3reci the p0&i.0f/6/) 	urithr your eet&bli4aQeat. 

Jut o.rt( 	CO'ui143fl of about 	/2 ye arg of ct1utoi 
rvic#, 	I was iwrvd with ft 1.;tttr 	$1.1.2000. 

ia %ho oaid 1ttr, Qa tha tubjot, i1 	we rientined 

t&3 	L&i1h 	itut" 

	

citing tho facts AAQ 	ujure 
0! my ap 	;taut, I wai' aisad for thu Oxpluuat ion 

:uãi' 	thu 	iinb made thrine 

ThiAt on 	e.tpt 	of thtj is aid 	,ttt.r -te 

I 	codily. subi..ittd uy 	 tating 

4t 	. 	 t 	ti-aa thu 	 wb401.1 

wu 	Lec'td 	nd apo1net1 in t he 	id poot. 	owovr, 
140 	 bun 	ivei 	to 	J.)1 	 Ij 

ujüy a 	t 	ozt 	dtod I/ 3 	'bL 	bn 	3GtY4d. Qfl 	II 

3  

ii; in th 	R1d othr at tcr1nutiun, the 

auttioity concurned has not disauiid the ftct 	aa 
utatd by me In ths ropi., In atition to 

that uvn no aeparate. oz:i1r he D..en iuci to me diapodiz, 

of py sucki rnply. in Iut, ;11i date, I am in a dFrk as to 
iihotkr the 	eply/ rupriiovrntoa/ i. p1intion filcd by 	e 

bi btn takea into 	ioi'ticrn or not 	I have eot 	y 

ro.abJ 	 t ha t 	y juld ra1y hua not btiuLl 
tiuzi int' 0' 	oidAttiO. 	ilt uy rp tto/L1ii 

buen tukün into coniUurtion 	t 'tho tiu4 of ivanae o f  

the tergtntion urr dtci4 /1 	i- 	0(10  uy ivervloo 	*hould 
volC not have bueA t (jrwija4tfd in 4, uoh 1A M644uVe . 	. 



_3L 

)?QU8in wy QAQd# of a,ti'fl,  QUr UniQ1 

took up the muttdr by •wq Of filing roview applioation
,  

for 	
of orãor dattd(9 3GCZ. Th 

said review 1p1iti>fl hae bucsi peirrd by th Union 

• ,IO00 	1J.wi by roin.ir 4t 	0j.42000. ?iaa11y, 

thij a4id rvivj1pplicatioA has varU4ajjy bfl diap('Ued oi 

by an ord3r th...t:d 04.502000 ti.ratiflt uw to f i1e appd1 

a4trt the orur dt't /'/-i C6irtiflg y asrjio$. 

1flOø, the pCbt1t pP1L]. QA &UIQZlgst thv fU,OWtng rouncie 

(u) That z*y a.oVointtJSi1t h0A bun 	tO ES 

e2ter due 0 0 jj4ratiOfl of the fat$ e ie11 as 

the dooWDDLd submitted by iO along with thØ 

spplioutiOU and crtilioatS8 prothiotd et t1G 

time of interview. 

(b) That beQre teririftttfl Of my service, no 
Zu1 notioa Ja the pretcribud form has bEen 

aerv&Ca on . In fact, Wh-110 i uin& the 1ter 

dt€4 31.1.20000 1 w8 	to expl.4r.. the  

fctn xv t; "rCLjnS g4 appoiatflts Dut th$ 

5.nvolVd in thu prcent oae can be sorted out 

by the office only. The quaz?riot' made In the 

Letter dated 31.192000 is intel?"Otfio0 wattSr 

u4 le nosing 	 tku preiiát pouitton 

in nt 	ocu to e' aa to w1h(r relaXt1tiQt h 

given to mo. It is portinont to inutQn hoLS 

that in abencu of ny eZplUfttiOAi/Qht'"/ 

Uepuiitt al p CiJOdifl1 aainAet y appointiI 

&uthr.iUI, it ia £t pooible for W to 

)litfl the 

c);hiL, ii it th 	t) atd 31 

the de pargnflt has not takvn into aegeide rio 

•0 Tho ...reluvant .u1ou £,. iC.W 6 of (A* Conduoi. 

and ittrvicO aulea). Ii tha rtd bttor tIureh&B 

been no moutiun 	r1iag 00-vVing nottaS on o. 

(a) That in zpy vied of the matter purawnt to 

letter dated 31.1.200), I uubmtttod my repLy, 

but whilu £esuin tis orthr d"Od  

bu not been taken into consideration. 

() That the lotterdtd 31.1.2000 ha aut 

stigma on iie and as por Aricle 11 of the 

stititi' ut £w4a, i. au entitled to Ju 

notiOQ LI w,U, its 	 LL 	wt, Lr')w3 

quiry eiuuld tair biwVn 	ia tL ee 4rit 

tb £41 inVQk)d and iu.Le uttd iA2..: trrrunLt. 

ountd... 

.1 

a 



- 

() Th; beio 	itauance of the i.ttr dated 

31 • I • 2000 a /' : , due app rov&4 has not 

beon t3*,n and no inquiry in tho ir',tteZ Ivis 

been done yropurly as to wwthr re.s.zetiou 

ii applica3le i.'t ry oaiie on or eiderir2g my 

].ngth of uezvico. 

t 	 1.1.2000  

iu a Ot in tiae tfltrt of 

pu0110 bV$.Oe ana the same i.e 10 t at 81i 

austainable in the eye of Lv ae tht 8414 
1tter wais i&uid without c3n3idurin ay 

of sorvioa rnd6z4 by 	in the 

4 PLLZtmAt. 

That bfor 	j:itjflg my al3rVj0e, the 
conoorned authority ehould have takeu a xageattc 
vinw in thw natter. 

That Ity thi 'aid o.rdir thited l-3.Cand 

• 	 ).t1zY dat.id 31.1,2003, tb.o 	ncrxid authority 

ha 	 1aia c,n Wfi and as u Isatsure of 
puuzt ir  towrvice h.pa bun ttra*ini&tud, 
IVIulbAl,Ug Arto1u 311 ot the U Quotitution of 
India, 

() bt te thit its it mcy, if xty Mietake h.a 

bten coittud by the D.purtent, eaaie can be 
treated as an act of etate and. the DE%e elwa.ya 
can be oneideret an a bonafide one, wd aluo, 

' 

	

	tn the praent case, treating tht eats at en 
ezo.ptioua. gaue, reliafe requirett to be 

áçut*ad to 

That in view of the &rottaao4d Xuce, ctrowu 
• 	tnciet LU1d groundip thu orir ul twtnatin Lu 11.bW to 

be bia t a1.4e and qu.ashd und I 	y 	L1.cid to ctiv..i 

.in4y eservie with all 	jt1L .rviw5 

taciri you, 

Yours tat tbfuily, 

7x; (taO3 /j'/'( 
Copy forwarded to s- 

Th 	1viial 	 AXLi, 
Qi-u U.L,IY * 	for inruation.\fi. 

A/ ((74/ /•f r) 



dQ2 

To 
ireotQr of Vostal Jervioee, 

Uu*ia*44, .u111u. 

Ub 

iid eAIz4.'A 'ii Q4t Oi i'.iNATION 
Q1U-' 

rence 	•.t 	
j 47 3;).i 

• 	 (2)/V.,.- 	 • 1 4ii.( 	_-e 

() No 9-// r) iPltt/ CM/ 1b/N1 h-I' ç 2_Z'1 

epected sir, 
• 	

W.ti thw defer4a ow and profou8ubiii, 

I beg to atuto tnu f011aujn; je'q linu3 betora your 

honour for kind o,)eidration aud rvu1J)1u flotion 

thüeof. 

That: 	sf ,ter  das uulootion by duly oonetituted 
bojecti.olA Cou 	wam unanimou1y eeleot3d andi 

oered tw post ot1Js A untorour eetab1iehmet. 

Juet atr oop1etion og about 2Y2 years of continuous 

eervioe, I was 	1?ved with a l:tter ctctd 31.1.2000. 

In thu eid latter, on the uubuct it was mentionid 

1*e "Irreti1ta: 	oituunt"; citing the facta twd figura 

Of 'Y appoLuUv=t 1  I wee auked for the. orplan ev ian 

x%~&uzdijag thi aid4tonJ wdo L tiviti. •  

- 	 That on Tecejpt of the eaid 1rutd 

• 	 1 .1. 2000 0 1 aordingly eubmitted my ezplcaeion 8tating 

the fcte aad. on"&tiag the oirou.tancee unddr whioh 

L w.0 2e1eeted r.dt appQized in the said poet. Uowover / 

unfortun-, no ihta* hac been given to aW such 
nU he cuer dat4 11/ 	2c1a8 bcen served on 

up ,  turinating zy thrvi.oa. 

That in tba said orth3r of terrnintion, th is  
• 	

• authority CQUOernW4 has not diaguied the Aote und 
• 

	

	orcuutanc.es atatd by me in the xaply, In adiiitio.n t01 
that everA no sep ttrA*te order has been t3&d to Me  dieposin 

• of my euch th ft, till date, 	iii in a daric as to 

whetbxr be reply/iprentatton/exp1aiation £ilød by me 
• 	hiu been tkn into aonuidoratin or 	I have got jWY 

reasonable apprehenoton that my uaid reply has not been 
• 	 • 	

• tzon into oonaidetion. 1ad toy eprentation/reply 

• 	betin tkun into consideration at thu time Uf iiaacS of 

• 

 

thq vo=in ationuAiQr dated 	 wy avioe.abou4 

• not tave been trmintud in iiuch a monnr. 

• 

 

0012t*0940P*2/* 
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(2) 

That eepousing my oue oX action, our Union 

took up the uiutter by way of filing review application 

for 	 of ors.tor. dated IJj 	The  

ettt review appliotiV11 haa bcn preerred by tAe Union 

on 30o,3.2000 fo1loWed by rewinLter datud01.42O0°' 	naily, 

tk$eu,iA review applicatiOn uu vertually buen uiupoaed oi 

by an order dattd 0495.2000 directi ma to file appaa1 

aainat the order dated ,/.4. 	terinizvting ny eervicl. 

ILanoe, the present appeal on amongst the foilowifl grounde; 

• (a) Th.ab i; app nLasnt h38 buen oUered to me 

after due oongjdertiOfl of the facte  as wfl  as 
the doouments submitted by me along with the 

applioutiOn and c(rtificates prodoed at the 

tizac of inteviaw. 

(b) That before tcrrninati 	f q service, no 

forn..i.l notice in the Prescribed forlL bai bcen 

8orvsd. on DO. In fact, w.il tZ3uifl the iter 

dated 3191,2000, I was aked to xlain the' 

facta regarding zuy a;poiatmtnt • But thts matter 

involvud in ths pront aaee om be sorted out 

by tho ogti ae ugly. The quarries made in the 

letter dated, 31,1,2000 is inter-'Offiob zzatter 

a4 I, being an appltoc.nt', the 'present poiition 

is not known to me as to wbeb r relaxation b8 

given to m. It is pertinent to mention here 

tnat in abzence of any explanation/C 	o3keet/ 

departmental proceodiA5 against m.y appointing 

wtb.oxittea, 

 

it is not possible fur 	10 	to 

the pOitiOA olly. 

H 

 

(a)hat while issuing the letter dated 	1.1.20O0, 

Ii the department haa uot taken into oonde1LOfl 
the relevant Ru].ee i.e. kxLa 6 of ()A Qonduet 
and 3ervios Rules). In the aid letter thO has 

• 	 '\ 

 
been no mention regarding serving notioe on me. 

\ (d) That in Ikuy vied of the matter pursuant to 

letter dated 31.1.2000, I aabmittOd my reply. 

but while issuing. the order iated 	 same 

has not been taken into conaiderat ion. 

/ (u) That the letter dctted 31.1.2000 has cutsd 

• stigma on we and as pr Article 311 of the 

ConatittiOfl of India, I ttrn entitled to due 

notice as well as hearing. 	In fact, riorOU8 

• enq4ry should have been made in the case and 
tb 	Rule invoked and Rule quoted are different. 

4 



?- 

(i) Lht beioz.o iuuaflCU of the letter dated 

1.1,2OQO wi I/j  )i',4zu approval has not 

been tk'a and no 1nuirZf in the matter be 

b+un iow prspurlY as to wlwthur relaxatiOn 

13 111) 1~ liOFAL' 14 in MY case on nai'ieriu zq 

L~ 116-tli 01 3uJVie. 

() Tnt issuance of letter dated 31 9 1.2000 

and 14.-3'-,0, iis not in the izitoreat o 

publia •ervioe and the Sam is not at all 

aairub.$ in the oo of law ai he  

lett'.z wa3 i rauad without oniderin y 

leneth of se:vicu rndercd by me in the 

(hi àhtt bore termin-Vtiu ny bervice, the 

QorAcozned authority ohu1i. have tkn a prmttO 

view in tho  matt v!r- 

(i) That by th 	id ULuer dut1 //- 	and 

iter datd 1.1.2000, the oonorned aiitho'ity 

as cwstc4 ati Lm is W1 Oo tutd tso u 	of 

p1(±LthL1OUt DJ evioe hs betn ter4i.tflaed, 

vic1ti 4rtioie 311 of the  Cona titution of 

In(lia. 

(3) That be that as it may, if any niatae has 

bea aoumitt f# d by the )epartrLt, saic oai be 

treated as an act of state anu the uariie alwaye 

can be aosiiic1erei as abonaide one, and alaG 

• in the preetnt aase, treatiu the aazxs a& an 

•excaptioaal OlLea t  iliefs requixed to be 

rutLt3d tome. 

:. Thut iA ,ViQ 1V ,Pf the aforid £ct, iioum-

tanoas and grounds, the orthr ot toiinutiun ib lidbld ,  to 

be not aaije and qQamhed and I  way be allowed to continue 

in iiy service with all Qonue itial aervioe benefits. 

Thanking you, 

Yours faithfully, 

t'243fldt 

Copy forwar&ot to s.. 	 H ( 
The Divisional J3eretary, .AIPt1, 
Olabu III,IV & IDA for iaformttioflfr 

N:4A 



ANNXO1- C-oll"j 
—. 

\tcat+ r'J D /?J  

P0 
The )jreotor f Puta1 ervic, 
Nga1a1d, Kohiuna. 

(Ti1D1JGil PROPil u±tANNL) 

Sxbect:- LPP&L 	 HE ODR OF T1.1tMLNATION 
DAT 	.2'J 9A1T TQTHF ODR DLTD 

ference:-(1)I" 	
pct"/ kdi& D M. 31 	OO 

LL.1 r1u 
(2) yi 	

Lt'd 	., T)k4 

(3)o' ti 	PL / 	PJ 	TD 	2C 

Baspeoted 3ir, 

With due deference and ,,rofoun. aubmi5BiOI1 

I beg to state the following few lines bere your 

honour for kind consideratiOn and tavouralle sotion 

thereof, 

That after duo selection by duly oonøUtutSd 
leleotion Couunittel, I wa& imaniaously ae).oted and 
afered the poet of EDPa4eyunder your es1abli8hmCnt. 

Just after completion of about (1) years of continuous 
service, I was served witli a letter dated 31.1.20010. 

in the said, letter, on .be.aubjsot,..it_.WaUfltiOne& 

a8"Irregular appointztent; citing the faoti and figures 

• 	-...............-.. 	ppotnt,, 	ek 	fo 	th explanation 

regarding the allegations nade therein. 

That on receipt oftheeaid letter dated 

31.1.2000, I accordingly subnitted 	explanation stating 
the facts and enlitiflg the airounstanooll uader whiok 

• 	 I was selected and sppointd in the said pot. Ravever,, 

•unfortunately, no weightae has been given to 	such 

reply and the order dated L--2OOOhas bea •eod on 
- 	.. 	 .•• 	.,. 	 •.•?.• 	 •• 	 - 	

II 

terminating 	service. 

That in the said order of termination, the 17 
athority conoormed has not discussed the ifaots and 
cixouaatanoes atated by me in the reply. In addition to 

that even no separate order has been issuet to as disposing 
at my such reply. In aot, till data, I as in a dark as to 

whether the reply/repz'e8entation/explaltftt ion filed by as 

has been taken into ooneideration or note I have got BY 
reasonable apprehension that my said reply has not-- been 

taken into consideration. Had *7 representation/rep].)' 
been taken into consideration at, tho time of issusnos of 
the termination order dated t- 326' my jervios eboutd 

not have been terminated i'tauoh ,  a immer. 

"I . 	 . 	 .• i 	

;• 

• 	- 	 .. 	 :ontd, • 



- (2) - 

That espousing wy ouue of au1L:n. ur Uaiozi 
took up the matter by way of filing review application., 
for moditioation/reyje'p, of order dated 19 -- 2.000, The. 
said review applioatio:u has been prcferred by the Union 
on 3093,2000 foilowecj by reminder dated 01.2000, Pinally, 
the said review applioation has veruaUy been diepoaed off 
by an order dated 04.5,2000 directing as to  file appeal 
against the order dated 1 2 , 2 %2 ,3 114  teruinatingmy service, 
Eence, the present appeal on aonget the following grounds: 

That my 1pojntmeut 	been offered to me 
after due consideration Of the 1aota as well as 
the documents submitted by me along witi.the 
application ar4 certfiotes pr.thioed at the 
time of interview. 	 - 

That be tore te mm at ion of my service, no 
Lomal notice in the prescribed tom has been 
served on me, In fact, while iaexing the letter 
dated 31.1.2000, I was asked to expla&n the 

• 	 facts regarding my appointment, But the matter 
involved in 'the present Case can be sorted out 
by the office only. The quarries made in the 
letter dated 310,2000 is inter-offic, matter 
and I, being an applicant, the pcesent position • 	
jc not knowfl  to we as to whether relaxation has 
given to me. It is pertinent to mention hero 
that in absence of any 	 charge  

• 	

. departmental proceedtn.a against my appointing 
authorities, it is not poa8ible :ror as to 

• 	

. explain the position olearly. 

(o) That while isuing the letter dated 31.1.200), 
the department haa not taken into oonaideratjon 

'relevant .Ru1ea.j,e 'le 6 of (3D( Conduct 
..................-•--. 

--' 	 , --• 

and ervjee Rulea). In the 8aid'..,etter there has 
• 	been no mention regarding eervin, notice on me, 

(d) That in joy view of the matter ptU?euant to 
letter dated 31.1.2000, I 8ubmit1Od my reply, 
but wkj.le igsuine the ordar d.ted 1 9 -.2 -20 00 Eamt 
has not been taken into OOfl8idøtjo, 	I  
Ce) That the letter dated 31.1.2t)Oo has ousted 
stigma on we and as per Article 311 of the 
Cczitjtjtjon. of India, I m entilled to due 
notice as well as hearing, In Znct, rigQrou8 
enquiry should have been made in the oau an 
the kale invoked and &ile quoted CM different 0  

•1 

4~v 

oOntd.,. .I'-3/.. 



-i 

(t) fl4t b1OX isSuaflOd of thu Ltter dtte4 

j.%2QQO w1 	 *YPXQ'I1 

 

has nOt 

been t nan1 no jnquiry jnthe matter baa 
to wheth,-r r4leXati0n 

i3 	p1tiDle in u 	a5O on oAaieifl. my 

- 

() 
That iuJ1W 	of lettur te1.'J,2000 

is ot in the intoreat of 
pubi.iO arViOe an4 the BaUB 13 not at eU 

euutainobLe in the tiyc of Law aU th oaici 

lotter 1t&i iUE1d without, 0onsideriAg ai 

length of uervioe rondod by MO in the 

dptrtmnte 

(h) That bo 1 e t ritnt i'u my aervi(, the 

oono(,rned authority r.1.1auld 
have taeIi a 

view in the mattere 

U.) That b.y the eaid orr dtd 
/J3 /1 4  ar 

lettwr
the conoornd euthQZit 

b&ta uatcd atima on o 	aa a LLaUr Of 

puniaIUUUflt uy eerviee baa been tcminated, 

violating Artiote 1 of the Constitution. of 

India. 

(3) ¶t bo that aa it may, it any mieta.° baa 

OQ=itted by the DOPartl4uto game can be 

truatud as an &Ot of etote and the eame elway3 

oezi be O)Z1m3.de2d ae a bonaXe one, azd also 
in the prenent oaae, treating te aao aa an 

I 	ezaeptionaJ. .ceo, reliefs rertutrd to be 

gntedto me.. 
That  in view ,,Qf the  uforøaid taots, cirOWL&U 

o teiLnati0fl IN liable to 

•b at aside ama q5ã an I may be allOwed to oQnjUUC 

in my aervio *ith all conaI 	tial aervios b.nStite. 

ThankiOi YOU, 
yours faithfullY, 

	

• 	k 
Copy Xowarded to 

 Thd jvi8i 	 nlior 
1aE3 III, 



To 

f NN;K Ufs 	L 

t'¼JS I, 

The 1)ireotor of postal dervioes t  

Naalad, Kohiva, 

(liiJ1 PitO1R LALL) 	, 

1ub3ect;- APFBAAo  AQAIH .$ T 	OID1I OF UMINATION 
iAD 1- 35 29IU 	TO TIJ_OIR DATiD 

Rptezenoes-(1) 	
: 

(2) Wo 

 

Ikep.ot•d Uir, 	, .. 

With due deference and profound submission, 

I bog to utate the following few lines before your 

honoue for kind conaideratloa and favourable action 

thereof. 

That 'ifter du oøleotion by duly aontituted 
Selootin Qoinxittee, I was unaniwouy selected and 
effarod the post 	 your establihmont. 

Just after completion of about 2Y2 years of 
•rvice, I was served with a latter datd 
In the said latter, on the subject, it was nentioned 

as "Irreulsr appointment"; citing the facts and figures 

appointmout, Z was asked or the explanation 
ra$in the allegations made tb,rein. 

'4 	 t 

that on receipt of the 8 aid lettur dated 
3-b-eOO, I accordingly submitted iiy explanation atatng 
tb facts and enhightin4 phe oirount&nceu under which 

"I as selected and appointed in the said post. 1owever, 

•-uaortunate17, :o. waightage has .,bOn given to u suct;, 

act the rdurdatedf) ',/o has been served on 

me terminating m.y service. 

That in the said order of termination, th -' 

authority concerned has not discussed the taotand' 
oiroLm8tanoes atattd by me in the reply. In e4djtiQn to 
that .ven no separate order has been iaaued to ne di8oaing 

such reply. In fuot, till date, I am in a dart aà, to 

whether the repl.y/repr$aOntation/eXPlaflatiOfl filed byrne" 

his been taken Into coneideration or not 	- hive got my. 
reaonablu apprehensiOn that my uaid reply has not beui 

taken into consideration. ltl=l my rcpreeentation/reply 
- been taken into ,cnsideratiOn at the time of ieuanoe• of 

the termination order dated (J/2:0 my service should 

not have been terminated in such a manner, 

j • . 	' 	' 	, 	' 



That OUPousins U4 uauaaâ ox action, gar Union 
took up the mLtter by w&y of fihina review application 

for modifiotion/review of order dattd 	 The 

ei4d reviw jAppligaition taa buta pSwrrd by thts Uniou 
on 3.3.2000 followad bi remind4r thbtid 01.ç2000. .ially, 

• 

	

	the suid reviv uppliatttion has vertuaLLy bueu dipOd oft  

by an order dat1 04..2000 dix-ecting ue to tile app1 

• 	aainit the or1eir datEid 	 zy eice, 

lience, the pi?eeent speal on amcagst the 9QjJowjAg gruiursda:  
0. 

(a) Than uy appointiicnt iui bu orfered to me 
after due coa8idfartion ot. the facts as v011 as 
the docunacts subwittd by me alon€ with the 
application and oertitiotes produced at the 

time of.nterview, 

(b) 2iit 1etore tezinaticn QZ my eervtoe, n 
Zoviwl notice in the pro&onibid forn has been 
oerved on me, in fact, while iauing the lutteL' 
tht€d 1.L20)O, I was kd to ex'lain the 
ftate reaardin my appOi4ttutrit. iuL t 	attr 

involved in tba prt cu o 	ba crtaU ut 

by tia o.i' otily. •'the uarxic 	e in thu 

lsttr dated O1,i-,2000 I.e Lnter-QfZioe mat 
uz4 I, bbin an applicant, the paecnt pOeition 
I.e not newr. to mu as to whehr 	-cttc hu 

iven to m. It i4 pertinent to znticu hcxe 
• that in uboene of ny ezplanation/chareskLeet/ 

dpirt&eatal cooeedine aaizvt my *ppotntin5 
autitieu it is not puibl Zo,r to 

p1at t3 ibiti 	clearty. 	I 

o) ht 	 uin the letbor dat4 1t.2ç)OO, 
1 	 ue dpariwint has ot taken into 

thc rels%'e.nt 	ie: i.e. Lule 6 of ()A 	4ct 

and 3rvice Lulei3), In the said 	ttth. 	has  
no mention reardthg servin4 notice OL1O. 

(d that in nv viei of the matter üuriuirit to 	H 
- 	 -------- 	 ,-•--- 	 -w 	 - 	 -••--- -•• 	 - 	 - - 	 -••--- - -••---•--- ,- 	 - 

letter datcd Ø1,L2YO, I mubzttted m rcply, 
- bu w)lo iauing the order duted 
hue nQtb 	taken oto coaidertion. 

(e) h*t the letter ãatd 1 ,2000 hau àuated 
attgmis on me 	e pur Article 311 of the 
untjtutjon cn Iriia, I am ertitled. to xe 

notice 	well as 4iflg 	In fact. rieroua 
LaUiry s4ould have biiu uwu 	t 	Ui4 

te hU.i .&'tod 	4 Itle quotod are diftoxeut. 



. 4 f 

(t) Vt befozo iuezanoe of thu letter dø4 
01.7.2000 and (/,/.,thze approval has not 
been telc.n, and no in%uixr in the matter bee 
boun done yroporly as to wbethr relaxation 

'is aypliaaalein my oaae on oQnuidentng my 

langth of service. 

() That ivauauao OX ietter dated 01 .),2000 

and I/"i',  Xe riot in the intorst of 
• 	 public si.rvioe x1t the 80-La U c'ot ataU 

auctainuble in the OyC of Lr tiu 1,hc 	ii 
1Utti: wau i..uu(t without uc idur.n (  uy 
length of imervice rndr4 by me in the 
depx'ttt. 

(h) That boZoø tortnrttug my atrvioe, th 
oonoorncd authority should have taken a praraatio 
view in the mt'cer. 

(L) That Y  UW uiad OLV dt*td Ir13 	and 
Letter datcd 01.1-,2000 0  the oonoornd authority 
has cuetud stigma on me and as a rauturs of 

punishant y soxvice has been terminated, 
ViOlaitifl ArtiCLe 3H ot the Cops titution of 
India. 

() 

 

That bo that ae it may, U any miutao has 
bo o4tted by the Dparint, same oan be 
treated an an sot of state and the same elvays 
on be crnsidered as a boriafido on., and also 

I 

	

	Vae preuet ease, treating the saw as an. 
exceptional ease, reliefs required to be 

I 	grunted to 	. 

'Thutl in vieyo$ the iforesaid facts, ciroumr 
1 t*noes and grounds ir  the order Of tezination is liable ;to, 
be set aside and quashed arid I may be allowed to continue 

= 	in. my  service with all uoneeqte4tia3. sorvios b.nei.ta. 

Thanking you r  

Yours Xaithtuily, 

H 
Copy 1orwar4e4 to.s" 

The Ptvisiona. 3ucrtaj, AIPIW, 
Class III,IV * 	for inXorwation,- /t 

/ 	f"M 
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OFFlCEOFmED1REcr0Ro "! 
NAGALAtD: KOIUMA: 797001. 

.4 

N0;A-1/ff StaCJCOT 
Dated at Kohima the 03.01.2001 

This is appeal prferred by Shri. Udhab UwuniaiuXy foimer EDI)A of Rniigapahar 130, 

agaiuiit thu ord'r ofUutiiiidioU ofseruico under 1iile 6 of E1)A (Conduct & &rvio) Rules 1964 Isudby 
;t.Divl, I:roctor atTest Otiice,DüflHPUt vido mino no. A- l/RwIgLhlU dtd.14.3.2000. 

SIn i.( tII Li 13a"uinalary ofDita.lipar Vi lingo, .Q_pd 	ngi, 4 11u*iu1 1awi'I'at under Kiubl 

A'€LuIS Dlilrirt ofMsun wits uppointef EDDA, R igipahar 130111 accouid with Dimt.pr SO by the tlrp 
td. 31.10.98 and 9.11 98 

SD! (P)Dimapur, vido iiiorno no.A.1fEDDAan8aP ni - DO, d 	 w.e.f 2.1L9. 

w1thtul obiervingthe prciwnbed recn1itmer procedixc ofuntification throui jiblic nilvedisem Invitlig 

applications alter the Eznr1omeUt Exchange, Kohima al logodly failed to sponsor cIrndidatel460Lff"-' 

cJiddosvOPe1  
to show causeaatOwlYhi58011C should 

not be terminated since he hails from Karbi Anglong Dititrict of Assam and have not prodweIaflY.  

Envloment Regiatnil ixi cd of iald tt time ofpouitment by the SDI (P) Dimap rjid' his letter' 

110.A-1/EDDAJ Rangapabar, dtd. 31.1.2000. 

/4 	4 	In hi i i p ly, did. 7.2.2000, Slri.UiInI 1uiunithiy phud that be wits uppotntd as 	, 

/j
1gapi1nr by the SDI (P) Dimapur on 9.11.98 and has bcci working continuously tiid sincerely withizt iy 

break fIn 2 11.98. lIe also stated that ifthere was any irroguhuity in his açointnieiit, itis the respxiibilu1y 
of UII U1IIIiIttiflg iuiUioi'ity for whIch his service should not be terminated. The service ofSIui.Udhak 

/ 	l3wttuitiUw y, 1 111 li)l)A, RtugtipithUr lit) wiw tnuimdod vide sLH(P) DiiuiqnirflQflR) no.A.1fRw8ttpUhW' I 

didi4.3.2000.  
Against the order oftorrnlnatioii of sorvico, ShrLUdliab Basumutary piefo'td the preaont 

appeal to the DirectorPOstal Servicus,Nagalazld, Inhis appeal dtd. 8:5.20oostli.udhnbBanrnyp14;. 

f Ifo11owkItga1Ue 9 : .   

,/ 1) Alter due seteclon by a duly conL1tutd selection conunittee, ha was ofibred the ,poet ó 

IE1DA Aitur ctup1qtiQu of2 1/2 yui fcoiginuoua service he was 
served with a abew cause notice çItd 

A 3i,á000 nntinhi uTgular8PP0it1 He sulxnittei ii .iplanion a1igtbe Ilteb and àCunwta1c9:, 

/ .i1rder whidi he was solocted aiil appointed. However, inthe termination order dId. 14.3.2000,110 mi*ion 

/ / ws made shout hi xpIaiuitiOfl e.nd it %V55 not known't 11m whether his repreaentriiflfl wen tr¼ei l

h 
 onthderaLiofl at thetitlE of issue ofthe terminattofl order dtd. 14.3.2000. 

The uppointment was offered to him after due consideration of the fcts an wefl an 

(i0CIUl1C1t8 
i d cw  tilieitus Praducod atthotitne ofinturvioW. 

	. 

	

i) 	'l ii tw kxv tenniwdion of service no foimaL notice in the presciibcd form was served to him. Jo  
In thu tisciice o .1iiy explanatiou/ (hw'getheot / depIutHKtItal l)10C00(ti6 ttgu tu the tq)poudlnzahIthonu1 it 

iS uct pobHIl1' ur the q olhu to explain the position ciu ly. 	
I 

	

iv) 	Vhult' issuing the letter dtd. 31,1,2000 the Deptulineut bas'not taken into coiwidenttiofl the 

tta$t
ef rclevwitRt 	A (Conduct & Service) Rules 1964. 

,, 	. 	
'v) 	ti the letlerdtd. 31.1.2000 has cast a stigma on the appellant awl as per aiticle 311 ofths- 

,CoflHtitUtiO1I uf'IIKtiuIht' uppollunt wan ciitiUodtO flotice tuid as well ashenrii. 	I 

I 	

I 

• 
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10, 	The contention of the appellant that he was (luly selected and offered thp appoin1ment'o" 
EDDA aflerdue selection by a duly constituted selection cninittee is incorrect. The eppo iiineit ww mi 	/ 
by the then SDI(P) Dimapur without observing the prescribed recniitnieiit procedures andeven Lhoth the ,,/ 
appclhuit was nA at all eligible to be considered for appoirment as El) staff in Nagaland. Even thouglj)d{ 
specific mention of the reply of the appellant was made, the termination order dtd. 14.3,2000 was isued\ 
takinghto account the reply otThe appellant. 	 I I 

	

U. 	As mentioned above, even though the show cause notice may not be in the prescribed pro- 
I ' forma, reasonable opportunity was afforded to the appellant to niake representation, against the" 

/ proposed tcnniiudion ofbcrvico. Rule 6 of ElM (Conduct & erviee) Rube 1964 does not provide for a 
8hOW causunotice. Only aone iuoiWii's notice is sufficient for termh;atiug the service of tii El) staffwith 1ts 
than 3 yeaii QfCOfltiIIUOUS service. But the iippelbnnt was given opportunit' stating reasons as to why his 
service was proposed to be tenninated. And his service was terminated only aftergetfiri his explanatoLf// / 
rejzeaeuti1ion.. 1his,theappellantwasnotdeniedoftheprnciple9of11tUIaliU8tiCe. 	 V'VI 

11v tenninalion ofthe service oftt appe1hr.t is very muchiñ the itt ivivot ofThe public wrvicvi Il 
Due to in ieje ofnotificalion about the vacency, eligible and deserving canclidee who would hive p1ied [, 
were deprived oftho chenco to ipear for the interview id the appeltent wasgivon uncbie alvaztUge over the 
elip'ble 	poinUmrL 	 I 

In view of IJic liicts and circumstances atated above 1 am of the considered view that the. 
appeal of Stri. Udhab Basuniatty should be rejected. 	 . 	.. . 

OLIDI I " . 
1, SIri.F.P,Solo, Director Poal Services,Nia1and,therefore, rejects the appeal ofSluiJJcIal / 

Bastina[aay. However, in lieu ofois month's notice Shri. Banumataiy may be given one month's basic pay 
and dearness allowance. 	 I 

(FESoIo) 	
, 	1 

Director olPostal Servcos, 
Nagahuid,Koliima-791001 

liij.i1utl I iuiumi 'nttu 

 

• 	
.t 

Y. 	 I ' 	 I  

I. Lx-EDPA/I(aiigapal'aJ 130. 	 . 

1.j/11te SD! (P) 1)iin;ipur. He is requested to maid over one copy to the appellant uiivr Y 

	

0 	receipt 
 

'Ilie Postniater, Kohima for information and necessary action. He is requested to remit 
one nioilth'H pay iuid allowances to the appellant through MO. 	 ' I  . 

The SPM, Dimapurfor infouition andnecessary action. 	 I 

	

,-- -----•i 	--r-'----• 	If  

(ERSOIS) 
Director ofPoatal 
Nagaland, Kohima-797001. 
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vi) 	Bet oie iwwc of the letters hd. 3 1.1.2000 iuid 14.3.2000 no approval ww taken and n 

proper erKiuirywnll (10110 an to whether mlaxilionwgs ipllcb1e illthe uppellais cwecoride iI!lM Iil 

ofrvic' 

	

• 	Tile isuii€  of h.Uti8 dtd. 31. 1,2000 and 14.3.2000 is not in the interest ofpublic sorvicu and 
the Hanie i not stailb6imblu ii Lito ey of law. 

	

ii) 	1tbeforetermir1ingthe8elViC0 
apr(qnatic view in the ntter. 

 

	

g) 	1fany6uaI'e was conuutted byttp pepaninen' it shouldL treated us anactaf stto and the 	' 
sante be considered as a bonthde one and in the present case reliefs are required to be granted to the t 
çpeflait 	 I 	I 

I have gone though the oe carelbily. from tki copies of the documeut mentioned below ' 
andproduced bythe appellant it thetime olbis appointn!elit, itis evident that Shri,VtiabBauna1arY Wo a . 
pernianei*reescntofThghaltparVdhIeJiderKftrbi Ai4oiDtstr1ctofA9aam.-I 	t 	 ii 	

I 

	

1) 	Scheduled Tribe certificate no.118, dtd.18. 1-90 issued by Deputy Coñunissioner, Kabi 
Anglong District, Assam certifying that Shri.Udhab Baatmnituy, S/o Galap CIL Bamnnarg as permanent 
resident ofDigbul ipar Vi hlagt, P.O-PaIakainati lliama-1 wragluat, KLubI Anglong Dieict ofAssam and 
belongingtoBoroKachari Tribe. I , 

	

i) 	('Iuicter ct'tiilicale iuw,dby the Pdripal,l)ebjiaP.KS 11igl& SecondrrySchoo1Naon, 
AEIri. 	 • 

	

i) 	Bo d ofStc o,tdai y Edu.'utioii Assiin winit cud no. 134643 and niiksle1 no. 13534 c*d. / 

6.5(i991. / 
Apart from age and educational qualifications acandidate to be eligible to ba coridedf'or 1-

,/apointinei* ttED stafFmt be apennart residsit ofthe village wbere the Post Office is loced in the ce I 
oIEDBPM or a resideit near the place of work in the case of other EL) stall Above all a candidate aiiM be I 	J. 

• 	reteedwithanyoieoftholocalernploymerexchaeH.inNhI4  

Shri. UdIib Baaumatisy did not ui11111 the briic eligibility of being registered with any lqcal 

npluysuenI excli n,es in Nagaland at the time of his appointment as EDDA, Rwigpuhur 130. The 
diedtdedTht c jIdic1e and cetlilicalea ofEthicational qualifications clearly show that he is apenuanent 

icaident olDighulipur Village iuuier Ktubi Miglonitrnm and was, therefore, not eligible for seeking 	• 
employment at EL) ttaff ia Nagalanl Postal Divisicrnimder the existing recruitment rules. In short, the 
appellant ws not eligible to be cansidered for appoinLntmt as El) staff in Nagniand at the time of his 
api)uiiie 	$FD)4, R}UI)UU 	 • 	 . 	''. • 

I 	• 	" 	 14 
Now, the quest ion is whether SDI(P) thinnpur ioliowed tho coirct procedwe in Isuinf. ' 

chow cause notice did. 31.1.2000 and tenuinating the service aftho appellant vide orrikd. 14.3.2000 afier 	" 
eUing the icpruserthttioii of the appellant to the show cause notice. Rule 6 ofEDA (Conduct & Service) 

Ithlca 1964 was invo1ed by the SI)! (P) Dimapur as 11w appellant had put in less than 3 years ofeontinuous 

servIce from the daie otappointment. In the show cause ntice the reasons for propooin,g to terminate the 
service of the appellait were given. 'Ile order thI. 14.3.2000 teiminatingtho service ofthe appellant was 
issued aflerreceit' f the repi eseiitilion /rcply /abntiasioii dtd. 7,2.2000froni thappellwiLhout.thQ.. 
show caixe 1101i4. not be in the prescribed proforma, it is c1er that an opportunity bw beenprovidecto 

" th ipeIIwitto exp. ,:i his position hciforehis sorvicuwii teirninated. The onlylacunais tint ustheperiod of 
notice im J'in tIi'i I Illolilli, one iiiottli '5 l)UIIIC ILl lowwic + (kflhiLC1iD aIIoviiee tliould havebeen remitted to 

\ ji the appl1a4 throum Money 01, ler in lieu of notice of! nuiitii. 	 . 	. 
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I)EPARTM ENI' OF' POStS: IN I)IA 
OFFICE OF THE DIRECTOR OF POSTAL SERVICES 

NA(;ALAND: KOIIIMA: 97ftflJ. 

NO:A-l/EDStaflYMiac/Ccr 	 Datethd Kohiina the 02.01.2001 

This is an appeal preferred by Shri. Nityunanda flastunatiuy former EDDA of Athibung 
B0 iininsI the o,ii ' oftennination of servict under Rule 4 of Il )A (( 'endue1 & Service) Rules 1964 

sued by 3 ub-Di'4. Jlispector ofPost 011ices, 1)imapur ''ide iuenio no. A-' Ath ibwig d(d. 14.3.2000. 

Bnefly, Shri. NityanandaBasumalary ofl)izhalipw village, I" ,  Polakamati iuiderKarbi 
Anglong district ()ksaxn) was appointed as EDDA, Athibung BO in account '. i Znlukie SO by the then 
SDIPOs, Dimapui vide rnem'o no. A-1/EDDA/Athwng, dtd. 3.3.9' ,;ithout observing the 
prescribed recruitment procedure of approaching local employment exchang: for sponsoring of eligible 
cridi dates, ornotilkatinri through public advertisennt inviting applications and selection of candidates 
ifterpropr verification of eligibility conditions. 

Shri. Nityaiiaiida Basusnatary was served with a notice to show cause as to why his 
service should not be terminated since he hails from Karbi Anglong district of Assam, was registered with 
employment exchange in Diphu and did noi fulfill the eligibility conditions for appointment as ED staffin 
Nagaland by the SDI (P) Dimapur vide his letter no. A-1iPFfEDDA/Athibung, dtd. 31.1.2000. 

In his reply dtd. 7.2.2000, Shri.Nityananda Basumataiy explained that he ws 
provisionally appointed as EDMC Khelma BO on 29.11.97 and after the expiry of the period of 
provisional appointment, was appointed as EDDA Athibung B() on 3.3.99 and since then he has been 
working coiiinuousiy and sincenlyw!ti1outy break lie also stated that if there was any iITegulity in his 
appoirlJnent it is the Tsponsibility ofthe appoinfirg authority forwhich his service shouldnot be terniinated. 
'fl a'r ice ofShriNityanandaBainuy, EDDA AthibgBO in account with Zahide SO wao tenninatod 
vj(e ilOsDirnapur memo no. A-1/Athibu, dtd. 14.3.2000. 

Against the order of tennination of service Shri.Nityananda Basumatazy preferred the 
present appeal to Thüector Postal Servis,Naga1and. In his appeal dtd. 8.5.2000. Shri. Basumatary 
brouzht out thr &i!w ing points:- 

Alter due selection by a duly constituted selection committee, he was offered the post of 
EDDA. After completion of 2 1/2 years of continuous service he was served with a show cause notice 
dtd. 31.1.2000 mentioning irreilar appoiztmeit He submitted an explanation stating the facts and 
circumstazicos under which he was selected and appointed. However, in the termination order did. 
14.3.2000, no moi$ion was made aboid hii explanation and it was not known to him whether his 
representation was tcen into consideration at the time of issue of the termination order dtd. 14.3.2000. 

ii). 	The ippointment was offered to him after due consideration of the facts as well Ls the 

docunients and certificato8 produced at the time of interview. 

That before termination of service no formal notice in the prescribed form was served to 
him. In the absence of any explanation / chargeaheet / departmental proceodi*gs against the appointing 
authori.ies it is not possible for the spp.11 to explain the position clearly. 

iv) 	While issving the letter dlii 31.1.2000 the Dep1ment has not taken into consideration 
the rçlvant Rule 6 of E1)A (Conduct & Service) RuleM 1964. 

ACC 

Advoate 	
11 



'hutt the loller (ltd. 31.1.2000 IIWJ cast it utigniaon the appellant and as per articLe 311 of 
we ('ontitufion of Jjidin tin, nppoll.uit was entitled to notice and as well as hearin& 

13e1 ,01 e iue oF (lie kt(ei d(d. 31 .1.2000 and Ii 3.2000 no ipproval was taketu laid no 
proper enquiry was done as to whether relaxation was applicable in the appellant's case considering his 
length of service. 

vi) 	The ieuing of lettri ii dtt. 31.1.2000 and 14.3.2000 is not in ttw interest of public service \ 
and the same in not sustainable in the eye of law. 

That before terminating the sn-vice of the appellant the concenued authority should have 
taken a pragmatic view in the matter. 

II' any iuiitakc wan coiwuittcd by the Department it should be Qeated as an act of stale 
and the same be considered an it bonafide one and in the present cane ielicfs are required to be granted 
to the appellant. 

I have gone through the case carefluly. From the copies of the documents mentioned 
below and produced by the appellant at the time of his appointment, it is evident that Shi.Nityanand 
l3asumatary is a pernuanent resident of L)ighalipar Village wider Kaibi Angloiug district of Assam:- 

Schedule Tube eculilicate no. 1498. (lid. 18,7.88 iisiied by Deputy Conunissioner, Karbi 
.itg1ong i)islrict, Diphu. 

Board of Seconclary Education, Assam admit card no. 61288 and Markaheet no. 128207, 
did, 1988. 

Employment registration card no.224/73 issued by Employment Officer, District 
Employment Exchange, Diphu. 

6. 	Apart from age and educational qualifications a candidate to be eligible to be considered 
Ihr appointment ai El) staff niust he apennaient resident of the village where the Post Office is located 
in the case of E1)BPM or a resident near the place of work in the case of other ED staff Above all a' 
candidate must be registered with any one of the local employment exchanges inNagaland. 

7. 1 	Shri.Nityananda Basumatary did not fitful the basic eligibility cnndition of being. 
registered with any local employment exchanges in Nagaland. He also did not proâice any documezg/ 
record to show that he was a permanent or temporary resident of any locality inNaiaid 1hetie!øf 
his appointment. 

hue appellant was, therefore, not eligible to be considered for appointment-as ED sin 
Nagaland at the time of his appointment as EDDA, Athibung BO. 

Now, the question is whether SD! (F) Dimapur followed the coffect procee in iung 
tuhow canse notice did. 31.1.2000 and term;nvbm the service of the appellant vide order did. 14.3.2000 
after getting the representation of the appellant to the show cause notice. Rule 6 of FDA (Conduct & 
Service) Rules 1964 was invoked by the 31)1 (P) Diinur as the appellant had pid in 1..0 than 3 yem of 
contiiiious service from the date of appointment. In the show cause notice the reasons for proposing to 
let itiniate the i'i'vict' 9f'111e :ij 	II uit veie giveui. The odei did, 14.3.2000 tenninutiug (he service of 
the appefluil was iasud after receipt of the rvpreaeidation / reply I submission dtd. 7.2.2000 from the 
içpeHant Though the shoW cause notice may not be in the proscribed prolbrm*, it is clear that Ni 

opportunity has been provided to the appellant to explain his position before his gervice was terminated. 
The only lacuma is that as the period of notice is leas than 1 month, one month's basjc allowance + dearness 
allowance should have been remitted to the alppeflat tbrough Money Order in lieu'notice of! month. 

- 	-s-- - 	- 	
: 
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O. 	The contention of the appcUant that he was duly selected and offired the appointment of 

•:l)l)A ;tll'r du HeleClion by ii duly COflSt%tUte(l HtleCtion cotiunittee in incorrect. 'the i>poifltnieflt Was 

made by li le theii SD! (1 1 ) Duiiapmu without ot ervin,, the prencribed recruitment procedures and even 

though the appellant was not at all eligible to be conridered for appointment as ED 814ff in Nagaland. 
Even though, no specific mention of the reply of the appellant was made, th e  termination order d. 

14.3.200() was issued taking into accomd the reply of.he appellant' 

As mentioned above, even though the show cause notice may not be in the prescribed pro-

fbrmua, remumojmable opportimity was afforded to the appellant to make representation against the 
proposed tenmunatioil ofervice. Rule 6 of FDA (Coixhict & Service) Rules 1964 does not provide for 

.h w Caise not iCe. Only U one month's notice is sufficlent forinimiim the service clan U) stidiwith less 

than 3 years of continuous service. But the appellnt was given opportunity stating reasons as to why his 

serice was proposed to be terminated. And his service wa terminated only after getting his explanation1 \ 

riesentalmOlL This, the appellant was not denied oftl*' principles of natural justice. 

Thterminathxi oftiE service oftheappeUarl ir very much inthe irterest ofthe piblic service. 

Dk to non icie ofnoti!icalion about the vacancy, eligible and deserving candides who would have applied 
were deprived ofThe chance to appearfortl interview and the appellant was given the unbie advantage oer 

time eligible candidates UJRI given appoiiitmfl.it. 
In view of the facts and circumstances stated above I am of the considered view that the 

appeal of Shri. Nityananda Ba&uriaraiy should be rejodd. 

ORDE1 

I, Shri.F.P.Solo, Director Postal Services, Nagaland, therefore, rejects the appeal of 

iri N yanandm T3aiinita:'.' I iowever, in lieu of one month's notice Shri. Basurnatary maybe given one 

month 'm; ba;m c pay and dearness allowance. 	 ' 	7 

(ERSoJo) 
Director ofPoetal Services, 
Nagaiwid, Kohiina-797001 

1'o, 
Shri.Nityananda Basumatazy, 
Ex-EDDA/Rangapahar BO. 

Copyto:- 
1.-2. The SD! (P) Düuapur. He is requested to'hid over one copy to the appellant mder 

recel. 
%Iln Posijim slel. Kolmimima for information and necessary action. lie is requested to remit 

one month's pay and allowances to the appellant tirough MO. 
The SPM., Jalukie for inforinion and necessazy action- 

, 

kot 

Director àfPostal Services, 
Nagal and,' Kohima-79700 1 

4 
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kEPARTMT OVI POSTS: INDIIA 
OFYICgoFTllEDLREcwRoFrIlcI 

14/GALAND: LOIliMA: 797001. 	 I  

NO:A-1I) StafllMifl&CC3T 	 Dated at Kohima thp 04.01.2001 

	

• 	This Is an aDpesI preferred by Shsi. L1ItR.&tjen Presad, formerED Pac1cr, Chuunuldfm 
SO wjuinut the ordor ofrmirza1iofl ofourvice undcr Rule 6 ofEDA (Conduct & Service) Rube 1964 lucuv 
by Sub-Dlvl. bwpoclor ofPotst Officen, Dlrnapur vIde memo no. A- i/Clzumukedima did. 18.3.2000. 	- 

2. Shri. Lalit RwanPrwfad, was appointed usED Packec ofCbunukedlmaSOlfl account ith, 
KoliuIflHO bythe theft SW (P) Dimupur vido memo no.A- 1/El) P1r./Chwiu&edimaD inapur, did. 10,2.99 
withoul observing the prescribed recruitment procedures of approaahm8 loyal employment exchange for 
tposr3oriug eligible cundi thdeo or notificsli on throttpublic edwrtisements inviting 8pplicalion2 tend lm i lei.iion 

ofvndidgkc3 aficT pipr vtificatiofl ofolgibtIity couddiona. 

	

3 	Slu i. Lulit RwUIWPfB2d wan served with a notice to dtow cawo nato why his service an ED 

P adter, (huniukedlina SO 	uld not be ternuiiaded an the required formalities were not observed at the time 

oftli8 appointment by the SD! (P) Dimapw vide his letter no.A- 1/ED Pkr/C K Dima, dtd. 311,2000. 
In his reply dtd. 4.2.2000, Shri. Lalit R.anjan Pnuad stated thai tin learning about the vacant 

poti he submitted the required ck,ctnuentn to SD! (P) Dimapur who ienied uppointuient order to him. It is not 
kno%u to him whether the rcquird formalities were observed ornol Ho ln been working contimiounly as 

El) Pader, Chuumuedima SO from 1.2.99 without guy break in service. The service of Shri. LalitRanjn 
Prcad as El) Packer, Chunwkodimtt SO was tonninatod vido the SDI (P) Dimepur memo peA-li 
Cnnuukedimu, dtd. 18,3.2000. 

Against the order oftenninbdion ofoervice SIui. Lalit Ranjun Prnsd preferred (ho pecent 
tpponl to Director Posthi Servicou, Nilend. In hie appeal dtd. 0,5.2000, Shri. Praud broh.t but (ho 

lloipo1ztu.: 	 ,. 	- 	 .. 	 .. • •• 
,. • 	, 	, 	I - 	I 

Altec due selection by a duty condjtutçd selection çommiUoo, he Nva s 00orc4thq por2cE) 

Packer. After completion of I ye& of continuouo vervicu he was neiyod with a show qtue notice did. 

31.1.2000 mnUiotth irregular appoin±ment He sbmitted an iplanation idating the &cta end circwflflflCOP. 

under whid he w selected and appointed. Howeyoi', inthe termination order dtd l8.3.2O0 no mouioi 
wits imdu alout hiB uxplwndion audit wan not kpovnto him whether hiu roprouontio!  9tthn in 
consudeiatiofl alUic tune of uue ofthe teiin 	io9ordetdtd. 18 3 2Q00 

11w appointment was offered to him rifler due consid ration of the (ada an wolL'an the 
•1 

'had befoetezminatiQfl of crvico nofonmi notice in the prescibed feint WaG oervdoium. 
11h thu tco ofny uplwiIion/ thw806001 / de estniei(tl proeuudinu auit 11w eppoinling nuthoritioo it 

a  not póibLe for th ppell'!t to explum the potwncli'lY.  

iv) 	While issuui,g the letter dtd. 31.1.2000 the Department has not tsken into conaiderat on the 

re lentule6oDA.(C0&5)R 864 	 .., 	
, •,: 

fT  
the letterdtd 31.1.2000 has ciztas1iginhI on the appellant nnd an per uxtick 311 oftho 

Cziatitution oftadiatho uppthlunt was ontitiodlo notice tmd u well tw hoarina. 	 . 	I 

' I  

voCato 	 . 	.. 



¶1 

'vi) 	lk{ore iue of the ktter dId. 31,1,2000 and 18.3.2000 no 	
proval wait btKI%UR1 no 

/ pner eø swyww4 done as to ,4it*ier ,eIax.ion wi rjp% icubk in t1 appe II tu( 's ciue coiideiis his ki41 

ofsvryice. 

vi) 	l'he iiiusir€ of leflers did. 31.1.2000 and 18.3.2000 is not in the inici eat ofpublic 8ervice and 

the  own iioo( triiaribk in the eye of law. 

vi) 	hut beftue teimi,uftng the service of the peIiILt the concerned tuhonty should have taken 

prgyUst 	in the natler. 

c) 	If any rniMake was coni'nitted by the Deparbiieflt it shild be treated 
ag  an act of state and the 

simse be considered 
an a botiafide one and in the present case reliefs are required to he granted to thr 

pdflant 

6. 	1 have gone through the case carelbily. From the records it is seen that no local ernpIoyrnenl 

çcIalftg WM *ddUsNed fi npOnO(fllhq) ofcandidateI nor Vii luso Coiici I (IlaifTuan, or Town Conuuitt!e 

(iiaiiman notified about the vacancy as per 
the existing rules. There was no application from Slui. Lalil 

taan Prasad available in the record. It is obvious that appointment order was issued to Su'i.Lidit Rijwi 

Pratad by the 
then 31)1 (F) 1)imn4)ur without the candidate applying for the poet. Undue favour 

has been 

shown to Stwi. Lalit Ranja.n Pri*ad in issuing çpointment order to tuinby th (heii 31)1(P) 1)iinapli without 

following the prescribed recniitmerd rules and procedures. The coriteidicil of'tI 1>eiIaot that he w o1Iired 

the post of i]) Packer. ('tumuikedirna SO after due selection by a kily 
constituted selection committee and 

aitei (hr coflhil(lel atioll ofthe tiictN wIl as 11w doc,.,nents and ceili kutes i iiicoirect. There wan a sericxls 

iniagt'OII1I5ti(t' by not fthrdiiiROPPOttlUUtY to other eligitiiuuI (I.; 'iYiIi!('1K!!d' Q apply 1ph 

pout iuul be ccuIRl(Ie' d br nppouttnield as 11) pnck .. tiuuuktduna SQ by unt notifying the yncwcy 

tIu ouLi uipoyrnriIt t'ciive or village council orTowTi Committee or pi;Ldi iulvertisefllet%t as required 

'I, 	i 	 . i 	t1'•'• '''%' xlrt1w iecrniftlieI iiiltsby (lie then SDl(P) Dirntçw. kv 

7, 	II WHH clearly mentioned at pam 2 of the )pOmtlnent order no. A-1fLD Pkr/Chwn(edim3' 

10,2,99 dint die eii'ioyitwid 
ofSli,1'.a1it ltzujtuiPiiuøttl us iI) Pucker skull be in die mdw9*COntZEt 

io b' ttjuiiited by kin; or the ijpoiiding mithority by notifyii the other in 
i'i$ii Al the tune othI 

uppoilibitelit $l,ii 1.aIit Rnnjwi Pr**iadgave the folIowinSdeClWllIiOfl, 'ltrnderatwtdtluLtUiY 
employment i 

pwe 1)' tenipoiBrY and that lily erViCC may he tenninntecl by one month not ice either byrne to Govt. or 10 me 

 wino 

 

--- 	'a I 	thfore.WtlitiI ep 	ewftheootto 
by the (1ovt. 	'the tenIlniolloll UI rn-i ''' ' 	. ........... 	- 

eivice mI the Cl) ('oiuict nules. 	 . 	 . 

8. 	
Now, the question is whether 31)1(P) Pinuipur followed the correct procedure 

in issuifl$' 

show Cause' notiCe dtd 31.1 2000 
ivid terminating the service ofthe appellunt vide order ckd. 18,3.2000 after 

geIti (lie i'epitseiitat iOfl of the appellant to the show ca 	;ce. Rule 6 of EVA (Conduct 

Rules 164 was invohedhy 
the Sl)1 (F) Dirlinpur as the appellant had put in less thirn 3 years 

ricefrom th Øak' ofappointiflefl. Inthe show cswsqnoticctIe asons for prOp9Siflg tq teinflLO 

rviceoI the apelhud we; e given ilie order did 18 
3 )OOtenflh,IdtI11g the servicO çfthe uppeflwd w* 

ieued after i ece ipt n' the represefltatiQfl /ivply/ aibmission did. 4.2.2000 
from the appellant. Thou* the 

show caIe notice may not be in the presciibedprof0fl it is cletr that an oppoiluuity han been provk1e4t0 

ttr çpe1ln.ot th 
ex:ulain liii positi on before his service wan tennimted. The only lacuna is tfut anthe period of

,  

not ice was less than L 
inoid1 one month'a basic allowance 4' detrness alloWance should have been remittellto 

the 04)pellFulthronth' Mo;iev ( )t (icr m Hell ofnt;ce of 1 mth 

	

I, 	, 	I 	'' 	• 	'. 

! I 	' 
I .' 

I 	'• 	I,.?, 

I. 

I 
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9. 	Au mentioned cbove, even thou the ShOW cause notice may not be in the prescribed 

proforri, ieasonablo opportunity wci afforded to the appellant to make representation ugainat tte 

opoetd lerminaliOn ofaervicc. Rub 6 of EDA(C0UdUt & Sorv ice) Rules 1964 does not provide for1a 

show cis psce. Only aono moilh's noIice is uufficiect for temiirtifl3 the service of an ED utffwith 

11uii 3 yerrl of çOflhiflUOUI servico. But the appellant wta 8'° oppoilitnhty RlathEi reasouC as to why hts 

service we proposed to be termiited. And lie service was tennina only ultergettit€ his ep1u.nidiOIY 

re*c5UdL600- lliui, the appellant was not denied of the principles of 1tun3l justice. 

10. 	llrtennination oftlr service ofthe appeliwl is veiy much in the irtere ofthb ziblic service. 

mm isale offlotificaflon about the vacancy, eligible and deseivir candiddeB who would have sçliod 

were deprived of the chance to çpear for the interv ew and the appellant was given wcke añvcir&' ov th
1. 

oitiiit' 
and circumstan ts 	

ces stated above I am of the considered VIQW that the 
In view of the fac  

appeal of sin: LaJit Ranien PnRdIouldb0 rejected. 

ORDER 

Sliri.FP.SolO,Ded00 	SviceBN land, thereibre, r'ejecs the 
appeal ofShriLalit 

Knijan I'ntnd. hoWever, in lieu of one month's mtice 
Shri LalitRanjan Prasad may be given oi month's 

bm ic paytoddameau  

Srnce Shri.Lalit Ranjan Prusad appesil to p008088 t eligibility conditions for being 

coidered for appointiTUt rED8tihi8 plicaiion alongwiththe aipiicaLionS ofohereli !e 11 -- - 
ns 

	-• 

dates may be considered on merit while fiLling up the post of ED Packer Chu , 	mukedima SO after prcpeT 

potiñciiçn ofihe vacancy thmu3 local en lonent0XC1at, MUa Council /TcrwnCorgflflitt nd*ibliC 

4 4ylimtit 	 .,. 

(KIIS010) * 

Dire*orOflO5tfll Srywos, 	.. 

jq ~%Rland, Kohima-797001 .  
A. 

lb. 	 . 

I  5 . j(njunPnthad  

1' E*'ll) Pckor, MM400imu o, 
	1 ' 	 . 

• 

;Coylo' 	 . 	 " 	

'• :

Ott 

/fl SD (P) pirniff,. Ho iBrequuBWd to hand over one copy to the 90ll1tU4d*r 

i IH11 reeq)t ' 	 I 	
R ii  

: 	

t Postuiabter, Kohirna for jnfoaiiQfl and necessarY action. He is reque 
Th 	 rm 	

sted tdruit , 

on 	th )spay and a 10Vc8t0 th0aPP0 h1w1tthr0MO 	 II 	 ' 

4; 	TheSPM,ChtflfldhlMSO 	 . 

'I 	.1•t: 

l)ireorOl'PCatal"' , 
Nathuid, Kolmin;n797001 
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EL'ARTM E1'f OF rOS'i'S: INDIA 
OFFICE OF 11 LE DIIUCCIOROF PO1lAL SERViCES 

NAGALAND: KOIJIMA: 7970. 

NO:A-JIEI) St 111796 cICnT 
	 Duted at KohiinaUio 05.01.2001 

	

I 	 - 

'fun iu mu upwfll pu'oI 'euTod by Ski i. Ruiuu I'raveHll uu3nd, funuor EDDA cwn EDMC Of' 

Duptiupar I() iii lICCOUhIt with 
AIkTC So ngninsl die enter oftenuuination ofsrvke tuuler Ruic 6 ufEDA 

( induct & St.i vice) Rukui 1964 jHUe(l by ub4)ivI. lhIHpector of Pot0111 vuc, DiniUpur vtde memo no, A-

1/L)iphupar, ,dl(l. 18.3.2000. 
Shri.Itun PraveBliPrasad was appointed as EDDA cam EDMC DipiLupar 130 by the then 

51)1 (P) Düiiapur vide utiemo no.A-IIEDDA cam EDMCIDiphupar, did, 28.1.99 w.e.f 9.12.97 without 

observiiig the prescribed recruitment procedures of approaching local employment excliange for 

pouoring ci i&ble candidates ocnoLificilicsi though public Ivertisemeiita inviliug npLicioi and selec{ion 

ofcandiddes after proper venficalion ofetigibitity eonditioi. 

Shri. Rein Pravesh Prasad was served with a notice to show cause as to whyhia srvice 28 

EI)I)A cunu EDMC, Di11niparBO f4101u1(l not be tcnninate(l as the required formalities werénot obved at ' 

(lie I juno i,fluiR npjmiuutmeuil by (ho then S01 (P) 1)iuGtpul' vido tetr o.t-11tDUA (c) iI.?MPDi1thUP1. L1L 

1.2.2000.  
sh Pi In this reply did. 4.2.2000 ShrLRwu Praveasad atuted that tic was ignoriint about the 

nielkod ofreendluield iii the Department. But he aubinitted his documents to the SDI (P) Dimupur. After 

inibininsioul of 11w th)cuu11enL he wasgiven the epp o intnientbytho SDI (P) Dirnapir. Since his appoitdinciitho 

claimed to be workiu ñucerely titd It inotknoWfl asic why his service shouldbø tehnhiuted. 'Ilie service 

of Sun. 
Itam PjaveRh Prasad as EDL)A cum EDMC, Diphupar 130 was tenmiluiated vFde SD! (P) DiumaptW 

11110o.A1/Diphupnr,d1d.I8.32000. 
S  I .  . 

Against time aider ofteimination ofserv ice, Shri Rum pravesh prasud preferred the pesen 

uippeullo Director PUH1UI eice,tagalwud. blhiH uppeal did. 8.5.2000, Shri. Prwmd brought ou Ih 

fuIlo%vmioUJ - ' 4 4 
S 

Mter,  (tue selçvtioii by a'duly c0nsiitutd selection conunitteo, he was oUred the pQat of 

lit E1)l)AciIfl IDMC. AflcrcolflpletiOfl of 2 	 year 	 dWIth fqlOWCaL, ' 

1 . 

9yii_9 d( 1 2000 jc1;t$OmflUg çregmihu uppiIiUWt1 ito aubuutted 
an oxpliumalioli eiuttuug Om Jncs wmd 

r(.1uugtrnicc ,ai&krwliictu lie was selected iiid u1poiute(i However, in (lie tenuminudionordet did. 183.2O0 

no iimeiutiofl waS annie about lila cxplIdmuhion and it was miol known to Itümi wiuelimer Iuiorepresoflt8ti0I1
.28 tøke 

iflto CQflSidCIit(Rfll at the time of is1e ofthe tenuination order did. I 8.1000. , 

uppoimilmnciut was oilred to luimim alter due consideration of the fats a ve1ba8 'lle 

iloctIuiieuIIH iuul cei Ii titiuleR produced at the tinie ofiulervioW. 	. 

S 	 i) 	'hint he tore teuniflIj(flt of service no Ibimal notice iiiUiepivocuibed form was ervedto him. 

hi the ;ibseiice oUnmy explaitttiOlu/ dialgeFliect I (Iepautmeuulal proceedings agmuust the appoiuIuugalIth9flhiea it 

III it 

 

polmililo li)I' (lie 111y"11110 to explaill the ponhlton CleW ly. 

Atta 	 iv) 	
Vlui Ic i,;':uuiuig (lie Iett('r dId. 1 .2,2000 the Depiu thlIt9it luui uioi tuukemi juulo couiui leu ation (lie 

IV 	
lc vwul ittule 6 of II )/\ ((ult(IIR 4q ,  tI vice) Ruikui 1961  



I 
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iliat We IcUer did. 1.2.2000 has cast a atigma on the applhmt and as per article 311 c'the 
oiliidiatiie appdlinit was entitledto notice mid as well as heurii. 

Beii, c itue of the klien3 did. 1.2,2000 niid 18.3.2000 no PrVaI was tuken rnd no proper enquüy wan clmw as lo wheTher ielaxatiou was applicable in (he IIPPel I luit's case cntsideritIghis leng(( of 
H civwc 

vu) 	11ie isningo1'ktIera (Iid. I .2.2000 and 18.3.2000 is not in the interest oftAiblic service and 
in IIOf 1ftv1Hiwhle ij SIte OyO oilitw, 	 : 

iii) 	i1tt Uel"J1e  ' el l I  I ilaAilig the Bervieo Of dw WPelIuiit the concerned w4horitysbould have taI 
" PIaéatic View ill the nittci'.  

b) 	ifaynimke was connitt&,d by the Department it shouldbe treated as anact of stide and the 
caine be considered as a bonajide one and in the present case reliefs are required to e &anled toih 
1q)pellL 

.6. 	1 have gone through tue case 'carefully. Apart from e and eduatioiiaj qUnlifiCaliOri a '.1URl(lnle to be eligible to be connidered for appointment an ED staffniust be,apeinanent re6ident ofthó villige Miele üte Post 011ice in located inthe caae ofEDI3PM oraresidentnowthephwe ofwortcjnthc case 

	

ofotherIJ) nlatT Above nIl a candj(huIe tnust be registered with anyone ofihe local employment echaies 	. iiiN:d:wcJ, Slid, 1ti Pi aveth hasad did notfulijil Uie oli8ibility conditionofbeit ngisbred with 141Y of lIre UlIp!o) 	tEch18es in Nqalr.urd. However, it is eent1teven 	 was  not eiigibI lie was dir ect'd to take cbrLge ofEDl)A cwuEDMC, DipliupnrBOfronj one Shri,Ktunnrdjran: 
Sirigh who was ckcted fbi deputation to Al'S by tire then SDI (P) l)inrapur, vido memo no.B-2/Stat17 
J)cpniaiiori/APS, dId. 8 1297. Mi tire documents appear to have been produced andileclaralion signedby 

i 1ta.i Pr av.dr Pr and on 10.12.97, 'llrererdler erie teller no.A-1/EDDA (c) EDMC/DiphupurlO dtd. 
SA-98 was Pu por ted to have been issued to the District Eiirp!oyineut Othcer; Kohima for nomination of' 
enrrdidUel3 fbr lilting the post of EDDA curn EDMC, Diphupar DO, A note available in the record rIkiItioucd 11I since tire i.tiloyment Exchange, Kolthnafhiled to sponsorca di es,the Chainnazr Diphupar 
Villr's (eutrcii also reirrainedsjlej,t and sinceno other candidates applied fortire post itwasdecided to Sivo 

.:u.ii1 to Su i.R;un Praveth Prasad who was provisionafly WOrkingas EJ)DAcUmEDMC after 
i. re.. Vel ill ration report. 1 lowever, eveir l)ef ore obtaining police venilicalionreport fToni the police r: rtioi ilit' tu i.Rrun Pr uveth Prasad wangiven kiter ofrpoinbnerd by the (Iren SDI(P) Dimapurvide' el  m°nro ,rr- i/EDI)A cmii iDMC/1)1plIUj)Uf dId. 8. 1.99. 	

if I 	1,VCn tlrori,h a kuer to the DistritEiimIoyrpeut Oiliez; Kohrint was piiortedto have been 
Jrr thn)i:minpw'o:) 5. 1 .98 With a copy to 11th Chrthmnn J)ithupw ViIhnii Co1uIll )  thereto 0(1 pvihp 11'ith.'i,d lcitcrnceifl tosirow tJn4 the h.4terwan actually iuuc'd/aqn'ttu thc wUns&ee. No I CflhiII(jrYI Was rs'ued to the LnnrploypentExdnije wrd no public advejtise,ne,d about the Vftcaw'ywwr raanod 

'a r equn ccl ruid. hr IL cnn ilir 11111 rut en I lree was no 'q)ph cat ron ii em Shin Ram Pr avuslr Prasad avin thble Its  tire r ecoi ci It is obvious lin the appointureut order was issued to SId.RainPraveEdr Pasl bythe thenSUl 
(P) 1)iiir1mr wiUn)I1 lire c ndidahe ajpIyiiig for the post. Undue favour was shown to Sbri.Rain Pravesh 
F'in:d in uppoirri iris hun FI)DA curn EJ)MC, DiptAl1uu 130 by the tireni 561 (P)Diiiwpin without following 
lire' pi esci ibed n'cm lrbirn'rt r ii t'u mid woceohue 'lire coiiltiitioii of fire ni>p&'ihiuit that he WIIn OfFere(I (tIC post, 
uF1',I)i)A cian J:I)M( , I .nnpiwp 130 after due selevtion by a duly coinstitmnred ele'etion coiiuu,tte'e md after 
due' courrideini IOn of lire ln.t us wet I as the docuieii1 nurd eeitificffle is iucbrrc,et, 'lirere was a serious . 

m imre oFjrrslice by inol ullbrdimr,g opwtmuiity to other ci igibk and deserving crrdidates to apply lbr the I 
iwml ;wcl Lw coinsirki e'tl Ibm ol7pujrrinrai,I as EDi)A crrr E1)MC, Diphrar HO by not notifying lire vacancy 1 
liii ouJi erin)loyrik.n1t exchamng,c or viUne COIHICi I orTowmn Comiurrittee or public advertisement mrs required 
under fir' 	t'Cl H itrmrerd iii! es by time' their SI)! (P) l)innqiur. 

S 	
..i 

I 
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H 

Wilmolvililyllimilioliod ul pm it 2 ui th ii jioiuneui oi ki tio,i- l/FDI)A cwu j)4( / 
L)ipluçnir, dld.28. 1.99 dud the enpkyment of Slailiwu Pravethi Prasud an EL)DA ewu EL)MC ithidl be it 
the naturp, cia contract liable to be terminated by him or the appointing authority by notifying thø other in 
wril ing At the tune of his appoinünent Sin-i. Ram Pravesh Prasad gave the following 1claration, '1 unr-
tund t1d niy enqtloyinent is purely temporaiy mid that my service may be lenninaled by one mouth notiCe 

either by meto Govt. or to me by the Govt.' 'Ilte tenninntion order dtd. 18.3.2000 wan, berofore, within the 
PI - eview ofille Conditions ofiervice ibid theE.!) Conductrules. 

9. 	Now, the ic 1 t ion is whether SI)! (P) 1)imrnnir Ibilowed the correctproceduein issuing 
uIiuwculbonotLco did. 1.2.2000 undtenninatingtho service ofthe appellant vide onrdtd. 18.3.2000 utter 
gettiII2 I]terepresenlaiion ofthe oppellant to the show cause notice. Ruib 6 ofEDA (Conduct & Seivice) 
Rules 1961 was invoked by the 31)1(P) Dimapur an the appellant huLl put in less thai 3 years olcontinuous 
s;et vice ii inn tim dale ofappuintnii.m(, Lu 11w show causw notice the reasons for proposing to tenijinatu the 

rvce of the appellwd were given. '11e order dtd. 18.3.2000 tenninating the ser'ice ofihe appellaid was 
issued allerreceipt of the ipresention /reply/ submission did. 4.2.2000 from the appellant. Thoui the 
Fliow caune notice may tot be in the prescribed profovrna, it is clerr that an opportunty has been provided to 
the apj)ellaiuItLJ eplaiii his position befonhis set-vice was terminated. 'the only lacuna is ibid an the period of 
notice wan less t1rn 1 moidli, one niuntli's t)an Ic allvwwicci + doti 1'ss allowance should have been remitted to 
' jniellaitthroui Mo:sey Order in lieu of notice of 1 month. 

1, 

! ' 

L. 	As mentioned above, even though the show cause notice may not be in the prescribed 
pi ulot sin, : enoisnbIe oppm (unity wan ailorded to the appellant to make represel1lation against IJI 
in I)i J onic (I tciissiwsl lost ol net vice. lUsh, 6 olEDA (Conduct & Scmvic) l(uhni 196'1 docu jIOI jii'ovide lbs a 
'.how i.awi. i.otice Only aonc inoitli s notice Issulliuentfortcnnmatiig the service of in EL) stall with less 
th:ut 3 ycaJa ofcositinuous service. But the appellant was given opportunity stating reasons as to why his 
uervice wan J)roJn)sed to be te:miiutted. And his service wini tenisimuiled only alkrgettii his vxplluiu1iomL/ rot 

41 cpi etiiiatkn, 'l1w, the appellant wainiot denied oft1 principles of taitwul justice. 	- 	 . . 
The tenninaiion of[Ile seivice Ofule appellwd is veiymucli in the ilterefA oiThe public service, 

1)ue to non üsaie ofnutific8ijo1i about tiv vacancy, eligible and deservir€ candidides who would have applied 
were deprived ofthe chance to rpe& for the interview and the uppelhuit wasgiven iunkie advaidage pver the 
eligible cmidithdes and given iqipointniemd. 	 .. 	 ,, I 	•. •.•• 

i, yiew of thu fuels 14 1 d cj;cwnuhusceq stilled above I mu oldie cwsujdeod vi?w timi 	. 	: 
sipjical ni .hsi, Ruin Es uveHh L'susqi.l tJhouhbe rojeicd. 	. 	 • 	I 

' 	111i 	 'Hi' 

OIWE 
• 	 Rni 	!j 

'1;Lvenhi Pi ;j.1 Iuwt'vei, in lieu of (ne momnh's notice Sin. Ran Praveeli Pnadtmty bgiveu oneiiionth' • 	I 	 I 	
•. 1)rIc ls;iywitl de;u imeso a1lov;ti ice, 	 ' 	

. • L . • 	I 	 '. 	I  

'(EPSoJo) 	-• 
1)irectorofPosltii Services, 
Nugnliuid, Kuhiimna-79100 1 	- 

1(1, 	
.': 	• 

iii l'i ;iveIi Pm 	;ad, 	
' 	 •_,•• 	•• •_ 1si-i5)i)/\ cow Ii)MC, 	 . . 	

• 

	

•ii, 	4'• 
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• 	 :  7 7- ~ 

py(o:- 
1.-2. 	11c SI)! (P) I)iinipur. Lie. i o roqucnkd to hiuid over one copy to the nppeiiant under  

3, 	111V JOI IItIIht'F, K()IIllfflt for iiIiOIIIlflf lUll witi nuceutuuy IICIIOII. 110 iii ED(lUU8IC(i to iotiiit 

one nionih '8 pay IUIC! al IQ%  ,a ) Ices to tJit uppu ll inuit au - ougl MU. 	• 

4. 	1 ho S1'M, AREC SQ fr ii i1binuition am1nevessuy Wtion. 	• . 	 - 	 . 

$ 	 • 	 • 	 • 	 • 

• 

DirectorofPostal Service2,  

• 	 Nagaland, Kohinta-797001  

arp 
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GOV1RNM1J UI NRURLIIJIJ F 	[Jlptjry c:urI119s II1M t)UU, 	 It1r,ri h 1r1iq; 	Iii:; TInt; 1 ..- L 	CHurILJRU)-J 	urip 1) 1p1- rit;' 

N003Ut)7/95)/ 
Dt,Uimpur the 	UiN. 	'QOOO, 

he Sub1vj1,i 1flpect5r 

1polst & Telegraph Urrc,, 
lmapur, Nagaland. 

Subi— 	
JIFJCAI1Ut4 UF DUM CILE Cl

11 1JI1CI1L MtD POR.0 

Y Sir, 

YU 	I.t€a 	 • 
On the eubjc't cited •beve lam djtect.d 

to jnr.rm you  the 	
1.n.d eubjact ha 	verified an be 9un ,r,e 	 d feund to 
reepct •f Shr1 Lalit Rnjn Pread and Udhav Oaaumt 

Tj8 le for faveur.p 	
and furLhar fl'QeLIaary actj,n1 

Yat 

I 	
(NIKWS 	sLrii) 

SUb4)tvjej.nai 
O fPlcer(-C lvii) Orrj 	

of the Dcputy Cernmjj,flrDj • 	
Oletrict 0Pur,Uqja

mapur 



IjL 	 - 

- 

Cotr Admi;:i 	ip4 
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hiori of Id1a 

Ard 

of  

itten & teev zbmitte. by the 

rtpondcts 

the repondets beg to submit, a brief history 

ot tie case 4iich may be treated ü a part of 

the vritter statement. 

(XiS-TOY OP 	QA P I4i 	 ) 
- 	 - 

here are eLaborate rales for recritrnert of 

2t1ra Departmemtal Aeritc • The minimum ae limit for 

euipiopient os Etri Jartnental Agents is- 18 yer 

the !axinmv age to i&ich an 1D aGent 	be, reta ii-. in 

zorvice is 65 yar. The Dbeotor Genaralp ?Osts, is 

competent to consider 	 of ae UTit ir. 	pi 

ora1 cases-v Whe m1iimuin -uiificatior reqtirod for appoint-

ment in the ose of D: 

master is natrioulation and in the ease of other ID stff 

like Extra Dpartmentai DeliVeryAgents , ED staiftp vendOr -an4 

otb 	teoriis of EDLs is VIIXth aluandarde Preference 

is to be given to the oandiaies 14th matriculation qualificatv.  



' 

I- 

Another requir ument is that an EITPY/3I)SPX mupt he z, 

permanent resident 01 the village where the Po3t Office I ri  

Located. For an ED Mail uarrier, runner and mail peon the 

candidate must reside in tjie station of the main Post Office 

or atae Uhere from mails 	 In other 

ord, the candidate should be permanent resident of the 

delivery juriedictjon of the Post Office • raii other D 

I agents the candidates rnzat as far as possible Deaide in or 

near the place of i..rorke (Pages 75 to 76 of Swamy's 2oxpUX 

Co1.on of Service 'Rules for Postal iD Saff 7th Edition, 

1999, enclosed as Annexure - I ). 

As per recruitment rules the reruitment of ED Agents 

is de th--rouf.,:h employnient exchange. For this the concerned 
H recruiting suthoity is to send a requisition to the local 

eployrt Excbangç having jariacUction over the area, requesting 

nomination of suitable candidates for the post within 30 days, 

If no reply is received a reminder is to be sent to the local 

mployment exchange • As per revised rule j. In addition to 

notifyin through employment exchane, the vacancies are to 

be simultaneously notified through public f advertisement and 

the can didates nolnitwted by the 
I employmj ezchsnge and also 

those resjondin: to the open advertisement will be considered, 

If the natifioation. and public adert1ae&ent so issued Thils 

Ito eUcit any response WIthin the stipulated date or if the 

.riumber.of candidates vssponding is less than, three, the 

eanciez are to be reiotifted to the employment oxehc 

advertised calling for nominations within 15 days. (DGP & T 

letter o. 4522f71SPB,i/pen, dated 499.1982, Pafe3 89 to 91 
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of arny 's ornilatio.n of 2ervice Ru lea for ?ostiL ID staff 

vu th Rdition t  1999s enclosed as Mnexure 2). 

Lb fy as poasible proviaionat appointments 

re to be avoed (.?37 to83.or.ianiy's Coiilatión of 

.$rvice NXIer,  for PotU:BD Staff VII tbid1tion, 1999, en 

clol3ed SO Mxxure 	). 

ED Agents are not 1iah.e or entitled to 

tnsfer from one post to another under normai irtn ces. 

( Pane. 94 of Swamy 'e Cdi6ilation. of Service Th1s for ióstaL 

D 8taff Vt1 th d1tion* 1999s ènelosed as Annecure . 

Dspite the oler rules an8 Instraction,s iaued 

by the Govenrent of India on, prooedtxres to be fallovod on 

t recruitment the apUcrrta were rnd tempor,.arjl 

Moln.ted ae Extra Deprtniental Aents in variOua Post Offices 

un dr Diapur zb Division by the then Sub 1)ivivional Inspector 

of ?otO cea (DiPQ.), Dimapur • They were appointeEk gii4st 

either tvnporary vacancies caused by desertion of:rvice by 

the permaient Incumberitz or •vaccies caused 

promotion or on the vcaxjcies which are to be filled by ralar 

appontnient aftov ob servinç rece asary formalit tes.. 

On review of the ED recruitment cases during the 

annual inspection of the 0/0 the •thTh. DviionL Thspector of 

Po,t Offices ($Dte05 )., D±aU Sub 1)iVtSjOfl, In Deciber 1999, 

it was 6et€cted that the aplicanta did not fulfill the necesy 

conditiona/reQ,uiTjents for reguLar appointent as per recrit 

ment rulea but were given appointment as ZD Aents by the tben 

sub'Divizioiil inopector of Poet Offic, Dur zb"Divi.ion 

wOutobitithe Prescribed recuitm 



- 

As per rie 6 of ED (Co.n&ot & .ervoe )mith, 

1964, the service of an ernjiioyee who has not rendered More 

than 3 years of continuoua service frcu the date of his 

appoiiitien% -sail be liable to termAration, at any time by  

a notice in vriting given either by the eripioyeo to the 

appothtin authority or by the aipointinL. atzthcrity to the 

Crn$óee, $ince the appli.carts were not cliibie for appoir" 

tL'l.ent as ED Agents under Dirnapur 3b-D1vis1on and their 

appoitrent s jere made without follovying the pveeôr ibed 

recruitinent procedwr:s, u1e 6 of the 2D Agents ( Conduct 

and -Service ) Ruie, 1964 was irivokad by the b - iisi-onal 

Inspectors of 1oab Offices, Dimapur for termirttin€; the 

services of the appLioant after serving f3how cau.se notices 

to them, the aPplicanto appealed to the Director, Postal 

services, Na;aiand aainst the orders of the ter-xilnation of 

services issaad by the DiPO, Dimpur • AU the app-ais 

were dispoeed elf by apho 1ding,  the prderso OA termination of 

services 1sued by the SDIPOs r  Diapur with direction that - 

in lieu of one ionth's notice the applicants may be given one 

monthsa basis pay and Dearness aLlowances. 

A brief on each of the following appiicarvts is 

given in the succeeding pa'as 

	

i. 	n'1Udhaviasumatary, 

- 	ri Nityananda Bastunatary, 

	

iii. 	bri I&.It Ranri Prasad-, 

	

iv-. 	Shri s -am Praveeh Prasad. 

ri TJthav Basuniatary uxas a, pzmanont re i6en.t 0t 

Dihalipar Village, P.O. UakamatL, Thana-Earaghat under 

FE 

Karbi Angi-ong )iatrict of Asam and was not eligible for seeking 
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SO 5- 

eLoyient as 1D Agebts in Naaimd, 	He i;ras aIsQnot regi 

ted wib any ioca 	employment uxcbane Of iaaLnd a 	D 

Monts in 1agaiand • 

without ob se vin, the pescrbd rccritment 

procedure.s oC notification through pubLic ad tLnent invi-

tine app ijeat ion after the ip ioyment Ixchange, Kohizua aL ld ly 

failed,  to sPonsor oaid 	and 8electlon Of oandidate' aftez 

proper verification of eliibilit (1? condit1on, Jhr Udav 

was appointed aa Bxta Departrnenta1 1)elivery Aent 

(EDA ), anapahar BO in account with Dbnpr, SO br the thema- a 

DIPO, Diiapur 

 

vide his memo no. 1/FDDA/1anpapahaD 130 dated 

9.11.99. ( Copy enc1oed as Annexur 	5). 

ri Udhav Basamatary was served With a sho 

cause notice as to1iis?vXe should not be teriatcd 

since he hails frOYa 1rb1 Anglong - District of Assam and. have 

ii ot produced any enp loy7.flent rei strat ion oard of NgaLond at 

the time ot appointmcnt by thP SDiPO, Diur Vide his 1ette 

1o. 	1/An&apaar dated 1 .1 .2QO: (Copy en. Losd as 

ârineire - 6). 

ibri Udhav Bauinatary ubrnittd his reply dated 

7.2.20 0 , e.çpiaining that he was appointed as E)DI, anha 

BO by the SD1PQc :Diaxu on 9.11 .98 8,npj 

ccmtinuously and sincerely iithou.t any break from 201 .3. 

(arpy enclosed As !umexure 7), He also tated that If there 

as any irreuiarity in his appointment it is the reponaibility 

of the appoiithi authority for vihich his servee &ould not 

be terpi.nated 



After receIpt of the EET) La ati On the serviàe 

of abri U • Basumatary as RMAIP  flangapabar BO iiae terrniated 

vide SDIPO, Diivapur menio no • !1/ V angapahar, dated 14.3.01. 

( Copy Oncioed as y:xui 	8). 

Ainst the Order of trmiation of servIce, 

hri U. Basn1atay preferred an appea1 dated 8.5.2000 to the 

Director of Postal. services, Naea 1 nd, C Copy enclosed as 

Inneure 9). 

• After tborouh examination of the: fØ 135 and merit •• 

of the case the appeal ias dispoaed off by the Director of 

?otal Servioess Nagaland, vtde his order no .i/D Staff)' 

Misc/Corr, dated 3.1.2001 C Copy enctosd as Ar •exure 10). 

Contrary to the claim Of the ppllcant at pars 

4,10, co9ies of the follojjing docwnenjs produced by the applicant 

at the time of his appointment show that the applicant is not a 

permanent resident of Nagalarid 

Scheduled Tribe Certificate No. 148 dated 

I 8.1 .90 issued by Deputy CO1IssiQer, Earb.i Ang 

( Copy enclosed as Annere fl) 

ckaraotEr Certificate Issued by the :incipal,: 

Debjia P.K.S. }Uher Secondary School, Naaon, Assam. 

( Copy enclosed as Amieire 12 ) 

C • 	oard of Secondary Education Assam, kdIt 	• 1 
:Card. 134 	(Copy  eiTclosed as Annextre-i3).. 

d. 	Board of Secondary Ddueation Aseam, Mrk sheet 

no. 13534 dated 6.5.91 • ( Copy enctosed as Anne:ire 

-14 ) 
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hri Nityansnda i3asumatarr was not el1fle tor 

appojntmt as E 	 as he was a Permanent 

I!esident ofDa1iajil1age, P.O. Polaiamatj, hana' 

Baarahst under Xarbl Anglong Dlstr ict of Assam and was 

not reitered with ay local employient exc1ene oZ Naalaid. 

Despite his ineligibility and withou obixig 

the p.eseribed recruitment procedures of apioach1ng local 

eployment exane for sponsorinC of e liib le ca,didate a or 

ntifioation throagh pubie advertisement, invtinj app1jàMjon 

and selection of candidates after Proper erifiatjo of e1igi" 

bility oondition, Shri Nityananda Basumataiy was , appozited 

as EDDA, Athibufig 8O  In account with Salukie SO by the then 

DIP0, Dimapur vide his memo no* sr.1/EDDA/AthjbUflg dated 

343.99 ( Copy encLod a Jrrnexure  

As the appointment of Shrl Nityananda 3asumatar,, 

was irreguLar, he was served with a notice to show cauae as 

to why his service s1ould not be terminated vide $Dfl?Oa Diiapur 

memo no Ai /1tziDA/A ti 	&t 	1 • I .20O0 (py 

enclosed as ArmexuC 16 ). 

ii Tityananda Basumatary submitted his entio 

dated 7.2.2000 Uhloh is enclosed as Armexure 17. 

After eonsLderin the explanation. of $hri Nityananda 

Basumatary..s  his sel vice as SIM0 Athibung BO was terminatedi by 

the SDZPOE, Dirnaur vide his memo no. Ai4t14bun dated 

14.3.2 000. ( Cony enclosed as Annextre 18 ). 

ri Ntyananda aümátay preferred an appeaL 

dated 8.5.2000 wh1b is the sane as Anrere9 against the 

order of termnatjon of his service to the Director of ?ostal 

qt. 



IA~? 

Services, 	ld 

The appeal vas dipGceI off by the Director Poital 

eDVtCeS, Naa1and vide his orex' no 	1/ED SafI/4iso/COrr' 

dated 2.1020 01 • ( Copy enclosed as,  Annezure - 19 ). 

'Contrary to the clin of the applLcant at para 4.10 

of the  appUéatiOn, ' 
i Nityara1da 33astunatary was a perniant 

resident of Dihalipar ,  village under 1crbi Anlong Distiot of 

Assam is copies of the follouin documents produced by him at 

the time  of his  apoLntent vould show : 

a. 	ohe&tled Tribe CeDtificate no. 1498 dated 

18.7 £8 ised by Deputy ComiiesiOne, 'sb:t inglong . 

( Copy enclosed as mexure 20)0 

b 	Smploy raent Registvati= n 0 o  224/73 issued by 

Eiployment Ofifcer, Sittrict B rnp loyrnent ZchaO, 

Lipbu. (Copy enclosed as ' 	eare: 21). 

c. l3oard of secoaary FucatjonAszaZfl, Admit øad 

No. 61288. ( Copy enclosed as 4nnexur 	22) 

d • '8oard of Secondary Education 14ak sheet no • 

128207 of. 1988 ( Copy enclosed aaAzThexUDe ' 23). 

hri I&it anan Prazad did not hve r persunt 

house wthit the delivery jurisdictoñ of 'Obi 	edima P.O. or 

near Cbu.makedi1a. He also did not apply for te post of  ED 

?ack, Cu kedirna 50 . But withOut observin th 	scrbed 

ecruitnent pro cedur of "apprOt%ChitiZ 'locaL ez eiipLoyrnent 

exchange icr spo ring eligible cididstë o notification 

through Public advertisement • inviting a1ppl iäation e and 

electiøn of candidates after proper vrifictiOn of eligi 

bitity conditOns, ri lalit ianjan rasad 	appointed 
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as ED Packer of Qmmukedivia SO in account with Kohima HO by 

the then $DIPOa, Dirapur vtde neio no. 1â1/ED Pkr/C1rnukedi1Ta/ 

Diapur itd 10.2.99.  Copy encIo5ed as Anneue 24 ), 

As the i'equ,tred recruitmert' tørnUties were not 

ob eer v d and the appoiiitment wSa . irregu lar nd fliega 1, 

Lalit iaii 1rasad was served with a rot1ce to show cause as 

to why his seDvice as ED Packer, Ohudim, O should not be 

tevminated by the &DIPO , )ircapuT vide hia letter No • A -1 /1D 

PkD/C.C. Dima dated. 31.1,2000. ( Copy enclosed as Azinexure -25). 

$hri lalit flajen ?iasid sttbmitted his reply dated 

4 .2.2000 stt,ng that on leamin, abot the vacaxt post be 

submittod the requirod doe 	to ffl S DIP0s, Dimapur 4io 

seu.e d appointment crder to hIm. (Copy eno losed as 	ezur 26.) 

flnder 'Rule 6 Of AD& (,Ciduet & Serv11ules, 

1964 the service,,of Shri IeIIt anjan Prasad as E Packer, 

Churntkedima 80 was teratcd vide SDXPO8 rnemo no . A -I / 

Chwtkedima dted 183.2000. ( Capy encLosed 4s nnccure - 27 

• . 	.Against the order of termxation ot servióe.:Zvi 

Lalit i.anjan...:asad preferred an appeal dated 8.52000 cthièh 

is simil&r to Annetwre-9 to the Director of Postal Zervices, 

Naaland. 

Alter thoroujb examination of the . £act a and merits 

of the case the appeal •j Shri 1lt finjan Thasd teas dpod. 

off by rejecting the appeal vide order no. A'1/ED taff/Misc/ 

Corr • dated 4 .1 .2001. ( Copy enclosed as Annexure 28). 

It may be rnentioned that it was øLearly, mentioned . 

in para 2 of the appointutent Letter, Annexure24 that the 

employment ofiri lalit 1anan Prasad as ED Paoke'r shell be 

in the nattAro of,  a contract liable to be ternInated by bin or 



by the appointing authority by flo%iiying the order as Per rule 

of BD,& ( or duct & Service ) thi i.e s, 1964. 

Qu'i 'Rtiiu Px'a,eah Praoad was not a resident of 

Diphupar 30 or A1C SO nor was registered with any 4of the 

employment eichngea in agalarid, But without observing tbe 

prescribed recruitment'1proeeduree of appDoachng local em9107uient 

ecchange for sponsoring eligible candidates or notificQtion 	1: 
tbrouh public advertisements inviting applications and selectior 

of candidates after proper veri1Lcation of elig.bility cozuUtions J . 

$xi 1am Pravesh Prasad wais appointed as EDDA cum 	Diphupe 

DO by, the then 1IPOs, Diapur vido lteto not 1 ARDi. cum ED1C/ 4 
Diphupar dated 28.1 .99 ( Copy enclosed as Anne=re 29). 	t 

As the appointment was not in o4er and the 

principle of natural justice was denied to other eligible 

can•4tez, $hri Uarn Pravesh rraas8 was served with a notice 

to show cause as to why,  his service as DA, curn EDMO, Di.pbupar 

DO should not be terminated vide 8DlPO, Dinapur letter no. 

A i/DDA(0) 	C/Dipbupar dated 1 .2,20 00 ( Copy 7 one loaed as 

innexure O). 

$hri tam Pravesh Prasad submitted, his ecP1anMLQn / 

dated 4.2.20 00  ststing 12JM he 	ignorent •abøut the method of 

recruitment in the Department, but was gre appointment after 

subnieeion lof dccurents to the SDlPO, Dimaptrr. ( Copy enclosed?j 

as Annezure 31). 

• At or considering the representation, the service 

of 2wi Ram Prairesh Prasad as EDDA cum 3DUC #  Dipbupar, BC) was 

terthated by the SDIPO, Dirnapur ride nenta no, .A 1/Diphtzpar 

dated 184.200 0. ( Oopy enclosed a s xinezu.o 32). 



AgaInst the order, of terml .r.ation 	L. fli• 1eh 

rasad pre'errej an apai dated 8.5000 which i a  the 

cOdy 	Znnexurel to the treetor of Postal 	vices, Nalm'd. YJ 

	

After examinina the facts arid merits of the case 	4 
F 

the appeal of Shri am Praresji asad vas dtspoed offby the 

appellant authority upholding the decioion of 	POs, Dirnopur 

ride order no, 1/EWiac/Gorr, dated 5.1 ,2001, ( Copy 

enclosed as Arinecure • 31. 

_ ft  - 

what with regard to pars 1 9  the 	ponente:beg  

to state that as per u36, of EDA (Corduct & service )u'ies 

1964, the iervico of an ED employce, who hs not already rendered 

more than three years of cotinuotu cervice from the dt of 

his OPOIntftnt thalt be liable to terrnInaiin by the poSthtirig 

author £y at any t1ue without fl:Øje none of the apPlcrita 

had renered more than three years of eontlnuoua service upto 

the date of toatio • As such the service of the applicants 

were ternnated as per departmental rule 	ho reasons for 

rejection of the appeals were eaborately dLscused in the 

orders no • A1/3D Staff/ic ./Corr • datcd 2. 1 .2001, 

40.2001 and 5.1.2001 and the a eals were dspsed off withL: 

the purview of the Departmental Ru /Procere and varios 

instuotion a iscued by the Government of Ixulia. 

That vith reeard to para 3, 3, 4, 4.1  and 4.2 

the respondents beg to offer no coniiients, 
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That with regard to para 4.3, theeipoiident 

	

'.-beg to state that Shri Jbav Burnatary, $on of 	..GoLab 

13attmatary 

 

of Diha1ipar ViLLage, P.O Palakamati, Tha 

1io%4rthat under Karbi. ArgLorg District Of Assan tas appoited 

aa DDA (ixra Departtenta1 1)e1ivøry Agent ) napahar BO, 

under Duaaur O v.e .f. 2,11 .98 vide DI () Diap 	'O • 

D/gapaiD dated '11.98. 	 i 

ityna Ba n*a'y, was  appointed 

pviionallr for a period of 6(ix) monthe frrm 142.97 to 

314548 as EDUC, e ma BC), under Sal. galukie 	vide SDI (1') 

Diraiur Uo .A1/IDNO/ Xhema BC), dated 29.11.. hri TIT itye 

naxida Basuniatary was redeii:naited and app. O:t4d as. EDDA/ 

Atiburg 	: BPO i4th ef4act from, the  FAI of I 	vid 

SI(P) im3pU fl: Ait 	4thibur 	dated  

• . 	•. 	wi 	lit IRATijron Pasad, 54 Mri Pjthj,jth 

prasad as eppointed asPoir/O uukedLmá P.O. gth; effect 

from 1.2.99, vide 8)UP) Ditnapur . JV1tD aoker/(Thuaukedima 

dated 10,2.99. $eing a temporary arrangement, he .dd: not even 

Sppy for the poat. • 

Sh-ri Ram 	vei aaa, /O 	1 

PThsad was appointed as 13-DAVA, eum ,EMCof DiharPO 

9 02.79 vlth3 $DI(?) Dimapur no. A4/TDA c1)MC/i1phupar, 

dated 28.1 .99. Being, a temporary agemet he dd knot ,  even 

apply for the post • The cla1t that the applicants got their 

	

appointment in the year 1997 is not correct. .• 	 i 

AU the applicants were pal, d. oe iontb 'n bic 

a1loance with admssible DA in i4ei of one .mónth'snotiee and 

the same were received by them. Thus, the argament for one 



rnorth's notice as per oonditon of .appo1fltnexit letter, is not 

jtstified . 	peae preferred by the alicrnts ré:rGjected 

on the basis of suffioiert and juøtified rounth3. 

4. 	 That with rega'd to para 444, the respondents 

beg to state that the claim that the epplicarits got their  

appointment as iDA on different dates in the year 1997 is 

not true. The applIcants were not ass ied to be adjaated 

agaim3t clear vacant posts and for all practical purpose, they 

crc not treated as regular employees. 

5 • 	That with regard to para 4.5, the respondents 

beg to state that the appointment of the appt ants to the 

Posts were found irregular, they were asked to exp1an as to 

why their engagements as ED staff should not be terminated, 

That with regard to para 4.6, the respondents 

bog to offer no coienta. 

7. 	 That with regard to para 4.7, the resPordents 

beg to state that action was taken as per the provision of 

Tule 6 of P & T9 Extra Wpartmental Agents ( Conduot & 3arvice) 

ules 1964 as all the applicants came under puvie, of this 

u1e. 

80 	 That xith regard to pam 4.8, the respondents 

beg to state that the termination orders were quite justified 

and as per departmental rules. And no appeal lies oii the 

order of termination uxder Palo 6. 

910 	 That with regard to para•4 .9, the respondents 

bog to state that the respondent no.2 disposed off the 
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the indtvLdual appLications of the applicants in a manner 

thoucbt fit after thread bare discvsaions of the applioatio,.o 

he J.nior carnot interfere In the cage. 

I 	 That with rerd to para. 4 .10, the respondents 

be& to state that the MmeYure 'P' is su.bject to verifIcation 

as it was received on a later date* 4 
11 • 

	

That with regard to para. 4 .11,  the reapondei'ta 

beg, to state tbt the 	nDloyment 	xehange, Vacamcles may be 

notified through 	ub1Lc Mvevtinementi 	effective MM number 

o f en didato 	re epon ding taust be not less than 3. 	Otber4e 

vacce 	are to be renotified • 	1ecomiendat ion of Village 
, 	 * 

Headrin ' 	no abstitutc to 9epartiental Ru1e. 

12. 	 That with reWd , to, para 4 1 2, the respodent 

beg. to state that the local people of Ngaldare very much 

iutereted for woh jobs# The argument raised thus i bale 

and not true. The argument Proves that the 	Licants ae not 

locals and are therefore not eLigible for apPoit)et to FP. 

poets in 	 1 

13 	 That with regard to para 443, the respondent S 

beg to state that P.T.C. if at all available uas not proved at 

the time of appointment. Moreover, Bs are not recruited on. 

reàonriendation of any a.ithorit,r to be made 

through advetianents. 

I 4..... 

 

That i4th regard to para 4 .14, the repondent 

beg to state that the termi!1ation orders dated 14.34>009 and 

18.3.2000 were iued as per theprovision of; 1e6 of EDA 

T1 



4.  

1 5* 

Co&tct and Servi ce rule 1964 

15. 
	 That *,itb regard to para 4.15 9, the respondents 

beg to state that the Thile 6 of P&T EDA$ ('Conduct & Service) 

194 is not ain any way violative of Article 311,of 

the Constitution of Xitdia. 

16,0  That with regard to para 4.16, the reap,dents 

beg to state that the irregular appo lntuients are always avbject 

to review from time to time. However, it seems that, the 

applicants were very much aware that their j appointments were 

irregular and were Lie1y to be temxiated. 

vi. 	 That with regard to para 4.17, the rcepondenta 

beg to state that as per provision of Thzle 6 of ED ( Conduct 

& $ervioe )Tule 1964, any forial notice is not requiTed. 

• 	That with regard to para 4.18, the respondents 

beg to state that the orders dated 3191.00 and 1.0O are not 

correlativ&to the orders, dated 14.3.00  and 18..00. 

19. 	 that with regard to para 4.19, the reaXondents 

beg to state that the letters dated 31 .1,00 and 1.2.00 are 

not issued under any RDA ( Conduct & Service )Ris. As such 

no hearing vac necessary. 

20* 	 t with regad to para 4 .2, the respondents 

beg to state that the service of the applicants were terminated 

under tule 6 of T)A ( Corduct & Service )Ruis 1964 for which 

the respondents no 4 was very much competent. 

ki 	 - 
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21 • 	That with regard to pm 4.21, the 'eponent 

beg to state that the termtnaton order was isvied in the 

lr:er inteDt of the public em d to provide.  

eligible local candidates. Inth of service of the appitots 

ware duly taken into consideratiei, but none of tem har coxrpL' 

ted three years of contkAuous seiviae from the d4te of sppolYA ,aw. 
 

ieit. 

22 	 That with regard to pam 5*1# the resiiondent 

beg to state that the appUcats were appointed temporarily on 

a contractual hass lIable to he terminated at aiy time by 

giving one month's notice' 

'That with regard to. 	5o2p the re op ondent 

beg to state that no formal notice i requied • An extrtat 
4' 

of the ule'6 of IN ( Oonduct & $Orvice ) Ruie 1964 I s  

s.thmtt,d in Atnemre for ready reference. 

That with regard to pera 5.3, the respondents 

beg to state that. the letters dated 31 .1 .00 and 1 .2.00 are 

not eoelevant to the action taken under Pule 6 of P & 

EDA s ( Conduct 	&erv1ce )Thiles, 1964 ,  

250 	That with regard to pam 5.4 the repoidents 

beg to atate that the eervices of the appUcento were 

terminated under rRule 6 of ,  Z? & T EDAs ( Oondut & sr 

Rules, 1964 and the letters dated 31 .1 00 and 1 92.00 were 

r1tton dLtferentiy and not coelative. 	
I 

I 
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26 	 That with regard to para 5.5, the rpu7ents 

beg to tste that  te leers ãatei 31 .i .00 and 12 00  V.,eTe 

as per office prooedure. Theé are not otatatory 

letters, And no action, was also taken saimt the 'ap1icato 

wider these letters,. Sop bearing waa not neoesary. 

• 27. 	 That TAth regard to pars 5.6, the respondents 

beg to st9da submit the commnts what bayed already made 

against the foeog paragrpb 4.20 above. 

28. That with regard to par 5.7, the respondents 

beg to submit the cowents what have atrer nade ajant 

the foroing paragraph 4.21, above. 

90 	 That with regard to pam 5.8 1, the rendents 

bag to state that the services of the applicants were 

teriijnated under Rule 6 of the DA (Condot and er vIce ) 

Bule,, 1964 and the respodent was empowered to t;ke actIon 

under the said rules. The said rule iFin,ot violative to tie 

Article 311 of the Constitution f 

30. Thafl with regard to. para• 6, 7, 8, 8.1 	, 82, 

8.39 6.4 	nd 9, the re 	otidentsbg to offer no eomeiits. 

VerifIcation ... i' 



i8- 

Shri F? SOLO 

benj auithorid dohe&y ieitv and 

'dealare tbt the statererts niade In this itten sttenent 

ere te to .m2thow1ede nformat1on and be1ee and I have  

not suppressed any natei.i tact 

And Zsin this verif1oation on this 3 o th . 

dy oJi.,.2OtJ1, at Gubat. 

H 	• 	
( 

-F 
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SECTION IV 

Method of Recruitment 
(1) Instructions regarding selection.The question of consolidating—  

.:-.:.: various instructions issued from time to time governing the appointment and 
other service conditions of ED Agents has been engaging the attention of this 

• 	 •k 

Directorate. After careful examination of all aspects of employment of ED 
staff, it has been decided to observe the following instructions scrupulously 
while making selection of ED Agent:- 

nnimum age-limit for employment as ED Agent will be 18 years ~and 
. 

• 	 • 

 
maximum age up to which an ED Agent can be retained in service will be 

65 years. The Director-General, Posts and Telegraphs, may consider relaxa- 
tion of this age-limit in exceptional cases. 

4  Educational Qualifications: 

hould be ED 	Sub-Postmasters and 	Matriculation, [The selection 
ED Branch Postmasters: p 	based on the marks 	secured in the 

.. • 

I 	Matriculation 	or , 	equivalent 
• 	

• I 	
examinations. No weightage need be 
given for any qualification(s) higher than 

• 	 . 	 . 	 . Matriculation. I 
• 

: 

.•. ED Delivery Agents 	VIII Standard. Preference may be given 
ED Stamp Vendors and 	to 	the 	candidates with Matriculation 

All 	other 	Categories 	of qualifications. No weightàge should be 
EDAs. 	 given for any qualification higher than 

• Matriculation. 	Should 	have 	sufficient 
• working 	knowledge 	of the 	regional 

language and simple arithmetic so as to 
be 	able 	to 	discharge 	their 	duties 
satisfactorily. 	Categories 	such 	as 	ED 
Messengers should also have enough 
working knowledge of English. 

Income and ownership of property: 
The person who takes over the agency (ED SPMIED BPM) must be one 

who has an adequate means of livelihood. The person selected for the post of 
ED SPMIED BPM must be able to offer space to serve as the agency premises 
for postal operations. The premises must be such as will serve as a small post- 
al office with provision for installation of even a PCO (Business premises 
such as shops, etc., maybe preferred). 

I 	••' 

• I•• 

. 7' 

• 11 ' 

•• • I . • 

I 



41pt 

,.6 	
\U \H\  

'I 	 \ 

(1) I hr I I) JIPT\1 I I)SPM iwm he a JC!I111I fl( IrsifIcIll of f!i 	iIIi p 
\\ !u t 	fIr 	flIfl(( is I( 	( (I 	I k 	!1(ItT(l )( 	)1IP f( 1fl1'fl(I I( 	 1P( 
\ nik ic l(' qI?Irc(I flf mm 	k( CJ1lIl 	Ill ' Ifc ", 1110 IIUI(  of  ('( ( pif 	l'cpit h 'I (C 

t\:i\::fi1 ilk \ Tii J 	n') ,  hr ivitcl In Snif hi 	(1 	?IT( II r (U 11! 	!)I'!ITl 	
; 

(ii) JI) Ninil ( arr!crc • . Rininets and i\1:l I cans IitII 	in Ilic sa 
h()T1 of fi' tii'i,r post nuli 	c ct,t w1wrerl (1 111 110 dr,  ot  

:_r;iC(,chvt:ll 	
JC!III1fl( !t rcidcnlc of ilic (CII rt 	J!I7 cr1tctlr!1 ( f Ih(' 	()f 

.: 

 

F.D ApPflls  of othet ( ltCg(fl I( c  iiiiy Ic fi 	 ' 	' 
"C ," IC plic  C'  of (lv'ii  Ivo l .  I. (1 ii c No 	9177 	J ( f (IlIr(1 18 	I °' 	nd No 

4 3 31 " ' - S E'•'n d fC( ?fl 1 1 97D S1I(1 pi''ituicd 1 0  lhc c I iii) 

c 

	

I I ) Agt tic of all categories ilichiding I I ) I ) hs i ), Agci'c clinitll Itii 	 J tiich suntify of Jc 000 cuhjcc in ihc Con(I!tu)n that Ih( iuinuil if s -clivil y 

: 	 c1intiIl he in' i 1 ('(/dC( Icicr(I () 'ç to he cqui I 	(hc inint ni 	ii 
I V 111 1 , 11 0CS full i s  1 11 1 1 1067.Cd to h(. CflItI!cfPd Ili lhP'nj InvIci iIit iiT i 	of I'h i 

siorml ;11 rIlI!f( I1(I( ui or fur licad MR ( UK i'  1 0e'i'  I"nv ! r' 

6 rI(r(,,!I( il'goties 	 k . 	 . 	 . 	 . 	 . 	 S 	
-X-'%&• 	t 	•.%t' \\ th  ,cIci ',ir ' 	thr' Ii ordci c icsised 	t tifci 1'J() '1 	I ') 1 17Q 	ci 

I 	 (11r(I 2 ( I')fl 1PXTflI (lic fii rtelciciiliil Co lymbs ICC (ildille lo Ul( ru 
hci ni (tcc 1c'TC(! We 116 , i P &_ I I cI - i [M A N I 1 7) P q (I1(C(I 2  
I07 	No 'fl '1(/77 Pii' 	(I1C(1 	1 Q7 	 hfdIt!( 'I ( icfrc iw 	 p5'q 
ci hri1iil 	I i iiv'c 	iiiidiIrc iJici No. 4 1 21 /7 	PCFI 	(hfc d I , 2 I () Jo ( 	 . 
galding 1 \ Ac fli) IotiI 	i' 1 C' I' rco,inrl) No 4 t 11 1/7 Pen d11r(l ") I 
1979 (u'pit I1c1p RaAw ruxl ( Iiqcrs and wclk( 	'ctionc of 	t 	) 'cod Ill the 
c(1!Ic'ltcd IloCOipIn) d pet conc it i lit lied that the iho e pi dci r'piCc chnicld 

	 NEEMMMI mys he ciihje, I (n lust md fun 'host condition tint 1 ii 	miiil,d hr c Ti tcd cliotcid 
c in mticijicitc curios of lc rithond vdlich ti oti h iii nih pi cc ih' d 

lit Ii It P li"rti lOhittR(J For come thu r 	i1 ('cpt 	'ulit 	it 	of iI 
pirfcit ciii ii ( iIr'i (01Cc hcogjImIlwed in to ihot ttidrcc 

I he Cl ilt'c I ui to pthilC'r 	'udr(pi tie cnr'muIc of lil. c iiiitrt d 	hitijlri lie (Ti it i ll 

	

C 'icC' lie mci's his onto SOIIICC of Income he should be (lilt 	t (I ni indrlhig I 	 - 
disqicili lii lion to Cocci mite mc 11) SPM 'II) flPt\i in nthc i Qw thctc ciii,'.( 

	

In 'ubctrt,,ir' ilccctencr on to ideqiiilr smse (if liii (Oil" Of 1 1) ç 1 fl PJ\ 1 i civ I 	 4 
liv' allowa or cs Inc his wmt as 11) SPMI13111 mutt I hr jucl SIIIItlt ,nrcmI ii y to We 
his ili( othir' ho cmit'icic this con(Imtlon the rathlivIalf must be Or to olin 

nflmcc spice to Serve 'is the 'igetucy ircniises fii llosl'ii oprr'itiolrs 'ic vt'ii c 
pimithir cmii ofhice and mc such himsiorsc pccmccc such as chirps rn iuhist hr 

4ri ,igt-•: prefrc ted irrz'irdiecs of lice Wriota cmtecorics of prcfrcr'nrrc ni'nt, mcd 'lint c 

I l)( 	I 	I 	I 'un 11 	Ii R 1 	fl Pnii 	lilt il tim 	lOut li,t tt 	nqi 'it It opt ii,! ni 
vltlt'vl II 	7 0 111 i\lrirh I OR 1 . P . G ..  l'n I I ''11cr 1I 	41 30117 TF 11(1) 5Ott 	irirti hit' (iii 	 ' 

V. Jt,ttt' 	'iii I No. 17 Vt' "I II) 5 I p dilcI VT I 'Iii l'Iiit I 	I' 

/ 

0) 1 

? c? ctli 4  
ç (

vim 
0 

	

' 	t 
' 

	

II 	I 

	

0- 	4t1 
.i 	- 

wl 
wo 1 

tt. -  o"itt 
I 	 I 

tv  't 



NN 
METHOD OF RECRUITMENT 	

89 

look after the work of. ............ (Name of Posts) the undersigned (Appaintin 

Authority) 
has decided to make a provisional appointment to the said post. 

The provisional appointment is tenable till the discipli1arY procdd-
ings against Shri...........are finally disposed of and he has exhausted all chab-
nels of departmental and judicial appeals and petition, etc. 

(this clause may be 

deleted if the vacancy was cause4 by the dismissal/remol'al of an EDA) and in 

case it is finally decided not to take Shri................. (name of uw ED Agent who 

has been put off/removed/diSmi55) back into service till regular appointtheflt 

is made. 
..................(name and address ol the selected candidate) is of- Shri. .... o the post of.............(name of post). 

fered the provisional appointment t  
Shri...................(name of the selected candidate) should clearly understand 

that if ever it is decided to take Shri.......,.  ....... (name oft/ic ED Agent who has 

been put off/removed dismissed) 
back ihto' service, the provisional appoint-

ment will be terminated without notice. 

e............(Appointing Authority Th 	 ) teserves the right to terminate the 
provisional appointment any time before the period mentioned in Para. 2 
above without notice and without assigning any reason. 

Shri............(name of the selected candidate) shall be governed by the 

ExtraDepartmeflt Agents (Conduct and Service) Rules, 1964, and all other 
rules and orders applicable to Extra.DePart1fle1tal Agents. 

In case the above conditions are acceptable to Shri .................. (name of 

the selected candidate), 
he should sign the duplicate copy of this memo and 

return the same to the undersigned immediately. 
AppOintiflg Authority 

To 
Shri............. 

CLARIFICAT1ON.4t has now been decided that provisional appointment 
of EDAs which are expected to continue for a long period should be made in 
the light of instructions contained in Letter No. 45-22/7 1-SPB.I/Pefl, dated 

4-9-1982 (Sl. No. 
16). However, it should be made clear to the Employment 

Exchange and the selected candidate that his appointment is purely on provi-
sional basis and liable to be terminated whatever the length of the service may 
be, in case it is ordered to reinstate the regular incumbent and the appointment 
letter may be issued in the respective forms as prescribed in the above instruc- 

tion. 

I 
DO., Posts, Letter No. 41286I87.PE1t, dated the 14th December, 

1987.  1 

iiT) Recruitment of ED Agents through Employment Exchaige.-
The question of recruitment of ED Agents through Employment Exchange 
has been under consideration of the Government for some time past. 

ii .  
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*v- .  2. It has flE)W been 1ccjdcdiJijtjlic 	 çp Agf±l 
Nn  fllVIC throiiti rtipliyierit Ixclvrngec r(r lht pnrpnw the chnccrticd ye 

cniiting attfhriity c1)()tI1 	crnd 	rcqiiicicoi (o the mvii rT11I1o)'nit 	c 
¶ 	3 	 I 	 i frBull 

c1iie )ii' ing t,riccIiction ø c -  (he 'irca rcqi1'ct'ig honiination of cuiiibc 
caIldI(htcc f( the pcct 1iivint the rrecrrid qlI1iuIcRttTic within i p r1(X1I 

of 31) riivc from th' dc of cciidrng rqmciin to the CrnpIoyinrn rchnb, 

	

j 	 for nonhitta(Ion ofcinduitcc to Uic con(crnrd iiithon!y while p1iLingrqiii 
cition on the rmplovtcnt t wIiange 	e cornpctt rccritiInig aiit1triI 	cj 

< 	 chon11 inkc a cpccnl nicfltio,i oftJic foI1ovng points -I- 

1 	
4 fl 	i ll 	 I 	(ci) Pcrconq ccckITg emJ)19yrnnt as FI) Suh Pctniactc4IPncJ'i fMc 

itiqt he perni4ncnt rcctdentc of t1i villagc 1icre t1i' Pot (iflicejis 	( l. ( WNO 

	

located or pr'oposed to be 1ocfcd Ilie ipp1icinI's iiuct itv 
	 RM 

	

4#' 
' 	 a(lcqtllte nieaiic of iticone frHni au indcpendctt soucc of  r 	

h%ClIhhO(1 aft8 ,  fliey"hnu1d alco be a8Ic to ofl'er uiaIk 
I 	 ccnrnrnodatton for thd pnrpose bffiinctionitg of tlic 170 	 } 

	

th q 	 (h) Pbrcots seeking employnieht to othcr categories of' FD Acnts 
h4I 	 should catisfy the coviditioA of residence as cpecilicd iii nstnictin 

OW r4SW 	I 	
( 1  ) abo% C' 

: 	 : 	. 	 . 	 .. . 	. 	. 	I 	 • 	 . 	. 	j 	 . . 	 . 	 . 	 :: 	 ' 	 ' 	 • 

3 The competent rértiIllng iut1ority cliould hile citdInlhe rcciflci 
: • • 	I4 ; 	.' 	 . lion to the iThiployrnent 'txchrngc, indicale he. names of the viHges or ib 	. : 

cal,f,ec from MIMI the candidatec are required to be totiinted 
Af , 	

4 ilie other tcrrns nd conc1tions ac wtlorcd fiih tune hi tni c'thh 

	

4 	 J 
( ? 
	 g4 	 age educihonil quiltflcition and security deposit, etc ,'cliould be ii dicited in 

the rcqulction being placed on the rinp1oymrit rxchinge by the conipetcnt 14 

1t 	 I recruiting authority 	 I 
o 	 I 	 t) 0 P & I Leller Nc 45 7/7I 	l/t'cn ('IlCd (he 4(I Spfc,ithci I92 

I 	
(1 6-A) Modified 	 "hicil iicoic  

I 	
J 	 I 	2 The cxtnt procc1tit rccun ig oiiiitiition tO 'he obiii1ibd frii I Ic 

I Cnipoynicnt rc1iitge cnie Up for JidiciiI 4crutihy tn (lie ipren C'tit in 
(he nnuer of rv(lse iipiiiiiri;de1:t Ma!Aadtnoi':a Ki,clma Ptct,,c 	P. ' 
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METHOD OP RECRUITMENT 	 91 	 ' 

been further examined in the light of O.M. No 1402412/96-EStt. (D), dated , 

18-5-1998 of 	the Ministry of Personnel, Public Grievances and Pensions 

& 1). 	It 	has 	now been decided that 	in respect of all vacancies of - 

(DoP 
EDAs, excluding those where the process of recruitment through Employment 
Exchange/open advertisement has already commenced, in addition to notif- 

r 
.. 

yiig through the Employment Exchange, the vacancies shall be siniulta-  
and the candidates nominated 

0 

neously notified through public advertisement 
by the Employment Exchange as also those responding to the open advertise- 
ment will be considered. In case the notification and public advertisement so 
issued fail to elicit any response within the stipulated date or if the effective 

•. 	. 

number ot candidates responding is less than 3, the vacancies will be re-noti- 

• 	 fled to the Employment Exchange and advertised calling for nominatiOnS, 
15 days and all the candidates offering their candidature will be etc., within 

considered in accordance with the instructions issued by this office from time 
ED Agents falling vcant are isohited and scattered 

. 

to time. Since the posts of 
and publication of the same through newspapers is considered cost prohibi- Vf 
live, the existing method of giving wide publicity by way of public advertise- 

• 	 ment in this behalf will continue to be followed. 
These instructions will come into force with immediate effect. 

The contents of this letter may he brOught to the notice of all con- 

cerned for information/guidaflCe/neCe 5sY action. . 

Posts, No. 19-4/97-ED & Trg., dated the 19th August, 1998.] 

Appointment of EDAs to be strictly in accordance with the 
..;i(17) 

Rules and irregularities to be checkcd.—It has been observed that in many 
cases of appointment of ED BPMs, the reports from the Circles have shown 

. 	•.• 

that persons who are not residents of post-villages are being recruited on the V 	 V  

ground that they have additional sources of income or possess properties. 
decided 	the basis of only one application. In Often, the recruitment is being 	on 

case no persons from the post-village whohave applied had addpLOUe 
is 	to be r 	isëittn V. 

V 	
oIiiih 	vacancy 	required 

V 	 postyillag 	 income or 
appoin no aj5licTiii 

:- 	I 
- 

pöpny) 	äj1 15 	one lithe vacancies are re_advse&0aiiQ 

froth Th 	t vilãfl recëiV, TheiOnlyiherc are adequate 	 ap:_ 

an out.sder as EDM It is also seetiThat provisil appointments point 
V 	 V 

V 	 V 

made by SPMs or other lower functionaries are being allowed to continue for 
dated the 18th 

V 	

: 
a long period, in contravention of Letter No. 43-4/77-Pen., 

1979. This state of affairs is highly objectionable. It is therefore, necess- '. 	V 

May, 
ary for the concerned officers to keep vigilant eye on such cases in order to 

of EDAs and specially ED I3PMs so check such irregularities in appointment 
V 	 that appointments of EDAs are made strictly in accordance with the Rules. All 

through the 7/ 
Appointing Authorities of WAS may kindly be advised to go V 

relevant rules for appointment of EDAs before appointments are made. 

[DO.. Posts, Letter No. 41/295/87-PE. II, dated the 27th August, 1987 and 17-108/94-ED 
V 

•V 	 V 

&Trg., dated the 14th December, 1994.] 

___ 
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I 
Appointment of ED BPM by tncpeetors.—With a view to ensur-

ing quick administration, it has been decided that where there is no contest lot 

	

the post of ED BPM, the Inspector of Post Offices can make the appointment 	 • 
in anticipation of the formal approval of the Superintendent of Post Offices 
The foniial orders in this connection will he issued by the competent Appomt 
ing Authority, namely, the 1)ivisional Superintendent. In other cases, where 
there are rival clamiants, the Inspector of Post Offices would be required to 

pioval of the l)ivisional Supeuntendetit 	 tin bcfoie appoing 
obtain the prior ap 

 

any person as ED BPM. 
[0 G P. & 1 Letter No 18/3/62 Disc dated (lie 30th Jnu1D I (' I 

Provistonql appointment of ED Agents —It has conic to the notice 
of this office that provisional appointments made to ED posts are being 

	

allowed to continue for indefinite periods and when regular appointments are 	 S  
made, the provisionally appointed persons do not readily hand over the 
charge. The following instmctions are issued in this regard:— 

As far as possible, provisional appointments should be avoided. 	 . 
Provisional appointments should not be made to fill the vacancies 	 . . . 

caused by the retirement of ED Agents. In such cases, the 
Appointing Authority should take action well in time before the  
retirement of the incumbent ED Agent, to select a suitable 
successor. 	

. 

Wherever possible, provisional appointments should he made only 
for specific periods. The appointed person should be given to 	 . .. 	. 

understand that the appointment will be terminated on expiry of the 
specified period and that he will have no claim for regular 
appointment. Where a new Post Office is opened or where a new 
post is created or where an ED Agent dies while in service or 
resigns from his post and it is not possible to make regular 	 . ... 
appointment immediately, a provisional appointment should be 
made for a specific period. The ofl'er for appointment should he in 
the form annexed (Annexure-A). 	 \ 	- 

Where an ED Agent is put off duty pending departniental or 	 1 
judicial proceedings against him and it is not possible to ascertain 
the period by which the departmental/judicial proceedings are 
likely to be finalized, a provisional appointment may be made, in 	 . 

the form annexed (Annexure-B). It should be made clear to the 
provisionally appointed person that if ever it is decided to reinstate 
the previous incumbent, the provisional appointment will be 
terminated and that he shall have no claim to any appointment. 	

[; 

Even in cases where an appointment is made to fill the vacancy caused 

• 	by the dismissallremOval of an ED Agent and the dismissed/removed em- 
ployee has not exhausted all chantiels of appeal, the appointment should only 

• 	be provisional. The offer for appointment should be in the form annexed 
• 	(Annexure-B). 	 . 	 :. 
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2. EffOrts *hou1c be n,ade to Vé a1tetifivè thitJôynnt tà Et Agents 

who ate apj , itled prciQislotthhly and ubequent1y discharged from servi ce  
dut to fldministiative rtAsots, if at the time of dicharg they hd pt in not 

. 	 . 	 1es than three years' ervtce. In such 	their names Should be included in 	( 	€ 

4 the watting list of El) Agents discharged from servite, prcschbed th 1) G , 

P. & 1., LetterNo. 43-4I77-Pefl, datd 23-2-1979. 	 .. 

	

r 	 AuthorIc 	
insthcttot may be brou1it to the nticd of all Appo1ntth 

4k:tJ 	 I tI o 	& i i diet No 41 4/77 Pen dated the 18th May, 1979 )  

v I 	
i, 

tker# Jj' i 	 ANNFXURE-A 	 .- 

C 	 I in Duplicate I 	 7 -"? 

tA.cri A 	 Wlitreas the poSt of Exita Departmentht 	 (Nailu4  of Post 

tJ! 	 I 	 and Office  ofduly) abome vacant/has been newly ctcated arid it i not 	, 
Yk  

4* 	 posiblc to make regular ,  eppothttnent to the said post inithedately 

-ç1 
k 	 the 	(Appo,iiting4iitlioiUj) has decided to make provisional appoint- 	 ' 	k' 

ment to the said post for a period of(pehod) from 	to 	or till 
' i (2r:i 4 	 regular appointment is made, whichver period is shorter. 	I 	i 

r 	 2 Shn 	(Name and add,ess ofthe seleciedp'rcon) is oftered the 

. 
_lt :. 	;• • , 	

provisional appointment. He shotild clearly understand that the provisional 	" 	 f 
appointment wfli be terminated when regular appoiiltmcnt is made and he 

	

1cr 	shall have no claim for appointment to any post 	I 

r ' 	 3 The' 	(AjpdIntzng Authority) also resctve th right to trintnate 	t 

	

: 	 the provisional appointnient at any time beforethe period mentioned in 	tf 
Para 1 above without notice and without assigning any reasoft 

, I 	• ' 	
4 Shri 	s*ill be goveined by tl* i3ttin tiepàrtmntal Actts (Con 	4 

1t 	5 '/k 	
duct and Sëi-vi) Rtiles 1964, a amended from time to time and all other 	• 

'k 	r 	 rules and orders applicabit to Etta Del1nftititltal Agehts 
F( 	 4i f 	 5 In case ti le  abtve condibons àr acceptable t Shri 	(Name of 

j 

 

the ce!eciedcanthda(e) he should sign the duplicate copy ofthis memo and re 	' 

- 	 turn the sante to the tmdersigned immediately .  
Appth1ffig Authority 

 

t o  

:• 	 To  

Shri 	 , 

' 	t1if1 4 ( 	 ' 	I  

	

In DuplicLite I 	 I 	
I 

. . 
'? .• $ 	Whetefls Shri ........... .(Ndflte aPid D1gnatibn OfiheiED Agn who'/Uis , 

? 

*.1 	k 	been put offduty/rernoVedldth)fliSSe(f) has been Out bIT duty pending finaiitt 	, 	) 
tion of dlsciplinry proedediligs tind judicial pmeedlngs against him ha been 	 . 

! 	tt 1 ,  f1c 	 removed/dismissed from service and the need has nnsn to engage a person to 
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retrenched EDAs within the stipulated one year due to circumstances beyond 
control. This concession will not be admissible, if the retrenched ED Agent 
has been offered an alternative appointment but has declined to accept the 
same. In such cases his name will be removed from the waiting list and be 
will have no claim for being considered at a later date. 

3. In cases where a relaxation has been given to continue a person on 
waiting list and he is given an alternative post within the extended period, the 
interim period of non-employment will count as qualifying service for eligi-
bility to take departmental examinations of Group 'D'IPostmcn. The period 
thus condoned will not be counted for the purpose of ex gratia gratuity. 

I D.G., Posts, Letter No. 17-128/88-EDC & Trg., datcd the 6th April, 1989.] 

t "-(22) Transfer of El) Agents from one post to another.—ED Agents 
are not liable or are entitled to transfer from one post to another. However, a 
few cases have arisen where some ED Agents have been shifted from one post 
to another at their request. The ED Agents are asked to resign their posts and a 
fresh appointment order is issued against new posts in such cases. 

In this connection, the following issues have arisen and clarified:- 
The formality of calling for nomination from Employment Exchange 

calling for applications, etc., should be gone through. The ED Agents already 
in service should apply through Employment Exchange and their applications/ 
appointment should be accepted or rejected under the normal rules for 
appointment of ED Agents. 

The ED Agents selected for the new posts should resign from their 

previous posts. 

(ii) If there is no break in their service, ED Agents selected for the new 
posts are eligible for the purpose of taking examinations and for sanction of 
gratuity. Their previous service should be considered in such cases. 

(iv) If there is a break in service, this depends on the discretion of the 
Postmaster-General concerned to condone this break in service or reject it 
keeping in view the circumstances of the case. 

I 
P.M.G., Madras, Letter No. STCII3-413/84, dated the 3rd January, 1985 and D.G., 

P. & 1., Letter No. 43-27/85-Pen., dated the 6th May, 1985, in reply thereto. I 

Exceptions: Normally, the Employment Exchange does not regis-
ter/sponsor the names of persons already in employment except in the cases 
for appointment to higher posts. 

A proposal that EDAs may, therefore, be considered in a limited manner 
for appointment in other ED posts without coming through the agency of Em-
ployment Exchange in exceptional cases has been under examination. 

Normally, EDAs are to be recruited from local area and they are not 
eligible for transfer from one post to another; but in cases where a post has 
been abolished, EDAs are to be offered alternative appointment within the 
sub-division in the next available vacancy in accordance with Order No. 43-
24/64-Pen., dated 12-4-1964 and further clarified in Order No. 43-4/77-Pen., 
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jediat DimoiW 	the 11  

	

/ 	 I 

	

I 	L.c 	qi ?L)ji' ri"IT,1 	
I 

s/o 	2.3t4 ' 4 	4iaYe 	rL4 o.1; 

? .0 J 	 LLc. 	pt/i 

Dj Liict . 	 ci reJy apoinci 

effctfrorn i F/N iMok 
H/3ii shall 1  b 1)aJ.0 such llowances is admiSsiblo , forntn 	otime 

2 	 L I 	1ilr n r a. / 	• 	• 	. 	• 	• 	• - 	I 	• 	- 	. 	. 	. 	• 	. 	. •- . - 	o -.. 
cieriy Under táricl' hc hi /héi d5l'ñht'1as 
'n11 b in hatu e 10 f contaCt Ilthb2 to trrinátpd y1in/hec 1or 
thunders iiécA by notifying 	 ir •wr'.t 	nbI thatC/ht 

shI also b 	vnd oy the PotS 1 nd 
AetS (CoñUud 	 es t afli Service) 	ul', 196'4,as 	dd,forn 'eiio 

I 	I 	 L 

36 	If these co' onS 	eIaceptab1e to hi'/r, h/h 
commUnicate hIs /h:c accptadce ih th'd pre crthëd proFbr'ma eicib'e'd' 
herèw it 	

1 	 I 

1 , ' ' 

1ffZth 	itj_ 	4-.i 	sb—D1 	irR' 	
I 

	

/..i- 	k QL4-L,U 	of P OS t 	- 	 I. 

I 	 ct-tL 'zt-- 	Dirnapur 	jiViSLOfl I: 	i 
89a1a1d; 1; 

Copy iorwarded  

Tho Pos trn,33 t?r Kohim4 H .0 • fort irmfomatio& I  

I The•5ub—PoS tmdter, 	 I• 	I 
' - 	 t(L-M11 	
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A NEXE — 

DEPARTMENT IOF POST t IN1DT . 

OFFICE OF THE SUL. D±XSIo&Azj INSt'ECTOR 
DIMAPUR 'SUB_bIVISIJ 

orMAptflL 797 11 . . s NGAL7ND. 

Menu No.A.1/Rangapahar, 	Datecat Dimapurhe/J3_2OOO 

TERMINATION OF S/ICE 

Under the cover of .il6 of 	& T'. E.D. P4gents 
(Conduct and erkice)tules, 1964 arvjcé of 5kr1.Udhb 
Basumatary E.f.D.Ao/Rangapahar 	 a/d ithDiinapur S.O. 
is hereby terthifiAted. wit:6 irnniediateeffect. 

H 
• 	 H 	 (D.k.b)H 

TCi 

LIb-DiSiUflal 	P1 POSt t1cflci' 

flit> ;5ir 	ub bivisión 

Shri • Udhab Basurnaary, I 	
thiiz Nuan 

E.DD.A/Rangapahar T.O. 	 I 

Via_ Dirnapur, Nagabind. 	. 

Copyto:... 	
I 	 I  

IThC D.P.S../Nagàland Kdhirn w/r to th1èoif1ce I.R. 
datd 18_12_99lp ara  7.3 fdr favour of, kind lhformaUon. 

'ostmaster, Koima H.PIO. for informatijn and necessary 

S.P0M./iDi.mapur for inforrnatFn 0  

B.P.M./Rangapahar B.O. Delivery works will be 

entrusted to Srhti, Maola A, EDDA_Il till further 

arrngeffient is.made 0  • 	 • 

NO.A-J/E.D.D.A/Ra'ngap'ahar  

6. oic 

• 	 H. 	(D.K.t 

_fljnHnti't Pt t?ftIc 
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• The £)ir'sotor o± Posts1 as rvj ass, 	 0 

Naga1and,I1o.ma, 	I 	'' 	 : 

(Taiouea Ptop It uuti 14 	 . :. 
$ubJ.ct*- LPPLLL AkI4? TIiI OkDIt OP ;!RflXJA!IOI \ ' 

:•• 
L . 	)... 	'•.C'0O• 	t 
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(3) Jl
i 

• 	I.petdir, 	 V 	 .: 	
. 	 •• 

With du* Isfereago and-profoum 	on .  
1 b64 to itktS the f6Utriiaij .tSW 1i1.a bfoieyoz' 
honâur far And onitd.rstjc, and tavoutsbIo aátl,jii 	 i 

I 	 I 	' 	. 	II 	
.• 

ii., 	 • 	 -, 
that after due 	 by atii..y' oon.titut.4 

	

1.aotio4 ouasitt.., 1 wasenjaoUsjy owotd'sn4.•1 	
L. 

. 	. 

	

the poit of OA ufldør 7OHi eItabljb..t. 	 I 
Jut aftnr co 1floui of about 21? y•eriof *ontinnou. 
service, Z as urvsd with .3.ettartd I.I.2OoO. 

4, 

	

in te aii i ttex da th.j sizb3.ot ft ie(' i.ouun,d I 	
ii 

	

sppo1itment" ° fiiis 	1 Of . sppoth;aent, X wag ue4 forth. ezyiwi,ion 	I  
xaa1zi the M 	 tta. i;.. JI I 	 I' . 	 .•1 	

;•••. 	 .1 

That on zvc.Lpt;Iftb.o a idA lstter iated . .. 

1.1.2OOO, I acaordinlj subMitted 7 SXpl$1hfttjQfl stabig 
the fact, and 'izg thi aizvuno.. Iundir'vhioh 	

' 

	

j, via selected and appointed in thi. said po't. 3øa,,r. 	 : I 
uafortun6.j, no wei4ittajs his bin given o y suab' 	-' 	 I 
reply iaU tie ord datOd /V- 3 1- yrae been •.ria4 on 	

i as teziitiiig *y 	rvios. 	I 	• 	 I 	 . 
I1 	 . Th,t in t)w ..td Ot'd.er of 	iuiticth 

 
authority concorned bu not dacuaa.d tha' facts and 	• 	. 

	

oirouotrnoesøtstEd ty as in the r.pr:1ntdLtjon tot 	
-1- tk&at even no separate order his boon 1GstÔd'ioms diapoi4nj 	 0 

of 	' such reply, in fact, $11.1 dnt., 1 1 	:L aclark as to 	• ' 0 
whetMr, the rE!p1y/repr.aenttLon/ei].*natjón fiLod by me, • 1 • 	• 

	

hai been taken into wieider&4ion or notXhavo got rw • 	 0 
rsonab1i sppreh.nejon that y said rop1j'h.e &A been 	. 	1 	j• 	

0 

taken into consideration. sid.My z rassnteitlonjrep3.r  

	

been taken into oonsid.rtjon:.ct the tia* I öfianoe Of, 	 ;• 
tb. tiraination order 	 - 	 4 

not bat, been- t.rsinstd--in -- uoh a mtñnei 	•.• 	0 	 0 

	

• ;4 • 	 I'-; ,  
• 	 oa[ttd. . . .?-2/- 	 • 
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2 . 	 _• 	
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that u0pousilig *y o1&udI 
took up the katt.rjby way Of fi!Lin,g revp'app1ia$jOn 
for ódifjostjoz/reyj.i, of order  
siij4 review ap1ioatjon 	bee preferred by the Unin 
oa 3.).3.2000 fOlioi.4 by rsmindpz, dated 01.ç2006. )ai,$ aUy ,. 
the said review ftp4iotjoà hasv.xrt*i1].jJ 1.Si dispoId oft  
by an order dated 64.5.2000 dirsoting tc4 f1a applel 
against the orthr 	 iy Or'vio* 
ileflos, the preeeDt.p,aj an aáóngst tketouowing rounde 

That 	apphnt..nt haa,b'Lofl óftre4 to is 
after de ooajj4sijbn of thi_ka6is ii veil O 
thi dootj' aubiit.d by20:.4m.001 with the 
sppltoiitjon sId o.rtitiosti:rodu.d at the I :.a.i.t•*:.J 	i 	 a time ofizitiryjsy1  

I 
Tht befolrs tominatiOAók 	Orvjo., 

torai nottos in the ! preso  b ,Jd f6rm hai bèn 
•erg.d on to In fact, whie1ujng the letter 
dattd 3i,t,2oào, t was asked OSIp1*E the 
taota rI gQr4.ing  iiy appointavi. Buthett.r 
involves in the reent 0*10 jgh bisortedlout 
by the offia. I only. The qurrie lad. in 
itir datad 1,1,266 is intIrottjo* a.*t.er 
at$ I, b1 in Jn p011i3aflt 0  tb..1 	snt pohion 
is not iDowh to ne an, to wbther rolazatlón hI 
given to a.. it is pàtinet to 	hot, 
that in Oeuio. a 

Ii 	departzasLi1. 	 *ppOtZting 
it is nb pos5ilefo. Lt 	a 

• 	erpinin the póaition olesri 	 I  
I 	I 

D 	
(o) Thntvhtls issuing th le&todat,4 31.1,000, 

- 

the dlps.rtaent bs• not tskontñto aOsjdsrotjon 
the r.1e'rant Riles i.e.MA 104 of IWA OMUøt 
and aer*.00 flat..). I'i t he 	[;].,,ter th&e hAa 
bSCn no tunton regainaring j tioe Q 

I 	
• 	 f 	

• (d) That in $iy view of the LAter puriusnt to 
• 	litter dated 31.I,2o'y, I subt~te ay 

but whili ieeuing the ' Order data,4 192—..oOea, 	
* s$ not ~ OOn taü intO 0005 

ii; 	.• 	I  
(.) That the littir dat&d 3IQOO baa Ost.d 
stLg& on as atd 6. per Article 3tt.4f th•:' 

• 	Uoetituto oL India, .t 55 
 

4ntjt].e4 to 
flotioQ 	:.il as hearing.. I;faot,i.rjoj.oi. 

• : 	 quiry 	O3dIhay. beCn 	 add  
the Rule thvokld land Uleq1ótl are differont., 

low 

V 

} ; 

1$ 

.-.......__.• 	 I.. 	 __•._ - 	 a, 



• 	 H 
That bsfona iaauafloe of the 3*ttex, datod 

• 31.1000 nd,/9 approVal ha. not 

baox*taken and no irnIuizi1t)t4Htter  has 
beOn done properl# as to Whth relaxation 

• 

	

	je apliasb1e in my oue on oneiderg 
lenth of e.rvie.. 

t1lat ieauónoii of letter date ' d 31.1.000 

and 	 is not in the thorit at 
publl.ó urioe and the lass i ot it *11 
wust~ icable in the eye of Law sa the said 

was issued Without oonsidlriài  07 
lougth of sorvioe rendered by me, in the 

• 	dspaItmnt.. 	I 
hat before tersth .ting my iirvtóe, the 

ooaornsd authoriiy should have tak*n a prsgs*ttc 
vinwin tb Mttir, 

(1) that bW the said order d.atd 
latter dated 31.1.20000 the oo*rned authority 

• 
 

has 3uetrd atin G me and as a waaurs of 
puniehsont my sciwioe his been tirusinatad. 
viulihtthg Artiole11 at the Oonstitutiomof 

'I (*) 	t be that s it uy, if M tiletako has 
been!ooLwttted by t. Dep*rtet, sic can be 
treated s an act of state and, the eaae always 
can be onsitizsd ai a bCse.fid4 o*l, and also 
in the present case, treating the un*m Is as 

$ 

	

	
elo.ptiontl case, 'reliefs reqtJ.r.d tO be 
grentoc to as. 

That in view of the afoSSlad tiatn, Ctroiam.-
tends and grounds, the nder ot tenathatioa is liable to 
be set aside and quashed and I may be a1iwed to oQnttnue 
in my Servioe with all coasequeAtial sorvios b*nottte. 

/7 

LI 

'rhan1nL YOU 

Touro ftithtuli.,, 

I' 	 (y 

	

Copy forwarded to 	
: 	 • 

Tho Divisional JOMULV7, AX?U, 
01*.. IXI,IV & 11, DA6 fo in! oration.• 

os 

• 	 •,• 	•;•., 
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I 	 DEPARTMENTOFPOS'F:IN1)IA H 
i t 

I 	OF1CI!O1rTllEDIRFO1O1'POFALSERVICES 	I  
RACALANti. 	 i: 

:1  

NO:A-!/EDStafl7MIsCorr 	 I 	 Dated atKohim he Oi.i1.2001 

I 	. 

	

1• 	 Iii 

This is wi appeal preferred by Shri. Udhab Basimitttaty fanner EDDA of Jtanghar 
against the order ofterttiinahbn o.tservice tilder Rule 6 of DA (Condiet & Sehiè) Ruks 19 ieied b 
Sub-Divi. Iii,èktor ofPbst Offices, Dimapur 	 e memo no. A-1/Rañghat, &d. 14.12000.1 

ki.Udlrab Basumataiy dmialiparM 	, P.O-P ahi,Thana41ahattklde1 Karb•i 
AiIong Ditript ofAssam Wks appointed EDDA, EgiaI 13() hi fiicdthd with bithW SO br the theh 
SD! (P) Dimapur, vide n*mo no.A-1 EDDAJkRngpiihaf 130, dtd. 31.1ô.98 and & 11.98 .J.  2.11;98 

• 	without obervingthe prescribed recniihnerd p ocedire offiotificatibn thmu 	ibli dvthii*fti invitin 
appIiation alter the Eiñploment Echaiige, Kohinin1kgedly failed•t sponsor dthdidiits sitèctib!1 of 

' 	 Iq. 

Ski.UdhabaflatWee1vedwithafl0ti to shOv cisetowhyhi 	ehoild 
not be terminated aincé he hails from Karbi Anglong bistrict Cf Asñ and have not pr6dtic'd ah 
EntoythentRegistIiilion cad ofNagalaul the time of oiñtfliflt by the 51)1(P) DInlAptr videhislett* 
no.A- 1iEDDA/ Rangnpthar, dtd. 31.1.2000. 	

. 	
1. 

In hi reply, did. 1:2.2000, Stri.UJu Bim tttyéplRined that be 'as appoinfd a 1DDA, 
Ragaahir bytbe SD1 (P) Dimupliron 9.11.98 ahdhabeen working coñnuousl and a icCiely *4th6tit i1y 

break from 2 11 98 He also stated that ifLhere was any uregulanty in hir appointment, ltR the respohibilit 

of the  Appointing euthosity for wuich his service shoild not be tennihaled. The eq* leb Cf Sbi.Udha 
Basumatary, as EDDA, i.angapahar 130 was tertnimdCd vide SDI(P) Dininpur menlo ho.A- 1/RHfgapalia, 

i t 

dtd.14.3.2000. 	 I 	 I 
Against the Order oftermination of service, ShrLUdhab th4instaij ,  prefned th firesctt 

appeal to the DirectorPostal Services,Nagahmd. Inhis appeal kd. 8.5.2000 Slii.Udhab jUldmirk466 pUt 
forth thef'ollowingaineris: 	 : 	 j 	I 

Alter due selection by a duly éonstituted èelectiCn cothmittee, 6 wk oteredthè post df 
Et)l)A. After conipletiori of2 1/2 years ofcoiiinuous service he wan served with a sho*.cusbtikd. 

• 	31.1.2000 mentioning irregulnrnppoirtnent. He submitted an explanion statirigthe kia Ahd clrcwrnta1iceA,.
nt  under which he was selected and appointed. Ilowever, inthe terminatidn order dtd. 14.3.2000, no 

was made about his explanation and it was not known to him whether his repraentnti on wa tAkeh intp 
consideratiOn at the tinC of iasue ofihe terminatiofl ordedtd. 14.3.2000. • 	. 	I 

	

I 	
• 

1) 	The appointment was offered to hith alter due consideration of the lhcts an WIII9S th 

docnment8sndcertificatePrOd11Ce(ta10tm ofinterview. 
 

ii) Thit before teñilin ion of service no formal notice in the prescribed fbrm was served to him. 
In the absence of any explanatiOn1 chareabeet / depailmentnl proceedisagain the ppohingaitthöritie It 
is not possible fbrthe appe.11aitto OVIR111111 the PositiOn tlearly. • I

•  

• 	iv) 	While isuing the ktter dtd. 31.1.2000 the Depariment has not taken into onsideratioti the 
rele.vnntRtite 6 ofEDA (conduct & Service) Rules 1964. 	

I 	 I 

v) 	That the lêtterdtd. 31.1.2000 has cast a stigma on the appellant nid An per article 311 of the 
Constihitión ofindiathe appellant was entitled to notice and as well as hearing. 	• 	I 

• 	 • 	• 	 I 



. 	. 	, 	. 	. 

. 	 . 	 , 	 .I .  

, 	 . ,,. 	 . 	

I 	 • 	 • 	 j_ 	 ,, 	 I 	.1 

iyj) 	Béié i1ie ôfthe ietteri dI.'1.1.2OOOnd 1J.2öOOnà ptoI 	tôi&d n' 
proper erwuh-yv d& 	tow1iètheronw 	1kibIe in'th 	IIn 	ca& ötilet1 }i I 
:i:Isei-sice. 	' 	 . 	

0 	 • 	 . 	 I 	 'j'• 	'•' 

vii) • Th 	hoieftets dtd 1 1. 1.2OO an d 14.3.00 nOtinthe intoipub1 eii ' 	• • 

the same is not ugtmnabh, in the eye oflaw  
, i 	 . 	 . 	 I. 	 11 	: 	 •. 

vii) 	iliat before teimihatmg the eivice ofthe iie1Iit the concerned mdhoriIybouId 	tkeh 
apranahc viv in the hii.ft  

ix) 	Ifanymistiike Wa§ coninitt by the Drth1ent it ithouldbê treaMd an tici ot the ifid th 
same be conRidered as a boñafide one and in the preRent caie reliefs are tequttJ to gtanted to tI1 
appellant I 	 I 	 I 	 I 

I have gore tfrou,h the cage oarfhliy. Iroiithe 	ieofthè doiithènta tñtbhé1bètot 
and produced bythe appellant at the time of his a0pom1nient itis evident that Shri ludlinb 'B1 muhiiWy'wM a 
peeidhtofDiprVillieiiideKarbi Aho 	ctfAaanr- 

1) 	Scheduled Thbe certificate no.i!8, dtd. i&i.90 iüed by 	hiaóflé1 nrb 
Aiigloñg District. Meant certifjing that SiniUdhab Bum, Ste Galtip Ch. iiauinaiaiy as 06nfin04 
resident ofDighalipar Village, P.O-Pthkantati, 1ina-Ha*ra at, Karbi Mglong Ditrkt ofAH sthd 
belongtoroi(achati Thbe. I 

Chic1er ëertificate issued by 116 PrinciIrni, DebjiáP.K Higlr Scond Sëhool, N, 
Aesam .  

ii) 	Bt,ttd ofecondary 1ducation Assan thiiit card Ho. 04643 and nrisheetno. !3534: 

- 	 LI 	III 

A*t froii flge and educflhional ialifkations acididnte to be eligibl to 1e ëoki1deietI 

apoinhnetED stafltñtt be apenhthie tuideE ofihe village hére the'ost C)flice 19 located in dii ce 
ofEDEPM or aresidei Hear the place bfwoi-k Ii the case of other ED thfl Abore alla candidte H1t be. 
reredwithatyonthekcalempkyrnetthchai.eend. 	I I 	I! 

ShrLtjdhab BRsumtttrny did noUtilfihl the basic eligibility oi'beihg fretered widi 6ii  local- 
employment exchanges lii Nagaland at the tim of hig appointtheit as EDDA, Rai*gsipahal 4  b I i  Th 
ScheduledThbe certifics.e aid cetfificates ofEducationl qualifications clearly show that he is eitdinei* 
resident ofDihálipflr Village under karbi Anklongi Assani and Was, therefore, not eligible 1br h6okitt-
empfoytnent as ED staff in Nagaland Postal Division tindet the existing recruitment rules. 	hofrt, thO 
appellant Was not eligible to be considered for appoininient as El) stair in Nagaland at the titHe of hi 
appointinentasEDDA,lthigapthar.  

9 Now, the uestton is whether SDI (P) Dlmipur followed the coitect procedure in teu;n.4 
show cnué nbtice dtd 311 2000 and tennmating the sciice oftl 19el1h  vide ordei &d 14 .1 2Obo titter 
getting the rOresentation of theappellant to the show cause notice Rule 6 of du EDA (Conct & Seticej 
Rules 1964 was ittiokèd t,y the 301(P) DIEhapu2' as the appellant hni ptit in less that 1 ye otitaio 
service from the date oaointment. In the shOW caue ñoticé the eesofis for'pthoingtO trfniñ1 

...................................- -- 	-- 	- - ervice ofthe a pellai were tven. The order &d. 14.3.2000 tennihalmg the service ofthe apelitIt Was 

issued afferreceipt of the rpresentation / teply / gubmigsion dtd. 7.2.2000 from the appeflant Thotii the 
show cause notice may not be inthIe prescribed pfoformn, it is clear that an opportunity hag betôid edtÔ 

the peIlaut to explain his posilionbeforehis se m6cowls tenninated. The onIylacwt iS that asthO perod of 
notice is lessthan 1 tnoiith, onemoi*ii'sbssic allOwatie +kañies ailotk'ihce thotildhavbeeiretnffiedto 
the appellaitthrough Money Order in lieu ofnotice of 1 hionth. - 



lO. 	The cóntefltion of the appellnt that he was duly selected and offred the appointment of 
EDDA afterdue selection by aduly cotisiitutei selection kommittee is inccnect The appoithneit wts made 
by the then SDI (P) Ditnapiir without Observiñp the ifresciibed recniitrneitproce dares andeven though the 
appellantwas not at all eligibjeto be considdt  d forappointmentas El) staJTinNgaland. Eventhough, no 
specific mention of the reply ofthe appellant was made, the termination order dtd 14 3 2000 was issued 
taiang 146 account the reply ofthe gppellant 

ii. 	As ffieitiohed above, even though tlhbw cause notice may not be in the piesck1bed pro-, 
forma, rñsonable opportunity was afforded to the appellant toinake reptesentatión against the 
proposed termination ofservice. Rule 6 ofEt)A (Conduct & ervice) Rules 1964 does not prdvidè for a•• 
show cause notice. Only aone month's notic is sufficient forte miritiiig the seIvicO of ii El) stafl\vith less 
than'3 years of continuOus service. Out the ppellant was givôn opportunity stat Ig reasons asto *hy his, 
service Was propos d to be tenninated. 'And his sefvicè was terminated only afletgettiug his elattaiion/ 
representation Thu, the appellant wasnot dbnied ofthe pnnciIes ofrttural justice 

1±. 	'hie t 	ination ofilue service ofthe ajspellait 16 ieiy much inthe iflcei 	ofThe jiili1ic 
'' : 

DUe tofloii issue ofntth icationabout the vacicy, eligiblñnd dd~ervi duididide§ vhowouild We ap''lid 
Were dep edofthe cu'nce to app ear for thO intervie* aid the apeUantwasgiven im due dv'a over the 
ehgibleczididtesidgtviappomtmert 

1. 	In vie'v of the facts and circin sthnós Otated ibove I am oftheconsidered view that the 
appeal of Sin Udhal Basumatary should be rejected. 

1, Sh-LFP.SoIo,DiredorPostil Servide s,N%alahid,lbereforel  rejects the appeal of8hri .TUd6E6 
Basunnata. HówM*, in lieu of one month"s noticO Shri. B thrntaiyinar be given one month's ba ic pay 
arid deness allowance. I 

CL11;P-SO31  410 1 
• 	 OirectorOfPostal Services, 

Nagaland, Kohima-797001 

Th, 
ShiiucDiabBaa!aty, 
Ek-EDDA/Rangapahar BO. 

The Sb! (P) Dimapur. Heis requested to hand ovet one copy to the appellant urdor 
receipt 
The Postmaster, Kohimafor'inf'ormafioh and necessary action. He iS requested to 1-emit 
one month's payond W lowanbes to the appellant through MO. 
The SPM,Dimapur for information and necessary action. 

Director ofPotel Services, 
Naguland, Kohirna-791001. 

Copy to:-, 
1.-2. 



& ;j ' 	 r 	fF 	• 	1 	
'• 'r 	r 	' 	 •' 	

.? ' 	•'- 	• 	'4 ? 

t 	L'T 	L 	1J ODA TC
. 	 . 1  

•::.::: ' 	 0 	 :' .. • . 	
'5.5j;. ::: 	

•: 	 • 	 . 
$ 

S' 

 

I tm"st to ta ft'&i Ut' 	I rt 	 ) t 

	

T4P
0t;t 	

A' 

1k 	iit  

.5 

 $;T 	• 

	

E 	Afl f1 U!IT 	4bp?T 	0 

	

t 	t:•is) tt 	 t 	
s'4 

.5. 	
5. 	; 	 S 	 s 	 .5 	 . 	H 	• 	,,.:i 

a?orL 	trkt 	 r  

• 	
: 	. 	• 	. 	 . 	

' S 	 , 	 . t 	. 	. 	.. 	S 	;.S. 	.5. 	. 

I;rth4-..5in 
)4r*fl 

	

• 	 .5 	. 	
;• 	

. 	 : 

::tJ1)r 	
flr 	 Ir1(M ht't1 	 • 

I 	 . 	 . 	 . 	 ,. 	1 	• 	. 	, i: 	. 	 • 	'.. 

rrn 	 ciuiei 	 .' 	. 	 . 

*4 	
p 

	

vr' ) itn&tit 	t 5. 

5 	 .' 	. 	,. 	
. .. •1 	 . 

	

.-.•.-S' 	 •. 	4 	p 	i S 
I 	

I 	 I 

	

OU whlchnvtn' j 	j j1c3 	 I 	 I 
;jt5 5 : , . z '55 

40— 

1 04 

•__•__ 	..—.-.-— 	
I 	 I - 	 1 	sI 

.5 

¶5S 



- 	 - 

	

—';— 	— 	-— — 	—- 	: 

Vn 

QECBO[I11EPRINC1IAL =-- — ---------- -__- 

	

jj, 4'i 	.ngherecoiidary §chool I - 	- - 
- - 	 -O - 

 

Bbeui --Dist- Nagion±i\.s3 
* No-. 	

Date— — * 	 - 
- ----- * _ r 	 - 	-- - - -- 

Certified that 	ua& —  
- - 	— s--- 	

an inhabitant of Vii 	 - - 

 in the_distriat ol 

! ") ' 91  under thc Board of Sccondiiy Education, Assam, Guwahati from this 
cr —Seli ool--sa--lLgjj- /PrivareCi nd idftc andwsP1  * 	I.)rvision, 	 - 

* 	..- 
I-hsj.H-ct date - of birth according to, the Admit Ctrd Js 

* 	l'lc/Sh bears a 	OdmoraJ 'c1aer. 	I wish h im/l) 	surccss i-n life 

- - 	

I'RCIp 	 -- 
o 	- 

• 	-H, 
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8oard of Secondary EducuAn 	4ssam, Gr'aht 
LDf\fLT 

3.¼j:;tM4J. 	 •. . 

Son/duughtci 01 
(JII 
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c he High Sch ol Le'a 	Cei 'iJcaie (Sc2cI 
Examination, 1991 to commncc on \ ed1ec1\, 

15'thd 
His/H'r Dá:c. of Birih IC: 

Ekcz:. 	!1s 	A. •:.-':.! 	:::':..'.'c;.: .icr; 

• 	• 	:IT_ 
. Sutjects for E,ariiination  

t Mo -. 	C'i 9 	T r0 

Nole 	I-louts oi Examin2tion :— 	A1tc;2— Frc.m I p m. ft' ' 	m. 

r 	 I '  

N 	— r nv l ltrs ri!i a t ic h l  made in 1h- tfl1rI 	C' 	Ih iZ A Irn 	C2 C 	I Ct' 1  '1Li 

of the. Boardi 	the cndidt.1iah' 	 siwrg 

an subseque 
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* 	 DEPARTMENT OF POSTS 
OFFICE OF THE SUB- DIVISIO'JAL INSPECTOL OF POST OFFICES 

DIMAPUR SUB- bIVISION 	
\\\ 

DIMAPUR 797 112 NAGALAND0 

Memo NO A-i /EDDA/ATHIBG Dated at DapUr , the 03/03/99 

LETTER OF APPOINTMENT  

Shri 14itya nanda'BasUmatarY who us working as EDMC/ 
Khelma BO is hereby redesignated and ppointed as EDDA/of 
AthibUng BO with effect from the F/N df 01/03/99 vice Sbr-
HelkhOjaflg Kuki deserted the post during Sept 1997 He sh!all 
be paid such pay and allowanceS as admissible from time o tim€ 

Shri NLtya nnda BásumatarY sh6uld clearly undersafld 
that his employment as EDDA/At11Ib1flg vrill be in the nature of 
contract liable to be terminated by him for the undersgfld by 

writing and that he .  shall also be' - notifying the other, in  
Governed by the' posts and Telegraphs extra Departmental Agents 
(Conduct and Service) Rule's, 1964, as amended from timetO time 

If these conditions are acceptable to 
communicate his acceptance in the prescribed 
i-itW1 th 

This order is Issued in 'accordance with the Dte letter 
NO043/27/85 Pen deated 12/09/88 and te offical will beentit 
led to the benefit of, his, pt service' at Khelma for all - 
purposeso4f/_f2-f, 

(.LLjc, 	BORA) 
Sut-vvismnaI Inspector 

f "oct Offices 
Sub Division 

Ditnpur 197112 Naga1and 

I) 	The postmste, Kohima H. for 
information  akd 

necessary action0 

The Sub-Postfl1aSter Jalukei, S00 for informattOn anc 
necessary actiOfl 

The B P. M. Athib.ng BO, for information 0 

Of fical conceiriedo 

( D 0 K0BORA ) 
.,.UVSIO'' nspeCt0t 

of c 

L 	' 	

. 	 tgaIaiJThd 

him , he shOuld 
proforma endlosed 

Copy forwarded to :— 
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DEPARTMENT 0 F POST : INTIA 
OFFICE OF ThE SUB.DIVISION7L INSPECTOR POST OFFICES 

DIMAPUR SUB... DIVISION, 
DIM1 PU1L797112 	N7GALANt)0 

Meirj 1'bA_1/Athibing, 	Dated,at Dimapur the ffjth. March'20001 

TERMINATLiNOF SERVICE 

Under the cover of Rile 6 of P & T. , E.D. Agents 

(Conduct and service) 1iles 1964 ervice of Stri. Nityananda 

Basuinatary E.D.D.A/Athibung B.O. In A/C with Zaitikit, S.O. 

is hereby terminated with immediate effect. 

D. K. DEY.) 
3uh-U IvtI' .4 	ispector ko 	UU 

T, 	
. ......... r  Suhfliviio 

- 7111Z. 4aund 

Shri. Nityananda Basümatary. 	 I  

E.D.D.A. Athibung B.O. 

V±a.... Zalukie, Nagaland. 

Copy to  

1. The D,PS 0/Nagaland Kohlma w/r to this office I.R. 

dated 18.12-99 pàra 7.51 for favour of kirAc3 information. 1  

2 	Postmaster Kohirná H.P .0 • for inforrnát ion and 

necessary action, 

S.P.M./Zalukje for informatin. 

The B.P.M./Athlbung B.O. He will carryout the wks 

of E,D.D.A. in addition to his works and without extra 

rerrunerat.tori ti13 further arrangemefltd 

Fl 1 e NO A-J/P.F./E.D,,D.A.//Athibi.irig. n 

6 	0/C 0  

D . 
Pest Ufflier 

r Stih-rhvjion 
-. 

 
737111.  
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DEIARTMINT OF POSTS: INDIA 
OF4FICE OF THE DIEC1OR OF POSTAL SER ICES 

NAGALAND: T0111MA: 7970ö1.' 

NO:A-1/FD StaffiicJCon- 	 Dated atKbhima the 02.01.2001 

Thi9 IS an appeal preferred by ShrL Nityananda Basithiafary forMer EDD àfAthibung 
BO against the order of termination of ser'rice under Rule 6 of EDA (Condi.ict & Service) Rules 1964 
issued b Sub-Divi. Inspector of Post Offies, Dirhapur vide memo ho. A-1/Athibung dtd.14.3.2000. 

2.. 	Briefly, Shti. NityanandaBasuinatary ofDighalipar village, P.O !'olakamati trnderKzu-bi 
Anglong district (Assam) was appointed as EDDA AthibungBO in account with Zalukie SO by the then 
SDIPOs, Dimapur vid memo no. Aiu/EDDAIAthibuag, dtd. 3.3.99 without observing the 
prescribed recruitmeit procedure ofapproa'ching lOcal employment exchange Ibr sponsoring of eligible 
candidates, otnotificiiotI through public advethseitnt inviting applications and selection of candidates 
afterproper verificatiOnof eligibility conditions. 

3. 	Shri. Nityananda Baswnatay was served with a notice to show cause as to why his 
service should not be terminated incehe hails from KarbiAnglong district ofAssarn,*as registered With 
omploymMit exchange in Diphu 6nd did not filfihl the eligibility cotditions for apointrnent as ED staffifi 
Nagaland by the SDI (P) Dinlapur vide his lltter no A-1/PF/EDDA/Atlnbu4 ltd 311 2000 

4) 	In hjg rely dtd. 7.2.200d), Shri.Niiyanda Basumatary explained' that he 
provisionally appointed as EDMC Itheltha 130 on 29.11.97 and leor the epiry of the period of 
provisioial appointment, was appoihted as'EDDA Athibunj BO on 1 .3.99 and since then he has beeh 
woddng continuously and slincerelywithont any break He alsostated that iftheré\ias any irregnl1ty inhis 
aWointm 1t it is the reRpoasibility ofthe appointing uthdrity fokrhich his service èhouldnót be terminated. 
The service o.NitydaBa1matar) EDDAAthibtijgBó in no ithZa tIieSO was terminated 
vide SDllOs Dirnapur memo no. A-!/Athibhng, dtd. 143.200O. 

5. 	Againt the order of termination of service Shri.Nityananda Lssumataiy prefetted the 
present appeal to Director Postal Services,Wagalánd. In hig appeal dtd. 8.5.2000. Shri. Basumatary 
brought out the following points:- 

I) 	After Jut selection by a dul3 constituted selection committee, he was offered the post of 
a)DA. After completion of 2 1/2 years ofcOntiniious service he was served with a show cause notice 
dtd. 31.1.2000 mentioning irregular appoitltftient. He subihitted an explanation stating the factfi and 
circnmgtahces under which he was selected and appointed. However, in the termination order dtd. 
14:3.2000, no mentiOn was made about his explanation arid it was not knÔ*n to him whether his 
representation was taken into considerationat the time of issUe of the terminatioh order dtd. 1412000, 

The appointment was offered to him after clue cônsidération of the facts As well as the 
documents and certificates produced at the time of interview. 

That before terminatIon of service no formal notice in the prescribed form was served to 
him. In the absence 6fani explanation / chargesheet / departmental proceedings against the appointing 
authorities itis not possible for the appellant to explain the position clearly. 

While issuing the letter dtd. 3 1.1.2000 the Eopmiinent has not taken into consideration 
the relevant Rule 6 of EDA (Conduct & Service) Rules 1964. 



S 

Thattheletterdtd. 31.1.2000 has ct k41grnaOn the ae1Iant rf as perHtticle 311 of 
the Constittition of Indii the ap pellant was enfitled td notice and as well as he&iii. • . 

Before 1i6 ofthe letters dtdL 31.1.2000 and 14.3.2006 no iipprôvWW taken andnó 
proper etht1iry wñs doe as to whether re1ax4ion wa 	Iicab1e in'theappellantg case coridthng his 
1enth ofgervice. 	! 	 : 	• 	. 

The itiing of letters dtd. 11.12000 and 14.3.2000 is not in the itrèt oftibIic 9eiic'e 
and the Banie is not sustainable in the eye ofiliw 	 : 	I 

That bere term mating  the se -vice ofthe appeIfmt the concenid authority should hiv 
takenaptagmaficviewinthemafter. 	 , 

If any th'st ce was contmitted by the Depine it shold be frated an Rn 'act of state 
and the satte be considèi-ed as it bonafide on and iii the present case rbliefi are iequired to be gi'ned 
to the appellani 	I 	 I 	

1 

I have ghne  through the case barefiiliy. Fromi  the cOpes of the iocijmcthth mentioned 
below and produced by th& appellant at the time of his Appohltment, it is evideht that ShriNity0fiAnda 
BastimatarY is a permanent 1 -esident ofDighaIpar Village under Kat-bi Anlong ditrict ofAssatn:- 

1) 	SthedulellVlbe certificate ho. E498, dtd. 18.1.88 issued by Deputy ConnnissOHer, KartI 
AnglongDisfrict,Diphi. 	' 

Board o'Secondai,' Educatioi, Assa admit ckd no. 61288 a d'MaHche ho. 128201, 
dtd 1988. 	 L 

tmployment registration catd no.224/13 isOed by' Enip loynibiit Officer, District 
Employm etit Exchange) Diphu. 	 I 

6. 	Apart frm age and educational qual ificatons a andidatë to be eligible to W considered' 
for apointhient as ED tafl must be aperthanèht resident ofthe' village where the Pót Offiäe is located 
in the case of EDBPM br a resident near the lace ófwOrk in the case of otheri  El) staff. Above all a 
candidate thust be regitered with any one of the loci eiiployiinent exchanges in Ngala UI 

7 	ShriNitananda Basumataxy did not ililluli the basic eligibility condition of ,  being 
registered With arty local employment exchans in ilagaland.' He also did not jrOduce ah documCntl 
record to ShOW thathO was apermrnient or tethporar3 reident f any locality ihngakwd t the time of 
hisappoint!nent H 

8. 	The appllant was, therefore, iot eligible o be 3onsidered for appointment s Eli staff in 
Naal and a the time oh8 ppointment as EbDA, Athibung 130. 	, 	' 

9• 	Now, the question is whether SDI (P) Diniapur followed'the condct procedtiie in issuing 
show cansenotice dtd. il.L2000 and terminating the señrice of the app&llant vide oriler dtd. 14.12000 
after getting the representation of the appellafit to the show catiso notice. Rule 6 of EtiA (Conduct & 
Service) Rdles 1964 was invoked by the' SDI (P)Dimapu- as the appellaiit had put in less.than j years Of 
continuous Service froth the date of appoinimnt. in the §how else notice the reasons for proposing to 
tenninate the service of theappellant were giren. The order dtd. 14J. 2000 tenninating the service of 
the appellant was issued after receipt of ahe rbpresentation / reply / subm4sion dtd. 71.2000 from the 
appellant Though the show  case notice miy not be in the prescribed proforma, it is clear that an 
opportunity has been provided to the appellant to explain his position before his service was terminated. 
The only hwima is that øthe period ofnotice iless than 1 nionth, one mohth'sbasic allowanôe + deathLess 
allowance should have lieenremitted to the appellant ihioui Money Order inlien oftiotiCe of 1rnonth. 



10. 	The contention of the appellLt thathe was dtily seleced and offered the aipointent of 
EDDA alter due seleMionby aduly tonstitfited;  selectibn cothmittee is incorrect The appointment Was 
made by the then SDI (P) Dimapir Without observing the prescribed recniithidiit procedures and even 
though.thé ape1lant has not at Wl eIigibleto be donsidered for appóininient á D 8thff In gland. 
Even thoigli, no speific mentiOn of the ply of The appeliaiit was made, the teñninatlon ordet dtd.. 
14 3 2000 was issued taking intO account tIe replyof the ap'iellant. 

ii. 	As inebtioned above, even thbugh filb show caise notice may not 1e in the prescribed pro- 
forms, reasonable opoitunity was afforkied to lth& apeflant to make tOjeSentatioñ agiirist the 
proposed termination ofservice. Rule 6 0fEDA (Conduct & Service) Rule 14 does not provide for 
ashow caienotice. Only one thonth's notice is sufficiei fbrninatit the servicb ofi staff'wIth less 
than 3 years ofcotitint,us service. But the apellaut wiS givdn Opportinuity sthtdg i-iason as fo *y his 
service was proposedto be tenninated., And his gervicO was ttmthaOd Only UI egetting hi Ocplan4fi6a/ 
représentaLi on. Thi, (he uippellant wasnot dnied of the princiles ofntuia1 Justice. 

1. 	The tennhiàficn ofThe service ofthe peüait I 	yinuchin the iteeM öflhe t blic Servie. 
Thie to non isie ofnofificalionsbout the vwicy, eligibleand deseving sndides(b would hive applied 
Were deprived o!The chnce to appearfor the ihterview ai*l the aj 11st vas given the undue advmffige over 
theligbl&candicatesãndgivenappojnthea 

I 

Li 	In rie* of the facts and circinstandes uted above I iin of the 6nsidered view that the 
appeal kfSri.NidaBaataishouidberejcted. 	 I 

I 	 I 	. 

	

:QRD1R 	L 
I, ShtiiF.P.Solo, Director Pstal Sérvièes, N!ogalarik therefore rejects the apeal of 

Shri.NidaBasuiinatai. However, in Ieu of the nionth' notice Shri. Bathiiatsry niáy begivéti one 
months bAsicparandeathcss allowance. I. 

H
I 	

I 	 _-(PSolo) 
Director ofPostal Services, 
Nagaland, Kohima-797001 

To, 	
I' 	 : 

Shn Nithda BUawnataty, 
ghJBO  

Copy to:- 	 I 

1.-2. The SDI (P) Dirnapur. He is requested to hand Over, one cOpy tO the 	ellait Under 
ieceiJ 	 . 
The Postmaster, Kohima for itifoniation and necessary action. He is requested tO rethit 
one mOnth's pay stud sllowaices to the ppelliint throtgh MO. . 	I 
The SPM Jalukie for informMion auid necessary action. 	I 

II 

Director ofPostal Services, 
Nagaland, Kohinia-797001 
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SDI 

sçeCtO 

Department of •POst:Indiä. 	I 
Office of the Sub-Divisional Irspector of Post Offices 

Dimapur Sub-Divn, Dimapur-797112. 
***** 

Menlo No. A-i /Er P acker/Chumukedima Dimapur. 

Dated at Dimapur the 10.2.99. 

Shri LAL:ET RANJANPRASAD, S/o, SflR PRITHIVI NATH 
PRASAD OF COLAGHiT ROAD Di7-PUP Is. hereby apóintd as 
ED Packer of Chumuke°dimaS.O, t.e6 from 1.2499 He shall 
be paid such allowances aS admissible f&itime to time. 

2 • 	Shri LALIT RANJM' PRASD should c.lbatiy understand 
that his employment as t6 Packer Shall beThthe nature 
of a contract liable to be terminated by hfln or the 
undersigned by notifying the other, in writing 0  and that 
he shall also be governed by the Posts and telegraphs 
Extra Departmental Agents (Conduct and Service) Rules1964, 
as amended from time to time, 

3. 	If these conditions are acceptable! to him, he 
should communicate his acceptance in the prbfOrma, reproduced 
below. 	 I 

( 1r 	ff-% rw rr11 +-r. - 

The Postmaster Kohima HO for information 
and necessary actibn. 

The SPM, Chmuedia S.O. for ,  infoation and 
necessary ad tiOn. 

shri Lalit Ranjan Prasad ED-Pabker Chumukedima 
5,0. 

1,nspeetOf  
(a 

SDIPOS, 	naur. 
Dimapu.t_797.1&oO%Sl 	a 

;2 	
ga1afl 

UL. 
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W)CWU -' 

The 	;3ih-;)itE tnnl 	.Lnsp';'nr 	iF 	Pi5t9.1 
D1 no)'jr 	- 	 .n )• 	tvI,n 	n. 
Dineur 	- 	71i12. 	C 	iaa1'nl 	) 

3uh 	: - 	lrrz:ju].ar 	poinent. 

T. in 	I , 	r 	Fn r: 	t 	y -  dr 	n -no 	'o. 	i-1/H. 	Pa1 	r/C1<'9no 	in 	'l 
31-01-2000. 

i':,t 	.3 ir, 	Co.:ra 	n.t:LE'io 	f 	nr 	norintncnt: 	J.:tnr 	of 	FE) 
P 	rt--r 	t 	C1I'I 'q 	in, 	I 	••: 	.lnEnplo\oo1 	t.00nL 	oni 	tThon 	[ 	in 
:rcinn 	1rr 	h 	oci- oi:Iiorj 	t:c 	flT 	el i.c.iLbl i.ty. 	'onj 	rnr:1 il:lo 	'ource 	• 
I 	cone 	to 	Enu, 	t:h.t 	OnCE 	PoStT 	es 	'cnt: 	j 	c: 	'no 	.3, 	1 	con-  
tE 	t:c 	3 .),I .Pos 	i)lme:.ir 	3, 	_1)jjt t o n 	M 	i n 	 -1 	me 	that 	ED 
Pc'Ior 	iit 	n: 	v:cnt: 	En 	tot 	Li no 	t 	CJ< 	'ii 	sH,'t 	Fr'r 	t±:it 	cer- 
to En 	up 1 1 F Era  t: ice 	in 	ri'J u i.r o'i 	ni 	I. 	sqr -n i tto 0 	al, 1 	ny 	dor-1ncnts 

n 	suppcit, an  -1 	 h r-i 	C,  f 	 for- 
liO U 	3 .0 .1 . 	 Poo 	had 	V Fol 	tHe 	snip 	Op() Let ilent: 	ot'Thr 	on 	F: vcui: 	r 

rl 	(a 	L t 	ii 	 nn 	t H 	t , 	
r 	r 	l y 	it 	-i 	1 i t 	- 

O 	not 	abner 	wh ilo 	iv 	pprLntmnht wa. 	Thi 	r,i:o, it: ws 	not: 
lone 	Inr 	fl. 

3 i.r , 	i 	Vr 	L90 trj Liien t 	le Lt 	r 	which 	wOn 	tri 	by 	Former 
S .0.1.. 	ID . 	 .Rtzi 	how rOg 	nYno No 	_.1/EDPcter Ckumukol 3 -fla 
Dntecl 	10-2-1 	i9, 	1. ait work inn as 	00 	Porter 01(0  'ma 	5.0. 	from 	1 .2. 
1 99?,Rut 	I hnTi 	Wh e n the c.rc9 of El) Poc°r r 	on  

t. CK 	'ma 	Se, 	 vthal 	16truc'tto'1 of o 0.1. 	P0 	Dr'npur 
3ih-D 	V. IOn 	abd 	cont Lfl(ieOUSl 	wortlri2 	915 kh 	Pr 	at CiKil 'rfl3 
so. 	without brook 	in .ntervtre 	iipto 	t jjj  'ae 

rheroir:ro, It 	15 	so cler 	in my host of 	no3lo'ico 	that  mgr 
service will 	not he t, 	termthatn -I by 	the T)epartmerit. 

Th:nk iou 7011 

Do ted 	2-2000. 	 . 	 Yours mbst fa ith fully, 

0~• 	
Q- j (t'r1 	&VkL 
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f 
bEPART!LNT OF POT : INDIA 

OFFICE OF THE SU 	IVISOAL IPEToR PSTOFFthES1 
DIMAUR SUB_OiVr..IoN 	 I. 

DIMAPt7R'_ 79 112 s 4AGALAND Ø  

Mel!O 0 :A_1/ôhujkedima, 	Date5 M. Dimápur ith 18 .J3...2boo, 

TERMtTION 0  

HUnder te doverf .1é6 oE P 	 gehrt 
an service) kileci 14 ser'vice of Shri jLajit RnJuirqa 
E. 	I'acker, hurnukedima SOis t rvby termin€rdwit immediate 
cffect., 

I 	
I 

( D0KJ ff)EY ) 

Sub-Dsional 

UIrttjr SOb1  DvtIIn 0, 	 - 	-
fo li m • 	 - 1 7 111. NaqAand 

Shri, Láljt Ranjan Prasad 
-E,D, Packer 

Chueima 1\taa]anc. I 

CopyoL 	 I 

1,. The D.P.S. t1aga1€nd, Yohima w/r,  to t1ii cfuic1e t.R. 

dated 1e_12199 pa!ra 7.2 lor favour o f kind information. 

Postmaster 1ohima 1  H4P,00i for izformisn an necessary 

action. 	 • 
S,POM./CUdkerUIIa, enipbrary u1oc1  Arr,:mi g6me,nt mziy. 
he ma1é in çl1ae bf E.!,I  Pafket. I 

Filc' R) A.1,''E D Packer/rhuinukecinia. 

5 0/C 	

D.  

Ub-Oi'ijsIanI 

ir Sipt-flivisOfl 

inptir 	1'I7112 Nnh:S 



. 	/ 

DEPA1t1MINT OFOSiS: Nbu 

NAGALA]ffi: KÔiUMA: 'T97001. 

NO:A-1/EbStafi7l4lsc(Corr 	 . 	. 	. DatedatI(oiimatheO4.O1.2001 

This is an  apea1 pefewed b3 Shti. L1itkajai Prad, forinerEb 1  Packer, (humukedima 
• SO agamt the order oftartninatioii ofservice under Rule 6 of EPA (Conduct & Service) Rules 1964 isiaed 

by SubDlvl InçectorofPost Offices, Dimapur vi4 memo no' A-i/Ciumukedin , dtd. 18 3 2000 

2. ! 	Shn. Lalit 1t.aqjanirasad, was appointed as ED Packer ofChiinukelima SO in accoiit with 

KohirnaHt) bythe theft SDI(P)Dimapir vide nrno ho.A- 1/Eli P/CbiimediiDithapr, dtd. 10.2.99 
withoutobservig the prescribed recruitment procedureB ofapproachitg local employment exchange fot 
spororin eligible candkWes ot-  notilicalion tl-othpub'k IvertisethentS invitinj plicitioi aid gelection 

itycoid606. conditio 

3 	Shri Liht kanjanPrasad was szrved with anotice to thr caie as to why his service as ED 
- Packer, ChumukedimaSO hou!dnot be terminated as'the requir&l fonnaities wer not obervedat the time 

ofms appdmtment by the SDI (P) Dimapur vi1le his letter no A-i/ED Pkt/C KDima, dtd. 11 2000 

hisreply.dtd. 4.2.2000, Stri. Lalit R.anjan Prasad stated thM on learni aboutthe vacant 
(P) post 	required docümentsto SDI 	Dimapurwlo isuedappointiiiit oidoi6 li1n. hisnot 

known to him whether the required fonnalitie were thseved oinot. He his been'roi1tin oontiriioualy as 
ED Pacef, Chumdcedima SO from 1.2.99 without aiy break in ervive. The servie of Sin Lalit Ranjan 
Prasad as ED Packer, Chumukedima SO was teriinted ride the SDI (P) Dimapur memo no.A-1/ 

Chumukedima, dtd 18 3 2)O 	 I  

5. 	Against the order oftenninatipn of service Shri Lalit Ranjan Prass ,Leferred the present 
ippeal to Director Postal Services,Nagalai4 In his apealdtd. 8.5.2000, Shti)Prasad.brought out the 
followingpoiids:- 

 
' 

i) 	Alter die selection by a duly c'onitufèd selection committee, l wa offered the post ofEt 

Packer. After cpmpletioi of 1 year ofcontnuous Service he was served with zshow cause notice dtd. 
31.1.2000 thentióning ifregularappoi1ment. He subthftteI an e*lanitiofl atingt1'1kcts and circiinstanöes 
under whih he was Selected and appointed. Iiowc/ar, ihthe teininatioh order dt1 18.12000, no me,tibñ 
was made about his explanation and it was iit known to him vhetiier his repréentatic was taken into 
cnsideraiion aithe tirm of issue ofthe termin$ion o,derdtd. 18.3.2000. 

1) 	The appointment was offered to hith after due consideration orthe facts as well as the 
document and certificates produced at the tini of interview. • 	: 

•••)• 	T1tbefbré tetminion ofser4ice no formal notice inthepresciibed frin was gerved to him. 
In the absthce of any expiaiiation/ chaigeieet I depailinei tal pr eiirs agñin the' appoiatingauthoritie8 it 

is not possible fbr the appellailto explain the osition Ie*1y. 

M. 	While issuing the letter dtd. 31.1.2000 the Department has : takeh into con&ideration the 
relevantRWe 6 ofEDA (Conduct & Service) Ru1s 1964 	 . 

v) 	That the letter dtd. 31.1.2000 has cast a stignn on the appellant and as per article 311 of the 
Constitution of Indiathe appellant was entitledto notice and as well as hearii. 



•1 

i 	Before i 	of tli'e letters dt. 31. i.00b and 18.3.2000 no apr val was taken and no 
proper ekijifryws 64 as toieI!ier rèlaxtgknwas pplkable iñthe'appellafs caecciderir his Ieh 
ofservice.l 	! 	: 

vii) 	The issüiiofitte -sdtd. 31.11000iuh.3.2060 isnotiñtheinte -e'stofpublic servie and 
the same is not stmtainable in the ee of law. L 	 I 

vii) 	fliat before tennhtingthe service oftiepellimtthe  coremediihoritysldhavetèn 
apranatié view in the imtter.  

ix) 	Ifanymistake was coninitted by the Department itshoutdbe treated anat of state and the 
same be considered as a bonafide one aiid in the pi-esent cast reliefs are requird to be granted to the 
l)l)ellaf1t 	 I 

1 	I have gone through the case careflully. From the ecords it is seen ihatno local employment 
exchange was addresàed for spOhsorshir ofcanidates ixr Village Cou.ucil Chairtian, or Town dóminittèe 
Chairn ñotifd about the vacancy as per the existing rules.There was no applicàiion from Shri. Lalit 
Ranjan Prasad availb1e in the record. It is obvious that appointment order was issied to Shui.Lalit E.aan 
Prasad by the then SDI,(P) Dimapuir without the candkate applying for the post.' Undue fi'our has bein 
shown to Shri. La!itRaijan Prasad in issuing u4poh;thent  orderto himby the then SDI(P)Dirnapir without 
f'oflowingthe prescribed recnjitmei rules aixi Ørocedufes. The xitention bfthe appeUar thathe was olLd 
the pit fFD Packer, ChumukedimaSO aftL  due seectionby i duly cohstituted selection crninittee and 
after due consideration Ofth icts v well as docuinents ad ceu1ificate is incorret There was aserious 
miscarriage ofjtistice by not af ordingcpportuiity to oher eligible and dose vingardidtes to' apply foithe 
post and be considered foi appointment as ED packer Churnukedim SO by not notifiin' the vacancy 
through eniloyment éxchie or village coutcil orTowñ Comiluittee or public ackertisement as required 
undertherecniitrnettrulesbythe henSDI(P)imapür. 	 I  

I was clearly mentioned at ps 1 a2 of the po:ii:: . order no.A-1i*D PkifChumikedim, 
dtd 10.2.99 that the ethployment of Shri.Lalit ItanjanPrasad as ED Packer' shall be id the nature ofacontmtt 
li'tthle to beternñated by him or the appointing uuthouityby notifii the dtherin itir. At the time ofilis ) .

li  
'I appointment ShrjiLalit Ranjan Prasad gave th folloing declaration, mderstañd iatmy employtnnt is 

purely temporary andthat my srvice may be tniuinated ty one nonth nótice either by me to Cloi . or to me 
by the (Jbvt' The teñiination order dtd. 18.12000 was, ilierefol  withinthe pt&liew ofthè conditior f 
service anct theED Conduct rules. I 

Now, the question is whether 8DI (P Dimapur followed the cor!reCt ptocedure in issuing 
show causnotice dtd. il.1.2000 and terminating the srvice oft appellant vide order dtd. 18.3.2000 after 
getting the representation of the appeHant to the show cause notice. Rul'o 6 ofED4 (Conduct & Service) 
Ruleg 1964 was invokdd by thi SDJ (P) Diunaur as the apellant had put in less t! - i 3 years of continuous' 
service froin the date 'ofapoinbnent. in the show cakise botice the reasc.ns for rojo5ing to te inst tle, 
service ofthe appellazt:weme given. The order M. 1. 3.2000 tenninatingthe service ofthe pp'ilat 
issued aflereceipt of the rpresentation /reply/ gubt6ission dtd. 4.2.2000 from the appellant Though the 
show cause hoticé may not be in the prescribed proforma, it is cl that 5d opportunity has been prôvidd!o 
the appellaritto explailihispositionbeforehis skvie was terrninted. The onlyhunaisthat astheperiodOf 
notice was essthan 1 mOrth, one month's basic lIowzace + dearness allowance should have been remitied to, 
theappellthtthroughMoneyOrderiflhieUOfw!)tiCeOfl month. 	

I 



HHLHH 
As mentiohed above, even though t show dause notice may nt be in the prescribed 

proforma reasonable opportunity was aff?red  to the app ilmik to make rprnentation againRt the 
proposed enniriation fservice. Rule 6 ofEDA (cionduct & Service) Rules 1964 does not provide for 
show caue notice. Only aone inoidh's notic& isuffi blent for terminidii the servic ofan El) staffwi!h  less 
than 3 yeiirs of continuous service. But the a,pellant wis given opportunity statiig reason asto why his 
servve was proposedto be terminated. And his service was tbrminatd only aflegettii hi 's epIanaIion/ 
representèlion. Thus, the ppeILant was not deaedoffhe prnciplesofnahu1jusIice. 

the terrninalion ole service fe ppe1tart is /ery much in the iree ofThe public Service. 
Due to non issue ofnofication about the vacalicy, eligible _1d dservii ëandidates who would lve aiiplied 
were deprived ofthe chance toipear for the ikterview and the appellant was given uncie advantage over the 
eligt1lecandidatesalIdgivenpointxnert. 	 I  

In view of the facts md 6ircumstan4ei tted ibove I am of the cbnsidered vie!w  that the 
appealofShiLalitRaPrasadthouldbmjected. 

	

ORDER 	 H 
I, Shri.FPSoIo, Director Postal Services,'Nagali4 therfore, rejects the appeal ofShri.Lalit 

Ranjan jnisad. However, in lieu of one moilti's notice 9hri. Lalit injan Prasad may be given one month's 

basicpaywiddearnessalltwance. I  
Since Shri.Lh Rat jan Praad appears to pbssess the eligibility conditions for beg 

cona ...redfor appointnnt ED stafl hisplicatiori alongwiththe applications ofothereligible candi-
dates may be cdnsidéred on hierit while filling up th2 post of ED iaker, Ciiuniukedima SO alter proper 

ificatiói ofthe 'cacancy thmugh local mpktnentexchige, Village Cuncil fTo,nCcrmnittee and public 
advertiscieriL 

rctorôIPostalurvicea,, 

I 

j i 

69 

Shri.LalitRanjanPrasad, 	 I 	 :1 
Ex-ED Pavkef, Chumukedima SO. 

Copyto: - 	 I 

1.-2. The SDI (P) Dimapur. He is requested to hand over one copy to the appellant under 
receiptI 	 i 

3. 	e Postmaster, Kohima foE information and necessary action. he is requested to remit Th  
I 

4 	TheSPM, ChumukedimaSd forinformationandfleceS.YaCti011. 

PLO 	I. C F. 
pirectorofPorital Services, 

I 	 Nagalancl,Kohiuta-l97OOl 
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with eff:?ct from th F/N 
11/She shall be paiC such llowhcéS jS adiniSible 	time to •time 
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tearlY unders tand he hid/her emp1oyreht as' 
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the urdersiged by hotify-ncJ the other; in writing arid that h3/shC 
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Agents (Conduct and Servie) Rules,, 1964 as amended from tiPie to 
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If' these coditiOflS are acceptable to him/he, he/she should 
cnrauticate his/h'r acceptaflCe ir thepreScrthed p oforra 	c:iosed 

henth 	 I 

SubLblvis - 1 

of Pos t 0ffSt Olfices 
Diinpur Su1P'Ø.ribb Divisioii 

D1mapuft7i1. 2I97112Nagaland 

.Gopyforwared to:— 	. 
The os i;ms ter , Kohima 'H.O. for ihformàtiofl 

The Sub—P0S tmaster, 14 	 IS  

The 
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I 1 
birnaput t'-~ b--1v1ton 
binapuri 19712, 	.1 

uh- 	±RICULA1PPôXtEN1. 	 1 

pt 

w1h itiH r(sp4ct kiflily refer to yotir ME1io tb. 

A-l/EDLA C1m B LM.C. 1 Diphu1yr Dated i/22k000 :hdt si± 

DA Cu EL11Cat DiiUOOfl 

S/12/97 V ci& vicinp No A- 1VEDDA Curn EI4c/DIrhUnar 	tEnd at 

btrn-pur. 'he 2C//99 s per rcciE'd your ler'o o.A-/ 

C/Diihup date 1/2/2000 y6d ar askino that 

' why your ervi 	wiI1 no b tetTTinatPd" ACfly 

'efore cc'ttino ity appbtnn'ri lEttr 1. rJas JcnorE about 

th te jtttrd of Re ritjlent by , the po 	1 'nrtnrtht.I 

j)ii(o for hc' 	pos to S.D.I.P 0. 'n hhalf 
I 	II 	 I 

cf pota 	m 1 Dprtent Aftr vttficc all rny1 

jhich wa 	ur alled 	bj S.D.IP.O I hs guhidat1 

(iOci1rnt-H accOrdanq  to th.S i,tjt ruct±oh .AftLr 	.ts.atiori 
I' 	 H' 

y ibppolntment i ter zs j.qLied aic3 a ndWed to rdnt for 

aTr 0  pot.rft'r ljotnirtci in the qeryie I hêve bean 

worklno trcerel ButlI don't know my 	ic will be 

terthinated by th6 bØrthicnt 

Th.nkirg you. 

€ed:D1pht1par. 	
Yours fittfti1iJ. 

+he 4th F0h2000 

I 	(P.Xm PPe\JF(3d PRJAD) 

D1PHtP'ARPO 

- 

 



P(\AUiWtQ 

DEPARTMEI?r. OF POST x INDIA 

OFFICE OF THE SUD ISXO&AL INS1XTOROST dF' rcs 
DIMM'U'R SUB_ DIVISION 

D±MAPUR... 77 112 3 NAGALAND 	 . 

Menb tk )Ld/Diphupar 	)atecJ at Dirnapur Lle 	3.2000. 

RMAÔN Of, sv.nvjb 

Under the cover of i1é_5 6 1f P& 	Aqht 
(Conct and sOrvicej Rules l96è sekvjèo of Srtf RM Pi-Mrêeh 
Pràsàd, E.D.D.A. CUtnE.D.tJ1 .C.D1PhUpar i.o. ar now adtjn as 
I3.P.4. in A/c with A!,R.T0C.,S.O.I is,her 	 d with 
imnedia4e effect. 	 I  

( D. 	
) 

-flivsinat nspctnt Poet Offtrv 

- 	 T 	 . 	 r Sul-Oivsibn 
C'imapur-Th111R!nd 

Shri.ampravshpras 	 : 	 H 

E.D.D.A() E.D.IM.C. 	 : 

now actin§ fl.P.M./Djphjpar.o. 

via... A.R.T.C. 4agala'nd,• 
 

Copyto:_ 	 H 
The D,P.S, Naga1n, <oiUma w/r to thiu bffibe 
I.R. dated 18_12L99 par 7.6 or favoilir of kind 

informatior 0 	 . 

PoAtmaster 1hjm H.P.O for 1nformàibn aria flêdø8áry 

action. 	 H 
3•. S.P.M./A.L:Tc. for infärmatidn.  
4. Shrj •  L.R.P.L S1nh /a n\aIi Dimaptir;Ifè willI take 

thrge of te oficL till further odr. 

-( File No.A_1'PF/EbDMC) DMC/biphUpar 

6, 0/C 

D. K?DE )1113 
-fl'icm 	t pt'f Poet DUiCI  [ 

r. 	Ij).Oi1!isin 
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DEPARTMENT OFPOSTS: D1A 

	

. , OFFICEOFt1IEIRE&OROF.POTALERVICES 	 . 
, 	 I 	NAGALAND: k011MA 19700!. 	: 	• 

J 	 JI 

NO A-i/ED StaflThfisCorr 	 DatedaiKohiftiath 05 01 2001 

This is an appetI preferred by Shi'i. Ram Prkvesh Prmid , fornfor EDDA curn EDMC of 
Diphupar 130 in acöount with ARTC SQ against the order oftermin9lion ofservke under Rtile 6 ofEI)A 
(Condu* & sei'vibe)Rules 1964 isied by iib-Dil. lnspectdr ofPostOfikei, D6*sr videmetho nó.A-
llDiphupar, ,dtd 19.3.2000.  

2. Shfi.Ratfi Pravesh Prasad las appointed as EDDA ciirn EDMC Diphupar, 130 bythe then 
SDI P)Dimapiir vide themo o.A-11EDiiA ciduf EDMCfDiphupar, dtd. 28.199 w,e.f 9.12.91 withoUt 
observihg the ptesribed recniittnent nocédtñ bf ap3roaching local enloylient exchmig fdr 
spàiiorbig eli8ible cdidatss & no ification tiwot4ghpublic adisemeiit9 invifi*aplic1ith id selectIon 
oftafididatesarpxpervficationofeligibilitycondition : 

J. Slui Rath Pravésh  t'rasad sias serred With anotice to show catlre as to wlyhts service as 
EDDA curn EDMC,DiphpatEO thould ndt be terminated aAthe recji1red foñUallties were nOt obvëd at 
the time ôfhis appointment bythe then SDI (i)Dinptirvide lOtterño.A-1IFDDA(c) EDMC Diphupar &d. 
122000 I 

4. 	In this reply dtd. 4.2.2000 hri.Ran PraveshlPrasad stated that he wighorwit abbut the 
method ofrecruitmeftt in the Department But he submitted his documents to the SDI (P) Dimapur After 

sthmissonofthe documents he was'giventh6 appothtmentbythe SDI (P)Drnnpur Since his appoirøinenthe 
claimed to be *orkiftg sincerely aràd itisnotknown astô why his serviêe shonldbë tennmaked The senice 
of Ski. 1am Pravesh Pràsad as EDDA cuth EDMt, Diphup at 80 was terrniflàtèd vidé SDI (P) Dinaptir 
ntetnono.A-1/Diphtpar,dtd.18.3.2000 I 

Agaist the enter oftetmitution ofsei-tice, Sliri.Rarn Pravesh irisad preferred the present 

appeal 10 Director Postal Sei- ices, Nagthnd. hi his appeal dtd. 8.5.2000, 51*1. Prasad broUght oUt the 

fbllowingpoiñth:- 	 I 
Aftet due selection by a daly constituted selection cOininittee, he as oflered the post àf 

Et)DAdum EDMC; Allercotnpletion 012 1/2yeofcontimious Service heWaserved with e. shoWate 
notice dtd. 1. 2.2000mentioriing irregular appointment He Submitted an explanation stating the facts ahd 
circumstances undér(v'hich he was selected and app ôinted However, iñthe enalnatiohordei dtd. i83.200O, 
noinentlon wnimnde abouthis expinnafionnd itwas nbtlaiotnto him whetherhisrèpresen1ationW95t5kefl 
into conSideration atthe time of issue ofthe teiininatioii order dtd. 18.3.2000. 

Te appOIntment was óffed to him ifler titie ôoneideratioi of thb fact as well ai the 
documents and certificates produced atthetime ofiitèriiew. 	 I 

Thiteforetennmidiofl ofstrvice nofomal nOlice in the prescñbed form was servd to him. 

In the abence of any e*planttIon/ chesbe t/dep 1enthJroceediflgs against the appoiiitiagatithoriti&s it 
isnotpossiblebrtheappellsnttoex19iflthéP05ithiY. I 

v) 	While issuing the letter dtd. 1.2.2000 the Deartinent has not then into consideration the 
relevaUt Rule 6 ofEDA (Conduct & Service) Rules 1964. 

\ 



v) • 	1iai the 1etterdtd 1.2.2000 has cas t astigmaoh the api11ant and pedit-ticie 3 it ofthe 
Constitution ufJndiath appelliintwas etititledto notiêe nd isWe11 as hearir. 	! 

v 	Bbi-e•isgiie ofthe letters did 1.2.2000 arid 18.3. 20O0 no'proliaI 	taken id no piiet 
enquirywdono As towhètherrelaxa tion WAS appIiiabIe inthé appe1hit's caensiderihhis 1enth of 

.. 	 I 	 . 
iü) 	The isiingfIetters dtd. I. 2.2000 and 1.3.2OOO is not in the intetst bfpublic service and 

thesameisnotsustainableintheeyeoflaw.  
viii) 	Thtbeforetenn inatingthe sêrice ofthe appelhiitthe cokemed 	onity  

apran aticviéwinthèma!ter. 	 . 	 . 

ix). 	Ifanymistake was committed by the DepaHm entit shou idbe treate d anaètof stce and the 
same be cnsiderd as abonafide one an d in the present case re1ief:are teqUied to be grantedtô the 
appellant 	. 	. 	 ! 	: 	• 	 . 

& 0 	I havegone through the case carefully. Apart from ae and echiaIiøna1 tpmiification a 
candidate to be e1igib1 to be considered for appoinfrnei as Eb stmust be resident ófthe 
vi1le wh ,bre the Post Offiöe is locate d inthe case of EDBPM oe a residefit near thepIe OfTork inthe ce 
ofotherED staff Above all acadidate must be tegitered withanyóne ofthe 1ociil.ethp1o'mnt exchatiea 
inNalatd Shui. Rain Pravesh Prasad did ndtThIfill the ôligibility condition of bëi rgistard with ay of 
the EinploymentExchrnges in Na1añcI HoWévei it is s enthaleven ththgh Shri1tn Pravesh Prasidws 
not eligibl he was directed to take charge ofEt)DA bum EDMC, Dtphi*ar BO fron one Shri Knrnardhn 
Srngh whd was selected for deputation to APS by the then Sl)1 (P) Dimapur, vide memo ho B-2/Stafll 
Deplitatlott/APS, dtd. 8.12.0. All the docurnnts appear to haiebeenproduced anddeclaration signedb 
Shri.Ram i'rave Prasad on 10.12.97. Thereafter One letter nd.A- 1IEDDA (c) lJ)MC/Diphupar 80 dt& 
5.1.8 wah purported fo have been issued to the Disfrict Enip loyment Officer, Ybhimi for OominiiOn of 
candidateS for filling up the post of EDDA cim EI1)MC, Diphupar 80. A note tailable in the record 
mentioned that since the EnkymentExchange, Kohiniafailed to sonsoreandidetes,the  Chairman Diphupar 
Village Council also rotiained silent and sincebo other candidates appileafor the pbst itwa.0 dided to gi'ie 
regular at *oirthflent to Shrilam Pravegh Prasi who svas provisionally Working as EDDA cum EDMCa tar 
obtaining jolice verification repOrt. However, eveii before obtainingo1ice ve-ificntionrep.ort froth the 
police aathoritiesShri.Ram Pravesh Prasad *sgiven lOiter of appoinimeut by the theti SDI(P) bthpurvide 
mettiono. A-llEDDAéumEDMCiDiphuparlitd. 28.1.99. 

7. 	Even thngh aletterto the DisttictEmployinent Officer, Kohima wpwportcc1to have been 
issedby the then SDI(P)Dir 2pur on 5.1.98 With acopyto the Ctairman Dithup- Village Cc*incil, thétO is.  
no evidence likeregiateIedlefterreceiptto sho that the letter wo actually issued /etto the addressee. No 
remiitderwas issued to the EmpIoymntEcchange andno public advettisetnetit about the vaàficy WtiisttOd 
as requite underthe recniitfnentrule There svas no application from ShrLRamPraveshPrasad available in 
the record. It is obvious that the appointment órler was isued to sbri.RamPrnv&k Prasad by the then SDI 
(P) Dimapur without the candidate applying for the post. Undue favour Was shown to Shri.Ram PravOsh 
Prasad in appointing hith asEDDA cumFDMC 1)ipliupir 130 bythe then SDI (P)Diniapr without following 
the prescribed tecniitrnent ruleg and procedurs. The contention ofthe appellantthathe was offered the post  
ofEDDA dun EDMC, Dip tipar 130 after due selection by aduly constituted selection committee and after 
due consideration ofthb facts as well as the dbcutiients and certificates is incorrect. There was a serious 
Miscarriage ofjustiée by not affording opportuOity to otheri eUgible and deseMngcaiididates to upp1y for the 
post and be considered for appointment as ED1)A curn EDMC, DipInar BO by not notifingthe vacancy 
through emplo)inent exchange or village council orTown Committee or public advertisement as required 
under the recruitnient rules by the then SDI(P) Dimapur. 



I 	 H. 
It was clearly uientioned at pal-a of the apkntmeni order nbk-itEDIiA thin EDMC I. 

Diphi'', dtd.28. 1.99 that the employ ent of 8hri.PWm Praésh Waad asEbØA Ouni EDMC shati be in 
the nature of a contract liable to be terminlited by him or the appomting authoriiy by notif,ring the other in 
writing At the tim of his appointment Shti.Ram !ravesh Pica ad gav the Thltô ir declaration, 'Itthder-
stand that my emplomeht is ptñely tetht ottah-y andthat my sth 1vice mttybe terhiated by One month notice 
either by me to Govt ortô me by the Govt '.! The teffiuiñalion 6rder dtd 18.3.2000 was, thérefore, within the 
preview ofthe conditions of service and th 1  El) C0'nc1ifttrule 

Now, the question is whether SDI:(P) Dinniiir followed the cobect prodedure in issuing 
show cáuseuotice dtd. 1,. 2.2006 andtermithiting the service 6fthe appellant vide order dtd. 18.3.2000 after 
getting the represeñtatiàn ofthè appellant to the ShOW causenotice. Rule 6 ofiDA (Corduct & Service) 
Rules 1964 was invoked by th6 SDI (F) Dibapur & the appellant had put in leésthan 3yrs oicontintthu 
servicefroin the date ofappointment. In the shot cause notice the ieasons for roosinto MIJ  

erviceofthé appellant Were given. The drder dtd. 18.1 2000 tenninatingthe rviôe ofthe ape1lnth wa 
issued fterreceipt of the representation /lepiy/ subniissior dtd. 4.2.2000 from the appellant Though the 
show cuse notice may not be in the prescribed proforma, it i cleat that an oppdthinity ha beenpravidedto 
the 2pp6llantto explain his posilion before hiS  service was tenhitted. The onllacuna is that asthe period of 
notice was less than 1 month, one month's basic all oWane + do ar ss all owancO shculd have been remitted to 
then pellarathrough MoneyOrder in lieu ofnoti ce ofi month. 

10 	As mentioned above, eveli though thb show cause hotice may) not be in the prescribed 
profortha, reasonable opportumty was áfl*ded to theappellant to make representation against the 
proposed terminatiOn of service Rule 6 fEDA'(Cohduct & Service) Rules 1964 does hot provide for a 
show catisé flOtice. Oni aone ñotitlfs notice is sufficientfortm itithig the gel-vice of a F]) gtaffWith less 
than years of continuous service. But thel  appellant was given oppOilnity Stting reaSOns as to vhy his 
service was proposed to be tetininated. And his erice was tertniiniled onty hftergetting hi explanàfioW 
represntahon This, the appellant was not denied of the pruiciples of natural jlistice 

The temiinaii on ofThe servie ofthOappellan s ye thtichin thO1tere4 oflhep&tb!ic service 
Due to non isaue ofnofificai on about the vaCancy, eligible and deservLitig candidates who *ould have applied. 
were deprived ofthe chmce toappearfor the intei-viewand the appellant wasghen umbie advantage over the 
eligible candidateS and given appointment 

In view of the facts and circumstances statd above I sinof the coiisideied view that the 
appeal of Shri. Ram Pi-*vesh Pnisad shoulil be rejected. 

_a) 1 PJ1 
I, SI i.FP.Solo,DirectorPcstal Servics,Naaland, there fore, k'Ejetslhê appeal ofhti.Ritth 

Fiaveh Prasad. HOwever, In lieu of one mOnth's notice Siwi. RemPn4vesh Prad may be given one môilth's 
basicpaddearnOssâllowaice. . . 

- 	 .. (EJSolo) 
DirectorofPostAl Services, 
Nagaland, Kohima497001 

To, 
Shri.RarnPravesh Prasad, 
Ex-EDDA turn EDMC, 
DiphuparBO. 




